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INTRODUCTION _ 

1 | the Chairman of the Public Accounts Committee having been authonized by the 
Commuttee in this behalf present this Sixty fifth Report on the Reports of the Comptroller and 
Auditor General of India for the year ended 31st March 2005 (Civil & Revenue Receipts) 

2 The Reports of the Comptroller and Auditor General of India for the year ended 
31st March 2005 (Cwvil & Revenue Receipts) were laid on the 1806 of the House on 
17th March 2006 and 14th December 2005 respectively 

3 The Committee examined the Reports of the Comptroller and Auditor General of 
India for the year ended 3151 March 2005 (Civil & Revenue Receipts) and also conducted the 
oral examinaton of the representatives of the concerned departments 

4 The Committee considered and approved this Report at their sitting held on 
28th February 2011 

5 Abnef record of the proceedings of the meetings of the Committee has been kept 
n the Haryana Vidhan Sabha Secretanat 

6 The Committee place on record their appreciation of the assistance rendered 10 
them by the Principal Accountant General (Audit) Haryana and her officers The Committee 
would like to express their thanks to Financial Commissioner and Principal Secretary to 
Government Haryana Finance Department and other officers of Finance Department and 
the representatives of the various departments who appeared for oral evidence before them for 
the co operation in giving information to the Committee 

7 The Committee I1s also thankful to the Secretary Additional Secretary and officials 
of the Haryana Vidhan Sabha for the whole hearted co operation and assistance given by 
them to the Committee 

Chandigarh Prof SAMPAT SINGH 
The 28th February 2011 CHAIRPERSON
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REPORT 

GENERAL 

1 The Commuttee for the year 2010 2011 was nominated on 16th April 2010 by 
the Hon ble Speaker पा pursuance of motion moved and passed by the Haryana Vidhan 
Sabha In its sitting held on 12th March 2010 authonzing um to nominate the Members of 
the Committee on Public Accounts for the year 2010-2011 

2 The Committee held 81 meetings ॥ all at Chandigarh and other places upto 

28th February 2011
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TOWN AND COUNTRY PLANNING DEPARTMENT 
(Haryana Urban D_evelopment Authority) 

31 Development of Urban Estates at Faridabad and Gurgaon 

[3] 319 Outstanding recovery of water and sewerage charges 

HUDA provides amenities like water supply and sewerage to the premises and in turn 
it levies charges at fixed rates on the consumers The HUDA Water Supply Regulations 
2001 provides that when 8 consumer fails to make payment of hus dues by the due date he 
would be liable to pay penalty at the rate of 10 per cont of the bill amount otherwise the water 
or sewer connection at his premises would be disconnected after giving seven days notice 
and recovery of dues would be made from the consumers as arrears of land revenue 

Audit observed that Rs 80 lakh on account of water and sewerage charges were 
outstanding against 1 040 consumers as of March 2005 पा the Divisions at Fandabad and 
Gurgaon The pendency of outstandings ranged upto seven years This indicated that proper 
monitoning and action to recover the dues were not adequate 

The EE HUDA Project Division | Fandabad stated (June 2005) that water and 
sewerage connections were disconnected ॥ 30 ८8565 and notices for disconnection/recovery 

would be issued in the remarning cases 

The department in its written reply stated as under — 

It 1s iIntmated that HUDA provides the amenities like Water Supply and Sewerage 

to the residential institutional industnal and commercial premises and bills are 

rarsed at the fixed rates If any consumer fails to deposit the amount on due date 

a penalty @ 10% on bill amount are imposed and thereafter water/sewer 

connection are disconnected after giving a seven days notice 

It 1s further added that mostly consumers have completed 10/25% construction 
of their houses and their houses are found locked and none 1s residing in houses 
so It 15 not possible to recover the charges except disconnection 

As regards Urban Estate HUDA Gurgaon Is concemed ॥15 also submiited that 

amount of Rs 20 39 lacs was outstanding at the time of audit out of this 
approximately Rs 5 18 lacs have been recovered by Executive Engineer HUDA 

Division No ॥ Gurgaon and the connection of defauiter have been disconnected 

However Chief Engineer HUDA and Executive Engineer HUDA Division No | ॥ 

Gurgaon has been directed vide No 23867-71 dated 09 07-2007 to intmate amount 

recovered till date The same will be infimated पा due course



Division No | 1l IV Fandabad 

As on 31-03-2005 an amountof Rs 14 49 lacs was recoverable from the consumers 

by these Divisions Out of this an amount of Rs 10 10 lacs has been recovered 

and leaving balance of Rs 4 38 lacs recoverable as under — 

Sr Name of Division Cutstanding Recovenes Balance 

No ason made from recoverables 

31 03 2005 04/2005 10 

31-08 2006 

1 | Rs 350Llacs Rs 270Lacs Rs 0 801805 

2 Il Rs 8565Lacs Rs 588Llacs Rs 267 Lacs 

3 il - - - 

4 v Rs 2 44 Lacs Rs 152Lacs Rs 092 18065 

Total Rs 1449 Lacs Rs 1010Lacs Rs 4 39 Lacs 

The Committee would like to know the category wise 1 e residential, Institutional 

Industrial and Commercial premises detailed report of the water & sewerage 

connections for which recovery of outstanding charges have to be made The 

Commuttee would also like to know the amount involved, recovered and yet to be 

recovered 

The Committee desired that the above information may be sent to पार Commuittee 

within a period of three months 

Survey and planning 

[4] 31 13Inadequate survey leading to acquisition and development of Reserved 

ForestLand 

In terms of the Forest (Conservation) Act, 1980 no State Govemment 0 other authority 

15 authorised to dereserve any forest area or use forest land for non forest purposes except 

with the prior approval of the Central Government 

As per notification of the Government of Haryana Forest Department issued in 

August 1992 the area falling under the Aravali Hilis Ranges Faridabad (now Sectors 44 and 

47) was declared Reserve Forest under the Punjab Land Preservation Act 1900 

Test-check of the records of LAC and EE HUDA Project Division | Fandabad revealed 

that for developing Sectors 44 and 47 notfication under 58010 4 of the Land Acquisttion 

Act 1894 was tssued In September 1992 for acquiring 483 69 acre land of village Mewla 

Maharaj Pur (Distnct Fandabad) which was under the Aravall Hills Ranges and was already 

declared Reserve Forest in August 1992 The Distnct Town Planner Faridabad took up 

M
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(June 1993) the matter with the Forest Department for denotification of the छाए but the 

proposal did not matenalise because denotification was not permissible under the Act Ignoring 

this a further notification under Section 6 of the Land Acquisition Act 1894 was 1ssued पा 

September 1993 the award was announced था February 1995 and development activities 

were carried out over this land An expenditure of Rs 62 37 crore (Rs 55 51 crore on land 

acquisition and Rs 6 86 crore on development) was incurred dunng the penod between 2001- 

05 

Further scrutiny of records revealed that a Public Interest Liigation was filed in 2002 

with the Hon ble Supreme Court of India against the use of Reserve Forest land for development 

of urban estate The Hon ble Supreme Court on this matter vide its orders dated 18 March 

2004 also declared and defined the area as forest for the purpose of the Forest Conservation 

Act 1980 The Divisional Forest Officer Fandabad issued {March 2005) notices to HUDA and 

the District Town Planner Faridabad to stop construction activities on the land in question 

Thus by acquiring the land falling under Reserve Forest area and developing 1t 85 

urban estate without the जाए approval of the Central Govemnment as envisaged पा the Forest 

(Conservation) Act 1980 funds of Rs 62 37 crore remained blocked as of August 2005 

The department पा its written reply stated as under — 

In reply to this para it 1s submitted that regarding acquisition and development of 

land of reserve forest area ॥1 Fandabad for development of Urban Estate 115 

submitted that residential sector 44 47 21 and 45 were acquired/planned as per 

the Final Development plan of Fardabad-Ballabgarh Controlled area 2011 A D 

publshed on 17-12 91 in Haryana Gazette The Deptt of Forestissued notification 

unders section 4 & 5 of the Punjab Land conservation Act 1900 पा the year 1992 

which was quite after the final publication of Deveopment plan The physical 

development of the above mentioned sector was carried as per the approved 

layout/demarcation plan of these sectors In the year 2004 Hon ble Supreme 

Court has issued direction [n the case titted M C Mehta v/s Govt of India that 

area notified under Section 4 and 5 of the Act 900 has to be treated as forest land 

and also Iin one of the ८856 the Hon ble Court under Section 4 and 5 of the are 
treated 85 forest land This matter 15 being taken up with the Hon ble Supreme 

Court and with Deptt of forest 50 that the plot aliottee ॥ these sectors can 19156 
the construction - 

It 15 further added that development works were taken था hand after getting the 

estimate approved admmistratively vide letter No 1215 dated 26 02 2001 The 

expenditure of Rs 6 86 crores was incurred on 15 development In the higher 

level meeting on 08 09-2001 [t was decided to take action for denotification of 

land in Mewla Msheshpur covered under Forest Department Under Section 4 of 

Punjab Land Reservation Act 1980 Theworkisheldup -



The Committee desired that as and when the matter 15 decided by the Hon’ble 

Supreme Court, the Committee may be informed accordingly 

[5]1 3 1 16 Improper disposal of sewage 

Trunk Sewer—iV was covering areas of sectors 44 45 46 47 and part areas of 

sectors.38 39 40 and 41 of the Urpan Estate Gurgaon which are all inhabited (April 2000) 

areas 

) Test-check of records of HUDA Division Il Gurgaon revealed that there was proviston 

of Sewage Treatment Plant (STP) of 37 5 million gallon per day (MGD) capacity in the master 
sewerage scheme for Trunk Sewer—IV The work was to be executed पा two phases In the 
first phase outfall sewer and other connected works were to be executed while the STP was 

to be constructed in the second phase Administrative approval to the first phase was accorded 

in October 2001 for Rs 24 14 crore against which expenditure of Rs 9 79 crore was incurred 

85 of March 2005 However the second phase of the scheme involving construction of STP 

had not been taken up so far (June 2005) because administrative approval for this phase has 

not yet been accorded In the absence of STP the sewage generated in the area was being 

disposed of in the open Non-Implementation of the planned master sewage scheme thus 

had resulted पा unhygienic iving environment for the residents of these areas 

The department in its written reply stated as under — 

It 1s submitted that Master sewerage for trunk sewer No IV could not be finalized 

due to land under stay/encroachment at various points 

However the water af certain places 15 being pumped out as there 15 no other 

alternative However the efforts as been made to get the litigation cleared The 

work Is being got done at places where the Itigation has been cleared The work 

of construction STP 50 MLD capacity as already been allotted to UEM and 15 

being started at site 

The Commuittee desired that the latest position of the construction of sewage 

treatment plant may be intimated to the Committee within a period of three months 

Acquisition of land 

[6] 3117 Avordable payment of interest due to delay का making payment of enhanced 

compensation to land owners 

As per Section 28 of the Land Acquisttion Act 1884 the LAC was to pay interest on 

the enhanced compensation awarded by the Court at the rate of 9 per cent for the first year 

and 15 per cent per annum for the subsequent years from the date on which the Collector took 

possession of the land to the date of payment 

Test-check of the records of LACs Fandabad and Gurgaon revealed that in 75 ८8565 

pertaining to the 9800 from May 1999 to May 2004 Hon ble Courts enhanced the compensation 

awarded by the concemed LACs But there was delay in payment of the enhanced compensation 

ranging between 6 and 48 months Due to delay in making payment of enhanced compensation 

7
8
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HUDA had to pay extra interest of Rs 9 36 crore Even If the interest earned by HUDAon it s 

bank deposits at the rate of 6 per cent1s taken into consideration the net loss on this account 

works out to Rs 6 43 crore 

The concerned LACs attnbuted (May — June 2005) the delay to late receipt of advice 

from the Legal Remembrance (LR) Haryana late receipt of funds from HUDA and shortage of 

revenue staff 

The department पा its written reply stated 85 under — 

That पा reply to this para relating to L A O Fandabad ॥ 15 submitted that only 6 

cases out of 75 cases relates to L A O Fandabad for which award was announced 

on 30 04 1998 The reference objections against the said award were received पा 

the month of May and June 1998 and the same were referred in September to 

Dec 2000 and only one case was referred In Jan 2001 in the Distnct Court Regarding 

delay पा refering the objections U/s 18 of the court it had already been pointed out 

in the reply submitted to the A G that there 15 acute shortage of revenue staff/ 

patwan in the office ॥ 15 further submitted that after decision of Ld District Judge 

on reference petition U/s 18 the concemned Distnct Attorney sends his legal opinion 

to the Legal Remembrancer Haryana thereafter the Ld Legal Remembrancer 

Haryana send legal advice for filing of appeals or otherwise In the present cases 

the judgments of the Ld ADJ court came between Jan 2001 to Apnl 2001 and 

after recewving the legal advice of District Attorney as well as Legal Remembrance 

Haryana the appeals were got fiied which took considerable time Thereafter the 

enhanced compensation in all the above said 6 cases was calculated 85 per court 

Jjudgment and demand of which was sent to the HUDA for its release All proceedings 

were carried out प्रा accordance with law (15 submitted here that on the stay 

application bearing C M No 9826/01 filed पा the present cases the Hon ble High 

Court vide order dated 23 5 2002 allowed the Chief Minister to make 50% payment 

on adequate secunty which 15 also in the in favour of the Government Hence this 

para may kindly be dropped 

As regards of reply to observation of Urban Estate Gurgaon 15 concerned [t is 

also submitted that after decision of reference petition U/s 18 by the concerned 

reference Court the Distt Attomey concermned sends his opiniontothe L R Haryana 

for filing of appeal or otherwise after examining the court jJudgment on said reference 

petition Thereafter the L R Haryana after examining the legal opinion of Distt 

Attorney 85 well as award/judgment of the reference court sends his legal optnion 

regarding filing of appeal or otherwise In the appealable case the appeals are filed 

in the Hon ble High court through Advocate General Haryana Chandigarh alongwith 

applications for staying of operation of award/judgment of the reference court which 

will take some more time It 1s also relevant to mention here that the payment of 

enhanced compensation पा the above 5810 cases are made on filing of execution 

petitions by the concemed decree holder On filing of execution petitions of the 

land owners/decree holders the court fix the date of payment of each and every 

case and accordingly the payment of enhanced compensation 15 prepared and
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sent to office of Administrator HUDA for its release thereafter the payment of 
enhanced compensation 15 deposited in the court as and when the same 15 receved 

from HUDA It1s also made clear here that in the absence of filing of execution by 
the decree holder enhanced compensation cannot be deposited 

It 15 declinable here that the official work of each sector has been distnbuted 

among the patwaries and concerned patwan has 10 deal with the miscellanecus 
work httigation matters pending in the Distt Court High Court and Supreme Court 

and he has 10 attend the date bound court matter pending in the Distt Court High 
Court and Supreme Court and to prepare the enhancement claim in execution 
cases which are fixed लि different dates पा execution courts The strength sanctioned 
of revenue staff is the same 25 was in the year 1966 whereas the execution work 

has been increased by 1000 times Work Is 100 much and revenue staff 15 short 
The request for providing revenue staff had been made ॥ the past before the higher 

competent authority ॥ 15 also added here that there had been dispute in some 
L A cases which could not be decided by the Hon ble reference courts while 

deciding the reference petition U/s 18 Thus the payment of enhanced 

compensation in such cases could not be deposited until and unless deciston of 
such disputes of ownership 1s decided by the Court 

In view of the above facts it Is thus clear that there Is no fault of any official of the 
office in depositing the enhanced compensation in the op executing court but 
such delay has been occurred due to acute shortage of staff load of work increasing 
litigation cases and administrative exigencies 

The Committtee desired that the department should reconcile the matter with 
A G. Office and the outcome may be intimated to the Committee, within a penod of 
three months 

[71 3120 Execution of works without technical sanction/preparation of detailed 
estimates 

As per provistons contained m para 2 89 of the PWD Code no work should be 

commenced unless a detailled estimate 15 prepared and the competent authonty accords 
technical sanction 

Test-check of records of two Divisions disclosed that these Divistons undertook 
execution of 151 works involving expenditure of Rs 148 62 crore dunng 2000 05 on the 08515 
of administrative approvals only Neither any detailed estimates were prepared पाए technical 
sanctions were obtained पा these cases Outofthese in 37 cases HUDA Division lll Gurgaon 
spent Rs 15 04 crore on maintenance works even without rough cost estimates 

The EE HUDA Dwvision lll Gurgaon stated (Apnl 2005) that the estimates had been 
submitted 10 the competent authonties The reply was not acceptable 85 the preparation of 
estimates and their technical sanction were preconditions for commencement of any work 
No reply was furnished by the EE HUDA Division | Fardabad (August 2005) 
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The department in its written reply stated as under — - 

The preparation of detalls estimate for technical sanction are under process 

The following detalled estimates are under preparation and would 06 submitted to 

higher authorities for its technical sanction 

1 Detalled estimate for widening and strengthening of dividing road of 

Sector6 & 11 7 & 10 9 & 10 Fandabad amounting to Rs 178 74 lacs 

2  Detalled estimate for widening and strengthening of dividing road of 

Sector 7 & 8 Farndabad amounting to Rs 106 48 lacs 

3  Detalled estmate of special reparr of Road Sector 3 Fandabad amounting to 

Rs 76 20 lacs . 

4  Detailed estimate of special repair of Road Sector 3 Fandabad amounting to 

Rs 37 10 1805 

5 Detaled estmate of special repair of Road Sector 3 Fandabad amounting to 

Rs 945 lacs 

6 Detaled estimate of special repair of water supply scheme Sector 3 Fandabad 

amounting to Rs 6 60 lacs 

7 Detailed estimate of special repair of Road around Shopping Centre 

Sector 7 Farnidabad amounting to Rs 4 80 lacs 

Detalled estmates are under preparation for technical approval from the competent 

authonty - 

During the course of oral examimation, the Committee asked the department to 

send detailed reply regarding admirustrative approval of works था question and the 

departmental representatives promised (0 do 50 But till the drafting of the report no 

such reply has been received Therefore, the Committee desired that the same may 

be sent without further loss of time 

[8] 31 22 Undue financial aid to contractors 

Codal provisions require that payments against execution of works be made after 

proper measurement of work and making record entry in the measurement bocks During 

test check of records of EE -HUDA Division | Fandabad 1t was noticed that ॥ 13 cases 

advances of Rs 39 13 lakh were given to the contractors during October 2003—March 2005 

without measurement of works or any record entry in the measurement book Advances of 

Rs 31 74 lakh पा eight cases were adjusted after one to six months ॥ the remaining five 

cases advances of Rs 7 39 lakh were pending {June 2005) for one to 19 months 

The department in its written reply stated as under — 

Advances have been given to the contractors as per the provision made in the DFR 

under Rule 7 36 However some advances were given In the interest of work 

which has been recovered & no balance of advances 15 cutstanding
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The Committee desired that the department should conduct mquiry into this 

matter and get the reply of the delinquent officers/officials The Committee further 
desired that suitable action against such officers/officials may also be taken वा their 

reply 15 not found satisfactory 

[9] 31 29 Occupation of shops by Government departments 

Test-check of records of HUDA Division | Gurgaon disclosed that three Shop cum- 
flats (SCFs) ॥ Sector 151 Gurgaon were constructed at a cost of Rs 40 34 lakh for sale 
through auction However these shops were occupied since May 2001 by the Office of the 

Deputy Excise and Taxation Commussioner Gurgaon and the Deputy Labour Commissioner 
Gurgaon without any rent Shop-cum flats could not be put to auction and no revenue was 
earned out of investment of Rs 40 34 lakh Had the SCFs been leased out on rent to these 
Government cffices after proper agreement HUDA would have fetched Rs 13 65 lakh on 
account of rent for the penod from May 2001 to August 2005 

The department in its written reply stated as under — 

In this regarding it 1s submitted that there are 4 No SCF s constructed by HUDA 

one SCF 15 in possession of HUDA and two SFC s are occupied by the office of 
Deputy Excise and Taxation Commussioner and Deputy Labour Commussioner 

Gurgaon One no SCF 1s occupied by DIG (Vig) Haryana The rent 15 to 06 

coliected by E O Gurgaon and as such the E O Gurgaon has been requested 
vide by E E -| Gurgaon No 7580 dated 02-08-2005 10 take necessary action in 

the matter 

The Committee desired that the departments may be given three months notice 

and the matter may be pursued vigorously intimating the departments about the 

observation of the Committee The Commuttee further desired that action taken in this 

regard may be intimated to the Committee within a peried of three months 
- 

[10] 3 1 30 Land under unauthorised possession 

Scrutiny of records maintained in the Estate Offices HUDA Farndabad and Gurgaon 
disclosed that 888 28 acres of land valuing Rs 517 19 crore (776 69 acres valuing Rs 452 85 

crore under stay granted by the Courts and 111 59 acres valuing Rs 64 34 crore not under 
stay) located पा 21 sectors in Fandabad and 48 sectors पा Gurgaon carved out for sale of 
plots was under encroachment as of March 2005 and these encroachments were in existence 
since the year 1983 पा Fandabad and 1986 in Gurgaon HUDA in its annual meetings had 
been reiterating that encroachments where there were no stay order from Courts should be 
removed immediately by the survey branch of the concemned Estate Office Butsurvey branches 
(Sub Divisional Engineer/dunior Engineer) of the Estate Offices did not take any steps to get 
the encroachments removed by seeking assistance from the distnict administration 

The department in its wntten reply stated as under — 

As per list enclosed atAnnexure C out of 100 68 Acre land pertaining to Estate 
Office HUDA Fandabad there 1s stay from various courts for 90 59 Acres of land 

Regarding balance land of 10 09 Acres 1t 1s informed that efforts are being made
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under HUDAAct to remove the encroachment on the 5810 HUDAland However 

latest information has been asked from CVO-cum Enforcement Officer As such 

final reply will be sent later on 

The Committee desired that strenuous efforts be made to get the remaining 

land vacated under intimation to the Committee
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FOOD AND SUPPLIES DEPARTMENT 

Creation of adjudication mechanism पा the State 

[11] 33 6 Additional Benches not constituted 

With a view to implementing the recommendations of the Parliamentary Standing 
Committee as suggested by the National Commission the Government of India proposed 
(May 2004) to the State Government setting up of four additional benches alongwith additional 
supporting staff additional accommodation and other infrastructural facilities for clearance of 
heavy pendency of cases which had risen to 7 384 by May 2004 But no additional bench 
was constituted (July 2005) though the pendency of cases had increased to 10 894 by 
March 2005 

The Director Food and Supplies Department Haryana stated (July 2005) that the 
matter had been kept pending till appointment of the President of the State Commission 
Though the President of the State Commmission had been appointed on 29 June 2005 (after 8 
gap of 22 months) no action had been taken ॥ this regard 50 far (July 2005) 

The department पा its wntten reply stated as under — 

The tota! pending case 85 on 31 10 2008 

State Commussion District Fora 

14489 18156 

The Additional Secretary to Govt of India Ministry of Consumer Affairs Food & 

Public Distnibutton {Department of Consumer Affairs) New Delhivide D O letter 

No 5(3) 2004 CPU dated 07 05 2004 addressed to the Secretary Incharge of 
Consumer Affairs Haryana has recommended 4 Additional Benches on the 08515 

of cases ending ॥ the State Commission Therefore 4 additional benches are 
required 

It furthere submitted that the State Govt vide letter No 13/11/2003 3FS/21017 

dated 26 10 2006 has accorded the sanction to set up an Additional Bench of 

State Consumer Disputes Redressal Commission and created the following new 
posts for the functioning of the Additional Bench — 

डा... Name of posts No of Posts 
No 

—
 Members 

Supenntendent 

Reader 

Judgment Wrter 

Sr Scale Stenographer 

Steno typists 

Clerks 

Daftri 

Peons O
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Out of the above 5810 posts the posts at Sr No 1 and 6 are unfilled Out of the 

two posts of members the State Govt has 1ssued the appointment order of 

Sh B M 860 Distnct & Session Judge Ambala 85 Member having Judicial back 
ground of the State Commussion with the directton to join on or before 31-01-2009 
but he has notjoined 50 far The advertisement for filling up second post of member 
was published on 4 7 2009 for inviting applications and the last date of receipt of 
applications was 30-7 2009 The Selection Committee has fixed up the date of 
interview for this paston 15 02 2010 

As regard filing up the post of Supenntendent and Reader promotion orders of the 

concerned officials have been issued by the State Govt subject to the condition 

that they will join 85 and when additional bench starts functioning Only two posts 

of Steno typists and one post of Clerk are lying vacant Efforts are being made for 

filing up of these posts but the same could not be filled up However the posts of 
Judgment wniter Sr Scale Stenographer one post of Clerk Daftriand Peons have 

been filled up 

After heaning the departmental representatives, the Committee desired that 

all the remaining posts may be filled था at the earliest under intimation to the 

Committee 

[12] 337 Non constitution of Circuit Benches 

Section 178 of the Act provides that the State Commussion may perform its functions 

at such other place as the State Government may n consultation with State Commission 

notify In the offictal Gazette from time (0 time A resolution (April 2003) was passed by the 

Bar Association Gurgaon for constitution of Circuit Benches of the State Commission for 

Fandabad Rewan Mahendergarh Rohtak and Jhajar for convenience of the complainants 

and the respondents But the Secretary of the State Commussion while forwarding the resolution 

of the Bar Association intimated (April 2003) the Commussioner and Secretary to Government 

of Haryana Food and Suppiies Department that since basic infrastructural facilities and 

sufficient staff for smooth functioning of the State Commuission were not available it might not 

be possible to constitute Circuit Benches No action had been taken by the State Government 

to address this 15506 and it was observed that था July 2005 this was referred back by the 

State Government to the State Commussion for its comments 

The legislative intent of providing speedy redressal of consumer grievances was 

frustrated as neither the additional benches nor circuit benches were constituted not 

withstanding the growing pendency 

How the consumers perceive Government s action of not increasing the capacity of the State 

Commission and the district forums to deal with more cases came out in the survey conducted 

by the ORG MARG They reported that almost 86 per cent of the consumers responded 

etther that the Government was not doing enough to safeguard consumer rights or that they 

were not aware of such efforts by the Government 

The State Government needs to provide sufficient funds for creation of additional benches 

for the State Commussion and the district forums to provide timely and expeditious redressal 

for the consumers gnevances
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The department in its written reply stated 85 under — 

The State Govt vide letter No 13/11/2003-3FS/21017 dated 26 10 2006 has 
accorded the sanction to set up an Additional Bench of State Consumer Disputes 

Redressal Commission and created the foliowing new posts for the functioning of 
the Additional Bench — 

Sr Name of posts No of Posts 
No 

1 Members 2 

2 Supenntendent 1 

3 Reader 1 

4 Judgment Wniter 1 

5 5 Scale Stenographer 1 

6 Steno-typists 2 

7 Clerks 2 

8 Daftn 1 

9 Peons 2 

While sanctioning the aforesaid posts of the additional bench the State Govt has 
advised that in future if the demands for setting up of more benches are received 
then 1t would not be housed at Panchkula/Chandigarh it should be housed वां व 
place where It 15 more convenient to the general public and where the number of 
litigation are more 

After hearing the departmental representatives, the Committee desired that 

matter with regard to the constitution of the circuit benches be considered and the 
declsion taken पा this regard 89 intimated to the Committee within a period of three 
months 

Adequacy of infrastructure 

[13] 339 Inadequate infrastructure 

For smooth functioning of the State Commission and the District Forums availability 
of suitable and adequate office accommodation and space for storage of records and ibrary 
office equipment like fax machines photocopiers computers etc are necessary 

The State Commission was functioning पा 8 hired bullding which was insufficient for 
maintaining Court records library and which had inadequate sitting arrangement for the 
supporting staff In the Distnct Forums also space was insufficient for accommodating library 
and record rooms 

Consumer conveniences such as siting space chairs water coolers tollels etc 

were not provided पा any of the Distnict Forums test checked or at the State Commussion 

L
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One time grant amounting to Rs 2 10 crore was sanctioned between July 1995 and 

March 1997 by Government of India to the State Government for strengthening the infrastructure 

of the State Commission and the District Forums Of Rs 2 10 crore Rs 50 lakh were for 

strengthening the infrastructure of the State Commission and Rs 1 60 crore for the District 

Forums Outof these funds Rs 58 23 lakh were spent on purchase of computers photostat 

machines library books furnture etc Rs 30 52 lakh for purchase of plot for the State 

Commussion s office building at Panchkula and Rs 97 20 lakh (Rs 50 lakh in November 2003 

and Rs 47 20 lakh March 2004) were deposited with Haryana Urban Development Authority 

(HUDA) for construction of the State Commuission s bullding The balance of Rs 24 06 lakh 

was lying unspent with the State Government for the [ast eight years and five months upto 

August 2005 The Director Food and Supples Department stated (July 2005) that the grant of 

Rs 24 06 lakh could not be utilised as the title of the land for construction of office building of 

District Forum Rewan had not been transferred in the name of the Department 

Though the amount was deposited with HUDA during November 2003 and March 2004 

the office building of the State Commission was not complete as of June 2005 

It was observed that despite passage of more than eight years since the sanction of 

funds for creation of tnfrastructure of the State Commussion and the District Forums the 

funds remained unutiised and the construction work also remained incomplete 

Computers and Photostat machines (Koros Mita DC 1755) were purchased centrally 

by the State Commussion during 1996 98 Audit observed पा four Distnict Forums that the 

photocopiers were non functional due to non availability of trained mechanics for maintenance 

and upkeep of machines of this make Further ॥ three District Forums (Gurgaon Rewan 

and Rohtak) computers were not ॥ use for want of trained personnel As व result four 

photostat machines and three computers purchased ata cost of Rs 8 29 lakh were lying 1016 

depriving the users of the services linked fo these facilities 

Absence of infrastructure like proper bulldings makes # more difficult for consumers पा 

general 10 become aware of the existence and the location of the redressal agency 

The results of survey revealed that only 13 per cent consumers were aware of the 

existence of any redressal agency and even out of those aware of CPA only 31 percent were 

aware of the location of the Consumer Forum in their respective districts 

The department ॥1 its written reply stated as under — 

It 1s submitted that inttially it was decided by the State Govt that assistance of 

Rs 45 00 lacs received under the scheme of One Time Grant of 2004 05 was 

being utilized for construction of builldings of 3 District Fora established at Jhayjar 

Rewart and Sontpat Districts @ Rs 15 00 lacs for each District Fora But due to 

some administrative reasons the State Govt has decided that assistance of Rs 

45 00 1805 received under the scheme of One Time Grant of 2004 05 15 being 

utilized for construction of buildings of 3 District Fora established at Jhajjar Hisar 

and Narnaul Districts @ Rs 15 00 lacs for each Distnct Fora



18 

पा addition to constructions of buildings of District Fora Jhajar Narnaul and Hisar 

the work of construction of buildings of five more District Fora Bhiwani Sirsa 
Jind Kurukshetra and Yamuna Nagar are the under progress 

The latest position of the constructions of buildings of District From Jhayar Hisar 

Narnaul Bhiwant Sirsa Jind Kurukshetra and Yamunagar 15 attached as 
Annexure A 

The Committee desired that the latest position of completion of buildings be 

intimated to the Committee within a period of three months 

Functioning of State Consumer Protection Councils 

[14] 3 3 13 State/District Consumer Protection Counciis not functional 

As per Section 7 and 8Aof the Act the State Government was 10 establish by notification 
the State Consumer Protection Council (State Council) and District Consumer Protection 
Councils (Distnict Council) to promote and protect the nghts of the consumers by disseminating 
informatton and through consumer education as laid down पा clauses (a) to (f) of section 6 of 
the Act The councils were also 10 ensure that the consumers interests would receive due 
consideration वां the appropriate forums The State Counci was to be headed by the Minister 
incharge of Consumer Affairs and District Councils were to be headed by Collectors of the 
districts 85 Chairmen These councils were to meet atleast twice 8 year 

Scrutiny of the records of the Director Food and Supplies Department Haryana revealed 
that though the State Council was constituted no meeting was held since April 1899 The 
State Council was reconstituted on 27 February 2004 by the State Government but again no 
meeting was held Eight Distnict Councils were formed on 13 August 2004 and nine more on 
27 August 2004 but these were dissolved on 16 May 2005 and no meetings of these councils 
were held 

Thus though the councils were formed from time to time yet these remained completely 
non-functional as they failed to conduct any business which had direct linkage with lack of 
awareness of the consumers about their nghts This also had direct linkage to the skewed 
profile of complainants with majority belonging to urban area and well earning groups Result 
of the ORG MARG survey revealed that 61 per cent of complainants resided पा urban areas 
and 99 per cent were belonged to the educated class They had an average monthly household 

income of Rs 10 258 This implied that facilities provided by redressal agencies were availed 
of mostly by residents of urban areas and that too by the middle and upper middle strata of 
the community 

The resuits of survey further revealed that formal source of awareness of the consumers 
was electrohic and pnint media (79and 55 per cent) Nearly 53 per cent of the aware consumers 
had come to know about the Act only in the last 4 years whereas the Act has been In 
existence for the past 19 years 50 far as the redressal agencies are concemned the survey 
revealed that majonty of the complainants came to know about their existence through 
electronic media (46 per cent) print media (56 per cent) and others1 e friends and relatives 
(83 per cent) NGOs were not a popular source of awareness (3 per cent) 

The department in its written reply stated as under — 

The State Level Consumer Protection Council and Distnct Level Consumer 

Protection Council constituted by Haryana State vide notification dated 17-4 06 
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and 4 8 06 respectivelyunder the provisions of Section 7 and 8A of the Consumer 

Protection Act 1986 have been rescinded vide Notification dated 30 3-2007 

The matter for reconsttution of State Level Consumer Protection Council and Distnct 

Level Consumer Protection Council for थी the 20 districts of the State 15 under 

consideration of the State Government 

During the course of oral examination, the Committee was informed that the 
matter of reconstitution of State level Consumer Protection Council and District level 

Consumer Protection Councils for all the twenty Districts of the State 15 under 

consideration of the State Government 

The Committee desired that this matter may be expedited and the Committee 

may be informed accordingly within a period of three months 

[15] 3 3 17 Consumer clubs in schools scheme not implemented 

With a view to Imparting consumer educatron to school children inanon formal proactive 
manner and to mobilise youngsters by instilling in them the spirit of protection of consumer 
nghts as provided in the Act the Department of Consumer Affairs introduced a scheme of 

opening of consumer clubs in the schools and approached (July 2003) the State Government 
to advise the educational instituttons voluntary organizations and professional bodies था पट 

State to avall of the benefits of this scheme and to send proposals for sanction of grants 

Scrutiny of records of Director Food and Supphies Haryana revealed that no such 
clubs had been opened (July 2005) The Director stated (July 2005) that the matter was under 
correspondence with the Ministry of Consumer Affairs for sanction of grants for the purpose 

The department पा its written reply stated as under — 

To educate the children about the nghts of the consumer and 10 mobilize youngsters 
by instilling in them the spintt of protectton of Consumer Rights to impart knowledge 

about the role of the consumers and protection of their rights and to strenghen the 
consumer movement in the country 135 Consumer Clubs पा 7 Distncts have been 

set up in the months of January 2006 Necessary funds Rs 11 50 lakhs have 
been received from the Government of India The funds amounting Rs 8 20 lakhs 

have been released to the concerned District Institute Education Trairing (DIET) 
Balance funds of Rs 3 30 [akhs will be released to remaining Districts Institutes 

Education Trainings (DIETS) on appointment of Drawing and Disbursing Officer 
(DDO) In due course A proposal णि opening of 115 more consumer Clubs has also 
been sent to Government of India vide letter No 13/1/05 CA 1/23038 dated 21 11 
2006 The funds for which are still awaited from the Government of India 

The Committee desired that the matter of opening consumer clubs पा schools 
be got expedited under information to the Committee within a period of three months 

[16] 4 3 4 Excess consumption of gunny bags 

Failure to observe prescribed norms led to excess expenditure of Rs 1 11 crore 
due to excess consumption of 5 90 lakh gunny bags 

Wheat bags stored ॥ open are prone to damage due to long storage and require 
replacement at the time of delivery of wheat to Food Corporation of India (FCI) The State
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Government had fixed (January 1987) norms for replacement of gunny bags at the rate of 
1 5 per cent of total bags utiltsed for delivery of wheat to FCI in respect of wheat bags lying पा 
the open where the plinth 1s proper adequate crates are available and the stacks are properly 
covered with polythene covers 

Test check of records (Novemnber 2003 to October 2004) of District Food and Suppiies 
Controllers Hisar Jind Kaithal Karnal Kurukshetra and Sirsa revealed that they had delivered 
wheat to FCI ॥ 92 56 lakh bags Though the bags were kept on proper plinth and were 
properly covered the DFSC allowed replacement of 7 29 lakh gunny bags during December 
2001 to June 2004 whereas the Department was entitied to only 1 39 lakh (1 5 per cent) 
additional gunny bags to replace the damaged bags This resulted in consumption of 
5 90 lakh excess gunny bags 

Thus due to non observance of the prescribed norms excess expenditure of 
Rs 1 11 crore was incurred on the excess consumpticn of 5 90 lakh gunny bags 

The matter was demi officially reported to the Financial Commissioner and Principal 
Secretary Food and Supplies Department in July 2005 reply had not been received (August 
2005) 

The department in its written reply stated 85 under — 

It 1s stated that volume of the procurement/storage of wheat by the department 

had abnormally increased from RMS 1998 onwards and the movement of the 

stocks of the agencies 10 the FCI was slow Due to increase in the procurement 

and slow Due (0 increase 1 the procurement and slow dispatches the department 
had to store 68% to 90 % of the wheat stocks ॥1 the open and पा certain cases 
due to lack of commensurate storage space the department had to store the 
stocks on unscientific plinths There were heavy rains during RMS 2000 and 
some of the stocks had heen affected in the rains in the mandis dunng pracurement. 
Moreover FCI could not follow the First in First out (FIFO) system for movement 
of the wheat of this department Department had made record procurement of 
14 93 lac MT wheat during rabi 2001 and these stocks had been affected पा the 
rains (luster 1050 Due to above said reasons the department was forced to store 
the huge quantity of wheat stocks ॥ open for a long time viz 1-5 years which led 
to damage to the bags In this Un- precedent situation the department was 
forced to replace the gunny bags ॥1 excess of norms to keep the stocks in sound 
condition before delivery of the wheat stocks to FCI so that the department may 
not suffer huge 1055 due to non delivery of wheat stocks to FCI 

It 1s also submitted here that the wheat stocks pertaining to the crop years 1999 
2000 10 2001 was lying at different places in the State of Haryana The high level 
officers of the department inspected the stocks in the year 2003 During the 
inspection of the stocks it was found that the segregation and upgradation of 

these stocks 15 required for bringing | according to the specifications 50 that 
stocks could be delivered 10 FC! and Govt may not suffer any loss ॥ was 2150 
observed by the inspecting team that about 30% bardana has been damaged 
therefore while segregating the stocks replacement of gunny bags is also required 

o
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This matter was brought to the notice of the Govt and it was decided at the level 
of Hon ble Chief Minister that permission may be granted for segregation / 
upgradation of these stocks and also the replacement of bags above the norms 
fixed by the Govt Therefore the concemed DFSCs were directed to upgrade / 
segregate the stocks wherever required and replacement of the bags be made by 
constituting a Committee consisting of DFSC DFSO AFSO SO IFS concerned 

along with representatives of Deputy Commissioners |t is also informed that 85 

per the norms fixed by the Govt with concurrence with the Finance Department 
0 5% replacement is allowed पा covered godown 1 5% पा open pucca plinth and 
2% In kutcha plinth Atthat time 1t was felt that replacement of bags will be made 

above the norms fixed by the Govt and it was very difficult to specify the actual 

number of bags to be replaced therefore the Competent Authority had to allow 

the replacement of gunny bags 85 per the report of the Committee The Hon ble 

Chief Minister Govt of Haryana also approved this proposal Accordingly ateach 

concerned district 8 Committee was constituted 10 assess the replacement of 

gunny 0805 One such Committee was also constituted in the district Kurukshetra 

The said Commuttee inspected the stocks/bags at each storage point and sent 

the recommendation regarding the replacement of the bags to the DFSC 

Kurukshetra Similar Committees were constituted in other districts and same 

exercise was made The replacement of gunny bags were made on the 

recommendation of the Committees and actual replacement was made much 

below the recommendations of the Committees As per the above 5810 decision 

the Competent Authority had to allow the replacement of gunny bags 85 per the 

report of the Committee Thus the excess replacement has been made with the 

prior permussion of the competent authonty 1 e Govt atthe level of Chief Minister 

and पा the interest of the Govt 115 also Informed that on the replacement of 7 29 

lac bags the department had saved 3 65 lac gtl wheat (7 29 lac bags of 50 kg ) 

costing about Rs 40 crores (Rs 1100/- per gtl ) on the expenditure of Rs 1 11 

crores for the cost ए above 5910 replacement of bags 

Thus the excess replacement of gunny bags beyond the norms 15 permissible 

under crrcumstances beyond control As the position explained above the excess 

replacement had to be made due to the facts and circumstances which were 

beyond the control to keep the stocks ॥ stock condition for delivenng (0 FCI so 

that department may not suffer huge loss on account of non delivery of wheat 

stocks to FCI Moreover 1n cases where the staff 15 found negligent in excess 

replacement of bags disciplinary action shall be taken against them In some 

cases the officials / officers have already been charge sheeted 

In view ए the pasition explained above this para may kindly be dropped 

The Committee desired that the department should take action against the 

neghgent / delinquent officers/officials and detailed report of the action taken be 

intimated to the Committee from time to time
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RURAL DEVELOPMENT DEPARTMENT 
(District Rural Development Agencies) 

[177 4 11 Misappropriation of wheat under Sampoorna Grameen Rozgar Yojana 

Disregard of rules and fallure to conduct physical verification by DRDA resulted 
in misappropnation of 19,907 77 qtls of wheat valuing Rs 1 19 crore 

To provide greater thrust to addibonal wage employment infrastructural development 
and food secunty in the rural areas Government of India (501) launched (September 2001) 
the Sampocrna Grameen Rozgar Yojana (SGRY) on cost sharing basis पा the ratio of 75 25 
between the Government of India and the State Government As per the scheme GOl wasto 
provide foodgrains free of cost and 75 per cent of the cash component and the State Government 
was to distnbute the foodgrains as part wages to the workers employed to create community 
and social assets and 10 bear the transport cost and other handling charges The scheme 
was being implemented by the District Rural Development Agencies (DRDAs) through Block 
Development and Panchayat Officers (BDPOs) at the block level and Gram Panchayats 
(GPs) atthe village level In order to ensure effective safeguards against leakage of foodgrains 
the implementing agencies were required to maintain the records relating to receipts custody 

Issue and management of stores Physical venfication of stores was to 06 made at 16851 
once 8 year as required under the Financial Rules 

Test-check of records (June November 2004) relating to five DRDAs and other 
implementing agencies revealed that out of 81 669 45 quintals (gtls ) of wheat allotted and 
hfted 16 BDPOs had distrnibuted 57 611 05 qtls of wheat as part wages to labourers against 
muster rolls for various works executed during 2001 04 4 150 63 gtls of wheat were lying 
unutihised In the stores as closing balance as on 31 March 2004 The remaining 19 907 77 
qtls of wheat valued at Rs 1 19 crore was nusappropriated by the staff of 16 BDPOs 
by showing fictitious 1ssue of wheat to GPs (15 046 35 पड ) pilferage in stores (1 821 58 
qtls ) 1ssues against fictihious works (2 630 84 gtls) and pilferage पा transit (409 00 gtls ) 

While confirming the facts Chief Executive Officers (CEO)of DRDAs/BDPOs stated 
(June-December 2004) that necessary action would be taken against the officials responsible 
for misappropnation The CEO DRDA Yamunanagar while admitting the misappropration 

stated (July 2005) that 1 863 18 gtls wheat shown 85 fictitiously utilised had been recouped 
from the concerned GPs and the same had been subsequently utiised The 0६0 DRDA 
Kaithal stated (May 2005) that 2 163 15 gtls wheat shown to have been misappropnated had 
already been utilised before 2003 04 and 100 qtls were lying in stock He also suppled 
coples of muster rolls ॥ support of utilisation ए 426 25 gtls wheat in respect of Pundr Block 
The reply was not acceptable because muster rolls supplied पा support of his contention 
actually related to the year 2004 05 and works on which wheat was shown to have been 
consumed were completed pnior to 2004 05 Hundred qtls of wheat stated to have been lying 
in stock was not found in stock register upto May 2005 The authenticity of the muster rolls 
now supplied in support of utiisation of 426 25 पड (part of 912 54 gtis wheat misappropriated 
in Pundn Block) were doubtful as these were neither numbered nor issued with the approval 
of the competent authority 
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Misappropniation of wheat was facilitated due to disregard of rules relating 10 15506 
and distribution of wheat Before allowing 1ssue of wheat BDPOs should have thoroughly 
examined the relevant records including muster rolls to prevent fictiious 15516 of wheat 
While submitting the penodical reports to higher authorities implementing agencies did not 
furnish the correct stock position indicating the opening balance receipts Issues and closing 
stock Lack of proper monitonng and non-conducting of physical venfication by DRDAs further 
aggravated the position and facilitated misappropriation No legal action was taken against 
the officials responsible for misappropniation 

The matter was demi-officially reported to the Financial Commussioner and Principal 
Secretary Rural Development Department ॥ Apnl 2005 reply had not been received 

(August 2005) 

The department in its written reply stated as under — 

Ambala 

For embezzlement of 300 66 Qtls of wheat in Sahazadpur block Sh Inder Ra) 
Singh Assistant was held responsible for which case was sent by DRDA Ambala 
to Panchayat Department vide their letter no DRDA-2004/2216 dated 6 7 2004 
Director Panchayat Haryana Chandigarh was also requested by this department 
vide letter no JRY-Il 2005/3228 dated 25 7 2005 to inibate disciplinary action 
against Sh Inder Raj Singh Assistant for the embezzlement of 300 66 Qtls 
wheat However no intimation about the action taken against tire above 5810 
official has been received from Director Panchayat Department Haryana despite 
issuance of reminders from time to time 

Regarding embezzlement of 1340 16 Qtls Of wheat in Barara block 1t 1s stated 
that DRDA Ambala had sent report to Deputy Commissioner Ambala for 
embezzlement of wheat of 1340 16 Qils vide theirletterno 2153 dated 24 6 2004 
Deputy Commissioner Ambala was asked to Intimate about the action taken in 
the matter vide this office memo no Audit JRY1I-2005/3230 dated 25 7 2005 but 
no reply has been received from Deputy Commissioner Ambala despite 1ssuance 
of reminders from time to tme DRDA Ambala had held Sh Harcharan Singh 
Assistant and 5/5 Nannder Kumar Malhotra Mam Chend Han Singh BD&PO's 
responsible regarding shortage of 1340 16 Qtls wheat Copy of enquiry report 
received from DRDA Ambala was 8150 sent to Director Panchayat Department 
Haryana aiongwith copy of audit para for Initiating disciplinary action against the 
concerned guilty officers/officials However no intimation about the action taken 
against the above mentioned officers/officials has been received from Director 
Panchayat Department Haryana despite issuance of reminders from time to 
time 

For remaining shortage of 28 54 Qtls Of wheat in Barara block DRDA Ambala 
has also been requested to clanfy the shortage vide this office letter no Audit 
JRY-Il 2005/3229 dated 25 7 2005 and subsequent reminders issued from time 
to time but no reply has been received 50 far On the receipt of reply from Deputy 
Commissioner Ambala and Director Panchayat Department Haryana PAC will 
be informed accordingly
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Kaithal 

The Deputy Commissioner Kaithal was asked to conduct a detailed enquiry in 

the matter and to send the report alongwith the names of the officer/officials who 

are guilty vide this office D O letter no 1520 dated 21 4 2005 However despite 

issuance of repeated reminders the requisite report s still awaited from Deputy 

Commissioner Kaithal On the receipt of report action will be taken accordingly 

Karnal 

() The Deputy Commissioner Karnal was asked to conduct detailed enquiry 

in the matter and send the report alongwith the names of the officer/offictals 

who were guilty vide this office D O letterno 1520 dated 21 4 2005 However 

despite 1ssuance of reminders from time to time the requisite report is still 

awalted from Deputy Commussioner Kamnal On the receipt of report action 

will be taken accordingly 

(1) Inthisregard DRDA Karnal had also informed that 200 Qtls wheat which 

was stated as damaged has been sold by the staff in the open market and 

8 sum of Rs 1 00 lacs has been taken 1n cashbook on 7 1 2003 for which 

disciplinary action will be inttiated 85 soon as the report received from the 

Deputy Commisstoner Karnal The remaining wheat was utilized on varous 

works for which some irregularities/discrepancies have been pointed out by 

DRDA The 580 report was sent to Director Panchayats by this department 

vide letter no Audit-JRY-112006/4720 dated 12 9 2006 to take disciplinary 

action agamst the guilty officers/officials under intmation 0 this department 

However no intimation about the action taken against the officers/officials 

has been received from Director Panchayat Department Haryana despite 

issuance of reminders from time to time: 

Kurukshetra 

Pehowa Block 

The District Rurat DevelopmentAgency Kurukshetra had informed that 1303 85 

Qtis Wheat (1896 33 - 592 38 85 per list sent by ADC) was 1ssued to Panchayats 

without obtaining Muster रि0॥ The Deputy Commissioner Kurukshetra has been 

requested vide DO letter 1520 dated 21 4 2005 to conduct 8 detalled enquiry पा 

the matter but despite 1ssuance of reminders from time to time the requisite 

report 15 still awarted from his end 

Babain Block 

The Distnict Rural DevelopmentAgency Kurukshetra had informed that the 1753 43 

(05 wheat was issued to Panctiayats without obtaining Muster Roll out of which 

35 04 Qtls wheat was adjusted on the basis of receipt of Muster Roll Remaining 

319 38 Qtls wheat was not accounted for by Sh Harcharan Singh Assistant 

which clearly shows embezziement Enquiry report received from DRDA 

Kurukshetra was sent to Director Panchayat Department Haryana vide this officer 

letter no Audlt-1-JRY-2006/4719 dated 12 9 2006 for taking disciplinary action 

against the guilty officers/officials for embezzlement However no intimation about
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the action taken against the officers/officials has been received from Director 
Panchayat Department Haryana despite issuance of reminders from time 

to time 

Thanesar Block 

The District Rural Development Agency Kurukshatra had informed that as per 
statement of Assistant JRY stock register pertaining to embezzlement of wheat 

4350 Qtls 15 not avallable The case for taking disciplinary action was sent to 
Drrector Panchayats Department Haryana vide this office letter no Audit-JRY ॥ 
2006/4719 dated 12 9 2006 However no intimation about the action taken agaimnst 
the officers/officials has been received from Director Panchayat Department 
Haryana despite 1ssuance of reminders from time to time 

Ladwa Block 

The District Rural Development Agency Kurukshetra had informed that 1398 71 

Qtls Wheat (1871 43-—472 72 as per ॥5 send by ADC) was issued (0 Panchayats 

without obtaining Muster Roll The Deputy Commussioner Kurukshetra has been 
requested vide D O letter No 1520 dated 21 4 2005 to conduct 8 detaled enquiry 
in the matter but despite tssuance of reminders from time to time the requisite 
report 1s still awaited from his end The enquiry report was also sent to Director 
Panchayat Department Haryana vide this office letter no Audit-JRY-11-2006/ 
4719 dated 12 92006 However no intimation about the action taken against the 
officersfofficials has been receved from Director Panchayat Department Haryana 
despite issuance of reminders from time to time 

Yamunanagar 

The Deputy Commissioner Yamunanagar was asked to conduct 8 detailed enquiry 
in the matter and send the report along with the names of the officer/officials who 
were guilty vide this office D O letter No 1520 dated 21 4 2005 However the 
requisite report 15 still awaited despite 1ssuance of humerous reminders and 

D O letters 

Additional Deputy commissioner-cum-Chief Executive officer DRDA 
Yamunanagar has now intimated that 85 perrecord there 15 no misappropnation/ 
fichtious consumption of wheat but actually the wheat was consumed to the tune 
of 1852 41 qgtls पा the next financial ४68 2004 05 Some of the works were in 
progress and got executed/completed ॥ा the next financial year 1e 2004 05 

There 1s no loss 10 the Exchequer 

Durning the course of oral examination, the Financial Commissioner and 

Principal Secretary to Govt , Haryana, Rural Development Department stated that he 
was not satisfied with the reply of the department and sought more time to go through 

the whole matter 

The Committee acceded to his request and asked him to take suitable action 

under tntimation (0 the Committee within a penod of six months
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4 4 वार investments/idle establishment/blocking of funds 

[18] 4 4 1 Advances from former Sarpanches not recovered/adjusted 

Rs 21 81 lakh could not be recovered due to failure of DRDAs to take action 

against defaulting former Sarpanches 

The District Rural Development Agencies (DRDAs) were implementing vanous Centrally 
sponsored schemes such as Jawahar Rozgar Yojana Jawahar Gram Samndhi Yojana etc 
through Gram Panchayats (GPs) On receipt of funds from the Government of India and the 
State Government DRDAs released the funds ५ the concerned GPs for execution of vancus 
schemes The GPs were required to furrush utihsation certificates to DRDAs 

According to the Haryana Panchayat Raj Act 1994(Act) Sarpanches within seven 
days prior to publication of election programme were required (0 hand over the records 
registers and other property as held by them to the Panchayat Officers or Gram Sachivs till 
the constitution of new GPs after electton Section 18 (3) of the Act fays down that If an ex 
Sarpanch fails to hand over the records and property etc the Panchayat officer shall apply 
to the junisdictional Executive Magistrate for securing such records and property from the 

defaulters The Executive Magistrate may by awarrant authonse any police officer to seize 
the 5810 property and व a person wilfully evades the handing over of property he shall be 
punishable by the Judicial Magistrate with imprisonment upto six months or with fine or with 
both under Section 18 (4) and (5) of the Act 

A mention about fallure 0 recover advances from ex Sarpanches was made in 

paragraph 6 4 of the Report of Comptroller and Auditor General of India for the year ended 
31 March 1996 (Civil) Government of Haryana The Public Accounts Committee (PAC) in its 
50" Report (presented to Vidhan Sabha during March 2001) desired that intimation be sent to 
it after effecting full recovery of the outstanding amount of Rs 2 65 lakh from defaulters The 
latest information {June 2005) was that Rs 1 74 lakh were still outstanding 

On expiry of the tenure of GPs elected in December 1994 elections of Sarpanches 
were held in March 2000 Test check of records (July 2000 to March 2004) of 16 DRDAs 
revealed that ex Sarpanches of 305 GPs had not handed over the unutilised amounts and 
advances of Rs 29 10 lakh drawn between January 1995 and March 2000 to Panchayat 
Officers or Gram Sachivs as required under the Act Again 110 action was initiated against the 
defaulters repeating the same lapse 85 before 

The Financial Commissioner and Principal Secretary to Government Haryana Rural 
Development Department while admitting the facts stated (August 2004/ April 2005) that 
efforts were being made to recover the outstanding amount from ex-Sarpanches Special 
Secretary—cum—Director Rural Development Department intmated (June 2005) that Rs 7 29 
lakh (out of Rs 25 87 lakh) in respect of 14 DRDAs were recovered from ex-Sarpanches of 
139 GPs The Department should have approached the jurisdictional Executive Magistrates 
for seizure of wanting records and property and awarding punishment to defaulters as provided 
in the Act Despite PAC s earlier recommendation ॥ such cases 10 action under Section 

18(3) (व) and (5) of the Act had been taken to recover the balance of Rs 21 81 lakh from the 
ex Sarpanches of 166 GPs 

(
!
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The department In its wntten reply as under — 

The recovery position of varnous districts Is as under 

Sr Name of District Amt to be recovered Amount recovered Balance amount to be 
No recovered 

No of Amount No of Recovered No of Gram Balance 
Gram Gram Panchayats  amountto be 

Panchayat Panchayat recovered 

Rs m lacs 

1 2 3 4 5 6 7 8 

1 Ambala 18 250 NIL NIL 18 250 

2 Bhwani 25 258 NIL NIL 25 258 

3 Fatehabad 3 128 NIL NIL 3 128 

4 Gurgacn 9 050 6 023 3 027 

5 Hisar 3 035 2 017 1 018 

6 Jhajar 1 010 1 010 NIL NIL 

7 आए 8 113 NIL NIL 8 113 

8 Karthal 6 087 NIL NIL 6 087 

9 Kamal 2 065 NIL NIL 2 065 

10 Kurukshetra 14 230 NIL NIL 14 230 

11 Narnaul 2 051 1 017 1 034 

12 Mewat 29 427 8 114 21 313 

13 Panipat 18 145 15 041 3 104 

14 Rewar 22 221 8 061 14 160 

15 Rohtak 2 073 NIL NIL 2 073 

16 Y/Nagar 4 038 4 0 38 NIL NIL 

Total 166 21 81 50 321 16 18 60 

Efforts are being made for the recovery of batance amount All the concerned Addl 
Deputy Commissioners have been requested vide this office letter dated 10 11 2006 and 
reminders 1ssued from time to time for fixing the responsibilities of concerned BD&PO/Grarm 
Sachiv etc for not taking appropriate action in time and send the case to Panchayat 
Department Haryana for taking disciplinary action against concerned officers/officials at 

fault 

In view of the latest observations given by the 5110 commuttee of PAC in a simitar PAC 
para all the concemed ADCs have been directed by this Department vide letter dated 2 6 2008 
and reminder dated 19 6 2008 that since there 15 no provistan to waive off the recoveries the 

officials who were responsible for making these recoveries and who did not make it in time 
should be either asked to effect the recovenes or should be penalized to pay from their own 
pocket 50 that it acts 85 a lesson to the other defaulting officials 

The Commuttee desired that strenuous efforts be made to recover the balance 

amount under intimation to the Committee



28 

AGRICULTURE DEPARTMENT 

(Haryana State Agricultural Marketing Board) 

[19] 4 2 2Inadnussible payment of special pay 

Haryana State Agricultural Marketing Board made inadmissible payment of 
Rs 46 17 lakh to employees on account of special pay था violation of Government 
instructions 

The State Government issued {February 1991) instructions to all Government 
Companies Corporations etc including the Haryana State Agricultural Marketing Board 
(HSAMB) that special pay would be allowed only to incumbents of the posts of Personal 
Assistant (PA) Steno typist and Drivers (for cars and jeeps only) from 1 March 1991 onwards 
No post of any other category would carry any special pay पा the public sector undertakings 
without the specific approval of the Finance Department Incumbents who were drawing special 
pay 85 on 18 February 1991 were ailowed to draw special pay but in future recruitments and 
promotions special pay was to be discontinued While reiterating these instructions in 
June 2001 Government directed all concerned undertakings to stop allowing special pay not 

covered under the said instructions 

Test-check of records (Apnl 2003 — January 2005) of the Executive Engineers of 15 
Divisions and 52 Market Committees (MCs) under the control of the HSAMB Panchkula 
revealed that HSAMB allowed special pay to 1 164 employees (other than PAs Steno typists 
and Dnvers) who were not drawing special pay as on 18 February 1991 and paid Rs 46 17 
lakh to these officials without any approval from the Government between April 1991 and 

December 2004 

The Financial Commissioner and Principal Secretary to Government Haryana 
Agrculture Department clanfied (February 2005) that Government did not allow special pay 
to any employee on recruitment/promotion after 18 February 1991 except those who were 
drawing special pay prior 10 this date But it was revealed that HSAMB continued to allow 
special pay to ineligible employees However special pay was discontinued with effect from 
1 April 2005 by HSAMB after thus was pointed out in Audit but no action was intttated to 
recover the inadmissible amounts already paid to these employees (May 2005) 

The department ॥ its written reply stated as under — 

The employees of the HSAMB were treated at par with the employees of the 
Haryana Civil Secretaniat vide Haryana Govt Agriculture Department letter dated 
4th May 1987 and the special pay was granted to all categores of the employees 

at par with Haryana Civil Secretariat However the spectal pay has been 
discontinuedwe f 16 05 Regarding recovery from 15 2 91 10 31 5 05 matter 
was referred to the Govt on 10 5 05 and 30 5 05 and the Govt had conveyed the 
opinion of Legal Remembrancer Haryana that rectification can be made but the 
recovery cannot be made of the amount already 0810 if there was no 
misrepresentation or fraud by the employees in this regard Govt sought the 
comments of the HSAMB which have been furnished stating that there 15 no
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misrepresentation or fraud on the part of the employees However the matter for 
warving of the recovery of the amount 15 with the Govt 

In view of the position explained above the para may be dropped 

The Committee desired that the department may get the amount write off 
from the Ftnance Department and the decision taken In this regard be intimated to 
the Commuttee
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FINANCE DEPARTMENT 

[20] 4 2 8 Overpayment of pensionary benefits 

Failure of Treasury Officers/iBanks पा observing financial rules and orders 
resulted पा overpayment of pensionary benefits amounting to Rs 55 94 lakh 

As the Punjab Treasury Rules/Financial Rules applicable to Haryana and the scheme 

for pension payment by Public Sector Banks the Treasury Officers (TOs) and the Banks 

were responsible for ensuring the comrectness of the payments made with reference to the 

records maintained by them before incorporating the transactions in their accounts They 

were required to maintain a register पा the prescribed form for keeping a comprehensive 

record of pension payments and each entry of monthly payment register was to be checked 

by the TO/Bank In token of having applied the required checks 

Inspection of 21 District Treasunes Including Sub Treasuries conducted by the 

Accountant General (Accounts and Entitliement) Haryana and 24 branches of nationalised 

banks conducted by the Accountant General (Audit) Haryana durning 2004 05 and information 

collected subsequently ॥ respect of 49 branches of nationalised banks revealed an 

overpayment of Rs 55 94 lakh of pensionary benefits to 548 pensioners/family pensioners 

made during the period from March 1990 to July 2005 (85 detailed पा Appendix XVIii) due to 

failure on the part of TOs/Banks 1n abserving the relevant rules and orders Of this overpayment 

of Rs 27 48 lakh related to excess payment of Inadmissible merger of Dearness Relief in 

pension in respect of 262 pensioners/family pensioners and Rs 27 71 lakh refated to excess 

payment of pension family pension and commuted pension ॥ respect of 256 pensioners 

The remaining amount of Rs 0 75 lakh related 10 excess payment of deamess allowance 

and medical allowance था respect of 30 pensioners 

The matter was dem offictally reported to the Financial Commussioner and Principal 

Secretary Finance Department in August 2005 reply had not been received (August 2005) 

The department in its written reply stated 85 under — 

Out of the total amount of overpayment of Rs 55 94 {actually 55 96 lakhs) of 

pensionary benefits Rs 44 42 lacs 15 overpayment by banks and Rs 11 54 lacs 1s 

overpayment by treasunes 
Against the amount of overpayment Rs 44 42 1805 an account of overpayment 

of pensionary benefits by banks anamountofRs 7 19 lacs have been recovered by 

banks leaving a balance of Rs 37 23 lacs to be recovered by Banks Efforts are 

being made regularly by this office by way of writing letters to recover the balance 

amount at the earliest Recovery statement showing the latest recovery position of 

overpaymentof pensionary benefits by banks are enclosed as Annexure A Treasunes 

have recovered an amountof Rs 7 27 lacs from the pensioners/family pensioners 

out of total overpayment of Rs 11 54 lacs leaving a balance of Rs 4 27 [acs to be 

recovered by them Efforts are being made by Treasury Officers to recover the balance 

amount at the earliest Latest recovery position of overpayment by Treasuries 15 

enclosed at Annexure B 

The Committee desired that sincere आएं vigorous efforts may be made to 

recover the balance amount on account of overpayment of pensionary benefits under 

intmation to the Committee 

[}
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[21] 4 5 3 Response of the Departments to Draft Audit Paragraphs 

Draft Paragraphs and Reviews are forwarded to the Secretaries of the concemned 

Adminstrative Departments through demu official letters drawing therr attention to the audit 

findings and requesting them to send their response within six weeks If replies are not 

receved the fact of non receipt of replies from the Departments 1s invariably indicated atthe 

end of each paragraph included in the Audit Report Finance Department issued directions on 

5 January 1982 to all Administrative Departments 10 send their response to the Draft Audit 

Paragraphs proposed for inclusion in the Report of the Comptroller and Auditor General of 

India within six weeks 

For the Report of the Comptrolier and Auditor General of India for the year ended 

31 March 2005 20 audit paragraphs and four reviews were Issued to the Government which 

included four draft paragraphs involving recovery of था amount of Rs 2 43 crore Reply had 

not been receved पा respect of 16 audit paragraphs and all the four reviews as of 

August 2005 

Follow up on Audit Reports 

According to the instructions issued (October 1995) by the Finance Department and 

reiterated पा March 1997 and July 2001 the Administrative Departments were (0 initiate 500 

moto positive and concrete action on all Audit Paragraphs and Reviews featuring in the 

Comptroller and Auditor General s Audit Reports (ARs) regardless of whether the cases are 

taken up for examination by the Public Accounts Committee or not They were aiso to furmish 

detalled notes duly vetted by audit indicating the remedial action taken or proposed to be 

taken by them within three months of the presentation of the ARs to the Legislature 

A review of the position regarding receipt of Action taken Notes (ATNs) on the 

paragraphs included in the ARs upto the period ending 31 March 2004 revealed that the ARs 

for the period 2000 04 were presented to State Legislature in March 2002 March 2003 

February 2004 and March 2005 respectively Of the 154 paragraphs and reviews of 

31 Administrative Departments included in ARs 2000 04 20 Administrative Departments had 

not submitted the ATNs on 75 paragraphs and reviews 85 per details given in the Appendix 

XXIl Six Administrative Departments out of those who have submitted the ATNs have not 

taken any action to recover the amount of Rs 208 34 crore in respect of 11 paragraphs and 

reviews 85 per details given in the Appendix XXl 

The department in its wnitten reply stated 85 under — 

Finance Department has 155060 several instructions to all the Head of Department/ 

Administrative Secretaries to submut imely reply to all pending audit paragraphs 

to Accountant General Haryana/Haryana Vidhan Sabha from time to time: In this 

regard Financial Commissioner & Principal Secretary Finance Department had 

issued 8 D O letter No 21/1/2009 3B&C dated 7 8 09 to all the Administrative 

Secretaries to submit annotated reples to Audit Paras to Secretary Haryana 

Vidhan Sabha and Acoountant General (Audit) Haryana As this para relates to 

various departments hence this para may kindly be dropped 

Finance Department has issued several instructions to all the Head of Department/ 

Administrative Secretaries 10 submit imely reply to all pending Audit paragraphs
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to Accountant General Haryana/Haryana Vidhan Sabha from time to time Inthis 
regard fresh instructions has been 1ssued by the Finance Department requesting 
them to take immediate action on the CAG report and on the outstanding PAC 
paras on top prionty vide No 21/5/2009 3B&C dated 4 8 2009 As this para relates 
to vanous departments hence this para may kindly be dropped 

During the course of oral examination, the Officers of the Princtpal Accountant 
General Office brought to the notice of the Commuttee that action taken notes are not 
being sent timely and regularly by the various departments 

The Committee desired that Finance Department may 15506 instructions to 
थी the departments to send action taken notes on the audit paras timely and regularly 

[1
d
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FAMILY WELFARE DEPARTMENT 

[22] 4 5 2 Lack ofresponse to Audit findings and observations resulting था 

erosion of accountability 

After penodical Inspection of the Government Departments Accountant Generai (Audit) 

(AG) 1ssues the Inspection Reports (IRs) to the heads of offices inspected with a copy to the 

next higher authonties The executive authorities are to rectify promptly the defects and 

omissions pointed out and report compliance to the AG within six weeks Anhalf-yearly report 

of IRs pending for more than six months 1s sent to the concemed Administrative Secretary of 

the Department to facilitate monitoring of the audit observations in the pending iRs 

Areview of IRs issued up to March 2005 to 43 divisions and 8 Superintending Engineer’s 

offices (SEs) of the Public Works Department (PWD) Public Health Branch (PH) disclosed 

that 544 paragraphs of 211 IRs (as per Appendix XIX) remained outstanding at the end of June 

2005 Of these 33 IRs contaiming 36 paragraphs were more than 10 years old Divisional 

Officers/SE s of 36 divisions and 7 circles falled to submit even the initial replies to 263 paras 

of 43 IRs 1ssued during Apnil 2004 to March 2005 

Simtarly a review of IRs 1ssued upto March 2005 to 38 offices of Family Welfare 

Department disclosed that 580 paragraphs of 168 IRs (85 per Appendix XX) remained 

outstanding at the end of June 2005 Of these 47 IRs containing 92 paragraphs were more 

than five years old 

The Administrative Secretarnes of these Departments who were informed of the position 

through half-yearly reports failed to ensure prompt and timely action by the Deparimental 

officers Even serous irregularities such as loss due to theft misappropriation and 

embezzlement amounting to Rs 78 lakh recoverable amounts of Rs 54 27 crore from officers 

and contractors due to shortage of matenal excess payments and other reasonsin respect 

of PWD PH Branch 85 categonsed in Appendix XXI remained unsettied as of June 2005 

The matter was dem officially reported to the Financial Commusstoner and Principal 

Secretary PWD PH Branch and Family Welfare Department in July and August 2005 reply 

had not been received (August 2005} 

The Commuttee was not satisfied with the working of the department 25 the 

department did not supply the reply to the audit para The Committee desired that 

this matter may be looked into by the Financial Commussioner and Principal Secretary 

to Government Haryana, Family Welfare Department and the Committee may be 

informed accordingly
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" GENERAL 

[23] 1 7 2 Financial assistance to local bodies and other institutions 

Autonomous bodies and authorties perform non-commercial functions of public utility 

services These 00065 and authonties receive substantial financial assistance from 

Government Government also provides substantial financial assistance to other institutions 

such 85 those registered under the respective State Co operative Societies Act Companies 

Act 1956 etc to mplement vanous programmes of Govemnment The grants are given by 

Government mainly for maintenance of educational institutions hospitals charitable 

nstitutions construction आएं maintenance of schools and hospital bulldings improvement of 

roads and other communication facilities under municipalities and local bodies 

The quantum of assistance provided to different bodies during the penod of five years 

ending 2004 05 was as follows - 

~Table 15 

(Rupees in crore) 

Sr Bodies/Authorities 2000 01 2001-02 2002 03 2003-04 2004-05 

No etc - 

1 Unwversities and Educational 16748 21559 19014 242 31 72 91 

institutions 

2 Municipal Corporations and 11626 14403 158095 17596 18000 

Municipalities 

3  ZilaPanshads and Panchayat! 978 3577 502 ~ 5925 2942 

Ra] Institutions 

4  DevelopmentAgencies 11906 12832 116 82 11468 12128 

5 Hospitals and other Chantable 1210 16 04 16 26 10 55 22 32 

institutions 

6 OtherlInstitutions (including 8749 12871 120 61 124 46 92 19 

statutory bodies) 

Total 51217 66846 607 80 72721 51812 

Percentage increase(+)/ 24 31 ()9 20 (- 29 

decrease (-) over previous 
year 

Assistance as a percentage 8 9 7 7 5 

of revenue receipts 

Percentage of assistance 10 7 8 7 7 5 

revenue expenditure 

Out of the grant of Rs 518 12 crore Rs 179 99 crore were classified under 

4215 Capital outlay on water supply and sanitation instead of revenue head of account 

१९
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The details of assets created out of assistance provided 10 the Local Bodies and 
Authonties were not supplied (July 2005) by the departments concerned 

173 Delay in furnishing utilisation certificates 

The financial rules require that where grants are given for specific purposes certificates 
of utilisation are to be obtained by the departmental officers from the grantees and after 
venfication these should be forwarded to Accountant General (AG) within 15 months from the 
date of sanction of the grant unless spectfied otherwise 

Of 6 332 utihsation certificates due In respect of grants-in aid of Rs 1 201 73 crore 
paid during 1991-92 to 2003 04 only 2 973 utllisation certificates for Rs 408 92 crore were 
furrished to AG by 31 August 2005 and 2 359 certificates for Rs 792 81 crore were पा arrears 
Department-wise and age wise break up 15 given in Appendix /I 

17 4 Delay in subnussion of accounts by Autonomous 80065 

The status of submission of accounts by eight autonomous bodies and submission of 
separate Audit Reports thereon to the State Legislature as of June 2005 15 given In 
Appendix Il _ 

175 Auditarrangements 

The audit of local bodies (Zila Panshads Nagar Palikas and Town Area/Notified Area 
Committees) Educational institutions Panchayati Ra Institutions and others was conducted 

by the Director Local Fund Audit Haryana Audit of Co operative Societies is conducted by 
the Registrar Co operative Societies Haryana 

- The accounts of 75 bodies/authonties which were received forthe year 2003 04 attracted 
audit by Comptroller and Auditor General of India Of these 62 bodies and authorities audit 
of which was due were audited during 2004 05 

Three hundred and twenty four annual accounts of 103 bodies and authortties for 
2004 05 and earlier years had not been received 85 of July 2005 by the Accountant General 
{Audit) The details are given पा Appendix IV Of these bodies and authonities 18 Municipal 
Committees and nine aided Colleges did not submit their accounts for five years or more 

17 6 Non furnishing of accounts of utilisation of grants 

Out of 241 autonomous bodies to whom vanous Government departments released 
grants in aid of Rs 216 24 crore dunng the year 2003 04 as detailed पा Appendix V 191 00 
not render the accounts for the utiisation of grants to the concemed departments as of 
July 2005 

The Committee observed that this para i1s regarding non furnishing of utilization 
certificates by various departments/authonomous bodies The Finance Department 
gives grants to different departments on the basis of allocation It is the responsibility 
of the concerned departments to submit utihization certificates well पा time 

The Committee recommends that all outstanding utihzation certificates be 
furnished and Finance department should ensure before the release of further grants 
to the departments that they have furnished all the outstanding utiization certificates 
of previous grants
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[24] 177 Misappropriations, defalcations, etc 

The State Government reported to audit 257 cases involving Rs 1 73 crore on account 

of misappropnations defalcations etc of Government money These cases pertained to the 

penod from 1971-72to the end of March 2005 on which final action was pending atthe end of 

June 2005 The department-wiselyear-wise and category wise break-up of the pending cases 

15 given पा Appendix VI and Vil respectively 

After going through written apply of various departments, the Committee 

observed that a large number of cases of misappropnations, and defalcations are stul 

pending for settlement despite its earlier recommendations contamed था earlier reports 

of the Committee The Committee took it seriously and further recommends that afresh 

Instructions be 1ssued by पाए Finance Department so that pending cases of 

misappropriations and defalcations are settied by the concerned departments at the 

earliest The progress report be sent to the Commuttee within 2 period of three months 

[25] 17 8 Wrte off of losses, etc 

During 2004-05 Rs 5 31 lakh representing losses due to theft fire and rrecoverable 

revenue etc were written off in 8 cases by competent authonties as reported to audit The 

relevant details were as under — - 

Table 16 

Sr  Department Number of cases A'—_'_———__———__——_
———mount 

N___—_________________
__fi______o (Rupees पा lakh) 

1  Animai Husbandry - 2 115 

2  Educaton - 3 164 

3 Fishenes 1 228 _ _ _ 

4 ~ Forest 2 024 

Total ~ 8 - 
5—'——_‘__———_—_——

_—_____-— a 

Having gone through the written reply sent by the concerned deparments, the 

Committee recommends that the detailed reports regarding written off 10565 etc be 

sent to the Committee within a penod of three months for its consideration 

- 
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EXCISE AND TAXATION DEPARTMENT _ 

[26] 17 Arrears ofrevenue 

) The arrears of 16४66 85 on 31 March 2005 in respect ए some principal heads of 
revenue amounted to Rs 1 086 91 crore of which Rs 238 31 crore were outstanding for 
more than five years 85 detailed in the following table - - s 

LT o - (Rupees In crore) 

S| "~ Headof . Amount Amount - Remarks 
No - revenue - - _ outstanding _ outstanding _ - R - . 

| receipts —~-~ - -~ ason31st for more T - 

- March 2004 than 5 years ~ 
- 85 on 31st 

- March 2004 - - ~ 

1 _Taxesonsales trade 90804 16078 . Demand forRs 279 11 
etc N B . crore was stayed by 

- नल - - Courts and other Judicial 

o - - Authories Rs 54 01 
बट - - crore was held up due to 

—dealers becoming 
! - - - insolvent Rs 16 19 

- - _  crorewere proposedto - 
be wriften off Rs 9 21 

crore were under- 

- _ _rectfication/review 
_ - appeal Specific action to 

- recover the remaining 
amount of Rs 550 52 
crore was not iniimated 

2 - State excise "3583 2142. Rupees 4 59 crorewere ~ 
- stayed by High Court 

and other Judicial 
- Authorities Rs 029 ~ 

- - crore were proposed to 
- -. be written off and acticn 

— ~taken to recover the 
- - remaining amount of 

- Rs 30 95 crore was not 
- . - - Intimated by the 

Departmenit - 

6 (॥) Receipts under - 144 - 0563 - il Rupees 1 07 crore were 
entertainment duty कि stayed by court and 
and show tax - other Judicial Authorifies 

_ T Rs 0 01 crore were likely
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“ 2 3 4 5 

. to be written off and 
reasons for remaining 

amount of Rs 0 36 crore 
was not intimated by the 

Depariment. 

The arrears outstanding for more than five years constituted 22 per cent of the total 

arrears Substantial accumulation of arrears of taxes shows that the State Government did 

not tackle the problem vigorously as observed by 10th and 11th Finance Commussion | 15 

recommended that effective steps for collecting these arrears be taken 0 augment govemment 

revenue 

The department in its wniten reply stated as under - 

Taxes on Sales Trade etc 

This para 1s based on information supplied by the department totheAG 

(Audit) Haryana Out of total arrear in revenue of Rs 909 04 crore Rs 464 34 

Crore stands recovered up to 31 08 2010 leaving a balance of Rs 444 70 Crore 

The reasonwise detalls of balance arrear are given below 

{Amount पा Crores) 

1 Under Stay 13512 

2 Under Liquidation 106 76 

3 Interstate arrear 5597 

4 Inter Distt Arrear 09 44 

5 For wnting off 1806 

6 Property attached 40 47 

7 Under installments 00 48 

8 Net recoverable 78 40 

Total 44470 

State Excise 

Out of total arrear in revenue of Rs 35 83 crores Rs 14 34 crore have 

been recovered upto 31-08-2010 leaving a balance of Rs 21 49 crore The 

reason wise breakup of balance arrear are as under - 

(Amount in Crores) 

Under Stay 1058 

Interstate arrear 098 

Inter Distt Arrear 230
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' For wniting off 022 

. Property attached - _ - 198 

Under iquidation - 023 

oL Under installment - - - - 003 

Net reco’verabel* - - ) - 517 

Total 21 49 

Taxes on Passenger and Goods Tax 

Out of total arrear in revenue of Rs 52 06 crores Rs 42 86 crore have 

been recovered upto 31 08 2010 leaving of a balance of Rs 9 20 crore The 
reason-wise balance arrears are as under - 

{Amountin Crores) 

1 Inter State Arrear = 461 

2 Forwriting off - - 0002 

3 Net recoverable 459 

Total 920 

Entertainment Duty and Show Tax 

Out of total arrear of Rs 1 44 crore Rs 0 98 crore have been recovered 

upto 31 8 2010 leaving a baiance 6f Rs 0 46 crore The reason-wise breakup of 

balance arrear are 85 under - 
— 

(Amount in Crores) 

1 Under Stay 017 

B 2 Under Liguidaton 0 0002 

3 Wnting Off 001 

4 Netrecoverable ) ) 028 

Total - . 046 - 

— 

The Commuttee desired that latest position of recovery under all the heads of 

revenue be intimated to the Committee आप vigorous efforts may be made to recover 

the balance amount under inmation to the Committee Quarterly Progress Report 

be sent to the Commuttee accordingly _ 
~ 

[2771 18 Arrearsmassessmrents - - 
- 

The details of assessment cases of taxes on sales trade etc and passengers and 

goods tax pending at the beginning of the year cases becoming due for assessment dunng 

the year cases disposed of during the year and number of cases pending finalisation at the 

end of each year duning 2000 01 to 2004-05 as fumished by the Department are as follows
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Year Head of Opening Cases due Total Cases Balance at Percent 

ravenue balance for assess finalised the close of age of col 

receipts ment during the  the year 5 to col 4 

during the year 

year 

1 2 3 4 5 6 7 

2000 01 T 1 58 894 168 142 327036 164418 162618 50 

PGT** 980 472 1452 450 1002 31 

2001 02 ST 162618 1 59 063 321681 114003 207678 35 

PGT 1002 693 1695 555 1140 33 

200203 ST 2 07 678 179 265 386943 153078 2 33 865 40 

PGT 1140 673 1813 711 1102 39 

Taxes on sales trade etc 
- Passengers and goods tax 

2003 04 ST 233865 164 386 398251 192321 205930 48 

PGT 1102 667 1769 457 1312 26 

2004 05 ST 205930 159 740 365670 142901 222769 39 

PGT 1312 704 2016 536 1480 27 

The above table shows that pending cases in respect of Taxes on Sales Trade etc at 

the beginning of 2000 01 were 1 58 894 which increased to 2 22 769 at the end of 2004 05 

16 40 per cent while the percentage of cases finalised decreased from 50 per cent पा 

2000 01 to 39 per centin 2004 05 The closing balance at the end of 2004 05 was 2 22 769 

an increase of 37 per cent over the position at the end of 2000-01 The percentage of cases 

finalised 1n respect of taxes on Passengers and 90005 Tax remained at the level of 27 per 

cent - 

The department inits wntten reply stated as under - 

In the CAG Report for the year 2004-05 there were 224249 (222769 ST + 

1480 PGT) cases shown pending for assessment Out ए which 223874 cases 

(222450 ST + 1424 PGT) have been disposed off upto 31-8 2010 leaving a balance 

of 375 cases (319 ST + 56 PGT) Efforts are being made to get the balance 

cases cleared as soon as possible 

The Committee desired that latest position of recovery under all the heads of 

revenue be intimated to the Committee and vigorous efforts may be made to recover 

the balance amount under intimation to the Committee Quarterly Progress Report 

be sent to the Commuttee accordingly
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[28] 110 Evasion of tax 

The details of evasion of tax detected by the Sales Tax and State Excise 
Departments cases finalised and the demands for additional tax raised as reported by the 
department are given below 

- 

St _ Head of _ Cases Cases Total Number of cases In Number of 
No revenue pending detected (3+4) which assessments/ ~ cases 

receipts , 85 0 31 during the investigations pending 
March year completed and finahsation 
2004 2004 2005 ~ addritional demand as on 31 
- including penalty etc March 

b - - raised 2005 

No of Amount of 

- cases demand 
f - ~ {(Rupees In 

- -crore) 

1 2 3 4 5 6 7 8 

1 Taxes on s 1258 - 1373 1278 66 93 85 
58165 Trade लि . . - - 
etc - . - ~ 

2 ~  State Excise_. 16 407 423 351 "0 42 72 

3 Passengers 615 4134 ~ ~ 4749 3985 103 _ 764 
and goods — - 

tax - B 

The department in its written reply stated as under - - 

Sale Tax - - 

All the 95 Cases have been disposed off by creating an additional demand of 
Rs 277 83lacs outofwhichRs 31 27 lacs stands recovered leaving abalance 
of Rs 246 56 lacs and concemed DETC s have been directed to recover the 
580 amount at the earliest 

. PGT - " - 
All the 764 cases have been disposed off by creating an additional dentand of 
Rs 18 23 lacs Outofwhich 16 76 lacs have been recovered and for the recovery 
of remaining amount of Rs 1 47 lacs concerned DETCs have been directed to 

L recover the same at the earliest - 
-~ p 

- Excise - - - 

Out of 72 cases 71 cases have been disposed off by creating an additional 
demand of Rs 56 41lacs outofwhich Rs 23 38 lac stands recovered leaving 
8 balance of Rs 33 02 lacs Only 1 case 15 pending पा which vehicle 15 under 
Police Custody at Narnaul . 

The Committee desired that latest position of recovery under all the heads of 
revenue be intimated to the Committee'and vigorous efforts may be made to recover 
the balance amount under mtimation to the Committee Quarterly Progress Report 
be sent to the Committee accordingly
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[29] 111 Write off and waiver of revenue - 

Dunng the year 2004 05 demands for Rs 14 86 crore ॥ 294 cases and Rs 0 29 crore -. 

in 23 cases relating to Sales Tax and State Excise respectively were written off by the 

Departments 85 Irrecoverable Reasons for the wniteoff as reported by the Departments were 

as follows - - - - - 

S|  Reasons - Sales Tax नेक
 ____ Swebuse - 

No 
= 

- No of Amount No of Amount 

_ cases (Rupees In cases (Rupeesn 

B lakh) lakh) 

1 Whereabouts of 130 55310 8 1185 

defaulters not knewn 

2 - Defaulters no longer 1 4129 6 524 

alive - - - 

3 Defaulters not having 115 65107 9 1154 

any property 

4 Defaulters adjudged 7 2669 - - 

insalvent 

5 Other reasons 31 21367 .- _ 

०8 28 15% 0 0~ - 294 1485 82 
23'_—'_—_'—__—__—

_—____—_— 28 63 

-The department in its wntten reply stated as under - 

Write-off and waiver of revenue 

The decision regarding writing off 15 taken in cases where all possiblities 

for the recovery of the arrears are exhausted and the chances for the recovery 

are Nil All such cases are referred to the committee constituted under the 

- Chairmanship of the Chief Minister or the Excise & Taxation Minister as per 

norms fixed Lately amountofRs 39 27 lakhs involving 35 cases was written off 

by the Govt - 

The Committee desired that action to write off and waive off revenue In 

remaining cases be completed at the earliest and the Committee may be nformed 

accordingly . 

[30] 21 Results of Audrt 
- 

Test check of sales tax assessments refund cases and other connected records 

conducted during the year 2004 05 revealed under assessments of sales tax amountinig to 

Rs 140 61 crore ॥ 735 cases which broadly fall under the foliowing categornes - 

दा
 

Ly
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51 Particulars Number Amount 

No of cases (Rupees था crore) 

1 Incorrect computation of turnover 14 229 

2 Application of incorrect rates 77 247 

3 Non levy of interest 69 531 

4 Non-levy of penalty 15 16 09 

5 Under assessment of turnover under CSTAct 114 786 

6 Other irregulanties 445 1969 

7 Review on Delay In Disposal of Remand 1 86 90 

and Revision Cases 

Total 735 140 61 

Dunng the year 2004-05 the Department accepted under assessments oftax of Rs 91 31 

crore involved ॥ 125 cases of which 109 cases involving Rs 90 98 crore had been pointed out 

in audit duning 2004 05 and the rest in earlier years An amount of Rs 0 68 crore had been 

recovered in 66 cases during the year 2004 05 of which Rs 0 42 crore recovered n 41 cases 

related to earlier years 

A few illustrative cases involving Rs 1 92 crore and a review on Delay in Disposai of 

Remand and Revision Cases involving Rs 86 90 crore highlighting important cases are 

mentioned in this chapter 

The department In its written reply stated as under - 

Out of total 734 cases involving an amount of Rs 5370 70 1805 have been 

reviewed with the following results - 

Number of Amount pointed Result of review 

Cases out by audit 
(Rs ॥1 lacs) 

89 32764 Settled with additional demand 

484 2437 11 Settled without additional demand 

161 2605 95 Cases are pending with audit for 

settlement 

734 537070 -do- 

As regrads the remaining one case involving an amount of 86 90 crore as per 

Sr No 7 of the table reply is given in succeeding para22 5 0 2 210 

After hearing the department representatives, the Committee desired that all 

out efforts may be made to settle the pending cases and recover the amount under 

intimation to the Commuttee
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[31] 227 Disposal of remand cases 

Cases finalised after a delay of six months 

It was noticed 1n nine district units that ॥ 154 cases of 123 dealers involving tax of 
Rs 9 95 crore the reassessment of remand cases referred between September 1994 and 
June 2003 pertaining to the period from 1983-84 to 2001 02 were finalised between April 
2000 and July 20041 e after delay ranging between one month and 114 months 85 detailed 

below 

{Rupees In crore) 

Reassessments finalised 

(excluding initial six months) Number of cases Amount 

After one month but upto 12 months 66 8 41 

After 12 months but upto 24 months 26 041 

After 24 months but upto 36 months 28 066 

After 36 months but upto 48 months 9 008 

After 48 months but upto 60 months 18 007 

After 60 months but upto 114 months 7 032 

Total 154 9 95 

The possibility of recovery of the amount in the cases finalised after considerable 
delay is remote as 15 evident from the following few cases 

It came to the notice of the Department in January 1990 that a dealer of Jagadhri had 
evaded tax during the years 1988 89 and 1989-90 Assessments for these years were finalised 

by the assessing authority ex parte in December 1995 after five years by creating additional 

demand for tax ए Rs 14 86 lakh The cases were remanded by the appellate authonty in 

November 2000 Remand case was decided by the assessing authonty ex parte in December 
2003 1 e after three years and one month creating a demand of Rs 44 57 lakh The amount 

could not be recovered 85 the Departiment stated पा June 2005 that the dealer had already 

closed his business and the proprietor of the firm was not traceable 

In Gurgaon (west) a dealer did not pay the tax alongwith the returns for the year 

1991 92 Penal action was taken in December 1992 creating 8 demand of Rs 1 45187 On 

appea! the appellate authority remanded पा December 1993 the penal order back to the 

assessing authority with the direction (0 decide the same within one month from the date of 

recelpt of remand order The remand case alongwith regular assessment for the year 1991 

92 was decided in November 2003 1 e after 8 delay of nine years and six months creating 

demand of Rs 23 79 lakh However the amount could not be recovered as the dealer had 

already closed his business The exact date of closure of business was not avaiiable with the 

Department



n
 

47 

Reasons for delay in deciding the remand cases and non sending of the quarterly 
reports to ETC and non monitoring at ETC level were called for from the Department in March 
2005 reply had not been received (August 2005) 

The department in its wntten reply stated as under - 

M/s S R Udyog Jagadhn,RC NO 5610,A Y 1988 89 & 1989 90 

In this case 115 stated that था additional demand of Rs 1434968/- for the year 
88 89and Rs 50522/- for the year 89 90 was created vide A A order dated 27- 
12 9510 both cases by rejection of R D sale The dealer went in appeal before 
the Jt ETC then the Tribunal and thereafter in Punjab and Haryana High Court 
and case was remanded back Ultimately the remand case was decided on 10 
12 03 The dealer clamed the R D sales which were not allowed 85 the 
purchasing dealer had not accounted for the transaction The action u/s 48 was 
also taken against the selling dealer Now total arrears of Rs 4304905/- आएं 
Rs 151567/-for the year 1988-89 and 1989-90 respectively 1s outstanding TDN 
was served through substitue service on 7-1-2004 Registration Certificate of the 
dealer has been cancelled we f 30 7 2009 Notice for recovery was Issued (0 
the dealer butthe same could not be served upon the dealer The dealer was not 
available in the town Further notice was also 1ssued to the sureties for the 
recovery of the outstanding amount Arrear was declared 85 था arrear recoverable 
under land revenue act 1887 and summons were 1ssued to the sureties Further 
details about the immovable assests of the dealer were sought from the Tehsiidar 
Jagadhn and The Secretary Municipal Committee 

Meanwhile Proprietor of the firm was traced and found doing a petty job He was 
contacted for recovery and summons were also 1ssued to him Subsequently 
warrant of arrest were 8150 obtained and could not be executed due to serious 
health of his mother The dealer requested for a monthly installment of 
Rs 1000/- only Further amount of Rs 2000/- has been recovered from the 
surety Once surety Shn Sat Parkash 15 an old person and he i1s bedndden His 
financial position is not sound Another surety Sh Arun Kumar was contacted 
and he promised to depositthe surety amount upto 30-6 2010 positively However 
the surety Sh Arun Kumar requested for more time to deposit the surety amount 

85 he could not contact the Prop 50 summons were Issued 10 the sureties for 
29-9 2010 Summons were 8150 issued against the prop of the firm for 
29-9 2010 On 29-9-2010 counsel of the dealer appeared and submitted an 
application asking for supply of copy of order sheet and substitute service of 

notice etc बाएं the dealer requested for one month time (0 deposit the 
outstanding amount accordingly he was gtven time upto 30 10-2010 On 
30 10-2010 none appeared nor any proof was produced so Taxation Inspector 
has been directed to obtain arrest warrants again the defaulter Further action in 
the matter will be accordingly intimated
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M/s United Felts and Carpets (P) Ltd , Gurgaon (W) 

(1988 89 and 1991 92) 

In this case It 15 intimated that an appeal was filed by the dealer before 

the Hon ble Punjab & Haryana Court vide CWP No 3505 dated 2005 which 

was decided by the Hon ble court vide orders dated 18 10-2005 The wnt petiion 

No 3505 was dismissed as withdrawn The demand due in this case had been 

stayed by the Hon ble Court The recovery proceedings against the sureties 

were initiated but the recovery from the sureties could not be realized as both 

the sureties are not In existence There was no other alternative except to Issue 

Recovery Certificate which was issued on 8 12-2005 to the Collector Bombay 

and reminders also senton dated 20 7 2006 23 12-2006 31-7 2008 3-6-2009 

16 9 2009 and 19-4 2010 

The Commuttee desired that sincere and vigorous efforts may be made to recover 

the amount under intimation to the Committee 

[32] 229 Nonlevyof penalty 

Under the HGST Actand CSTAct ifa dealer has maintained false or incorrectaccounts 

or documents with a view to suppress his sales or purchases or has furnished or produced 

before any authority any account return document or information which is false or incorrect 

In any matenal parhicular he may direct the dealer 10 pay penalty equal to twice the amount 

of tax under section 9 (2) of CST Act read with section 48 of HGST Act ETC 1ssued instructions 

॥ September 1993 that penal proceedings must be completed within six months of the 

assessment 

During test check of records of DETC Ambala it was noticed ॥ा July 2004 that a 

dealer suppressed his inter state sales of petroleum products (150 SKO ATF & MS) valued 

at Rs 297 53 crore by way of claims as branch transfers durng the year 2000 01 While 

framing the assessment in March 2003 the assessing authonty levied tax of Rs 43 45 crore 

on suppressed sales Penal acton was kept pending by the assessing authonty The appellate 

authority remanded the case back to the assessing authority in September 2003 Remand 

case was decided by the assessing authorty in March 2004 and demand under CST Act for 

Rs 43 53 crore was created but the Department omitted to levy penalty of Rs 86 80 crore 

which resulted 1n non realisation of Government revenue to that extent The case was to be 

decided within six months of assessment which was not done despite clear instructions of 

ETC 

After this was pointed out the Department replied in June 2005 that a penalty of 

Rs 87 crore was imposed पा March 2005 

The department in its written reply stated as under - 

M/s Indian Oil Corporation, Panipat, R C No 11272, # १ 2000 01 

In reply to this para ॥ 15 Intimated that penalty u/s 48 of the Haryana General 

Sales Tax Act 1973 worth Rs 87 crore has been imposed vide Assessing 

Authority s order dated 30 3-2005 Being aggrieved the dealer Co filed writ 

petiton no 10917/2005 in Hon ble Punjab and Haryana High Court against the 

orders Hon ble High Court on 7-7-2005 has stayed the recovery of penalty
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amount Now the case 15 fixed for argument on 21 01 2011 पा Hon ble High 
Court 

The Committee desired that recovery of the amount may be effected as and 
when the matter 1s decided by the Hon'ble High Court and the Committee may be 
informed accordingly 

[33] 2210 Delayindeciding cases In Revision 

Under HGST Act and notffication of September 2001 made thereunder revisional powers 
of the Commuissioner have been conferred on AETC JETC DETC and ETO पा respect of 
cases decided by or pending before any officer below that rank 

Details of consolidated revisional cases were not made available by the ETC office 
After these were called for the Department stated in June 2005 that information 15 being 
collected from the field offices and will be supplied पा due course 

No time limit has been prescnbed under the Act/Rules to decide cases by revisional 
authority after these are received from the assessing authonty 

Test check of records of eight distnct offices revealed that 50 cases involving tax of 
Rs 1 46 crore were outstanding for more than six months as tabulated below 

(Rupees in lakh) 

Pendency पा revision Number of Amount involved 
cases 

After 6 months but upto 12 months 25 57 05 

After 12 months but upto 36 months 7 5564 

More than 36 months 18 3343 

Total 50 146 12 

Dunng test check of records of seven* sales tax offices 1t was noticed that in 22 
cases Involving tax effect of Rs 25 72 crore assessments of dealers pertaining to the penod 

1991-92 to 1998-99 were revised by the revisional authonty after 8 delay of six months to 59 
months as per details tabulated below 

(Rupees ॥ lakh) 

Assessments revised Number Amount 
of cases ihvolved 

After 6 months but upto 12 months 4 2 508 94 

After 12 months but upto 24 months 9 54 83 

After 24 months but upto 36 months 3 445 

After 36 months but upto 48 months 5 317 

After 48 months but upto 59 months 1 034 

Total 22 257173 
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1t would be seen from the above that there was a delay ॥ deciding revision cases and 

consequently recovery of the amount also got delayed A time limit needs to be fixed for 

finalisation of cases so as to safeguard Government revenue 

During test check of records of DETC Ambala it was noticed that in the case of a 

dealer assessment order for the year 1993 94 onginally passed by the assessing authonty 

on 21 Aprit 1997 was sent to the revisional authonity on 11 July 2000 for taking suo motu 

action By the time action was taken by the revisional authonty the revisional proceedings 

had become time barred and the revisional authonty vacated notice in March 2004 resulting 

॥ loss of revenue 

The department in its written reply stated 85 under - 

The audit in this para had pointed out 50 suo motu cases which were pending 

for revision for more than six months Out of the 50 cases 00060 out by 

Accountant General Haryana 43 cases have since been decided and the 

Revisional Authorities in remaining 7 cases have been directed to decide the 

same at the earliest 

After heanng the departmental representatives, the Committee desired that 

all out efforts may be made to settle the pending cases and recover the amount 

under intimation to the Commuttee 

[34] 24 Underassessmentdueto incorrect deduction from gross turnover 

As per Haryana Government notification issued on 18 July 1997 under the HGST Act 

+tax on timber and its products 15 leviable at the first stage of sale in Haryana 

During test check of records of DETCs Gurgaon (West) and Kaithal it was noticed 

that two dealers sold wooden boxes valued at Rs 1 30 crore between 1997-98 and 2001-03 

However the assessing authonty while assessing the cases in August and September 2003 

incorrectly excluded the turnover from levy of tax This resulted in under assessment of tax of 

Rs 0 13 crore 

Adter this was pointed out between May and July 2004 the assessing authonty accepted 

the audit observation and sent the case to the revisional authonty for taking 500 motu action 

पा case of Gurgaon (West) In case of the dealer of Kaithal the revisional authonty raised 8 

demand of Rs 0 02 crore Further progress and report on recovery was awaited 

The cases were referred to the Government in September 2004 replies had notbeen 

received (August 2005) 
3t 

The department in ts written reply stated 85 under 

M/s Narwana Timber Traders Kaithal, RC No, 6088, Kartthal, AY 

2001-02and 2002-03 - 

) en:“ vinCln this case the Revisional Authority has created an additional demand 

7 का nedw “ynbluding'intetest worth Rs 2 48 452/- for the year 2001 02and Rs 68 667/-for 

»7 2 ५998 the year 2002 03 vide order dated 22 2 2005-respectively In a similar case of 

M/s Narwana Timber Store Kaithal for the year 1999 2000 and 2000-01 the 

Hon ble Haryana Tax Tribunal set aside the order of Revisional Authority vide 

order dated 29 9 2005 and upheld the order of Assessing Authonity of Kaithal
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Aggrieved against the orders of Haryana Tax Tnbunal department filed SLP पा 
Apex Court which has been tagged with SLP tagged with SLP No 18476- 
18478 of 2005 entitled s State of Haryana and others Vs Hindustan Construction 
Company Ltd which is stil pending 

The Committee desired that recovery of the amount may be effected as and 
when the matter 1s decided by the Apex Court and the Commuttee may 0९ informed 
accordingly 

[35] 25 Nonlevy of purchase tax 

Under the HGST Act cotton paddy and oil seeds are taxable वां the stage of last 
purchase when purchased from within the State Further a dealer s iiable (0 pay purchase 
tax on goods (other than declared goods) purchased within the State and used पा the 
manufacture of tax free goods or taxable goods which are disposed of otherwise than by way 
of sale No deduction from dealer s gross turnover 15 admissible if such 9००५5 are indirectly 
exported out of India 

During test check of records of four DETCs 1t was noticed between July and December 
2004 that assessing authorities did not 16४४ purchase tax of Rs 73 lakh था six cases dunng 
the years 1997-98 (0 2000-2003 as detailed below 

(Rupees i crore) 

Name of Assessment Value of Nature of Rate of tax Tax leviable 
DETC/ year raw irregularity {(In per 

Number of and date material centage) 
cases/ of consumed 
dealers assessment 

Panipat/ 1997 1998 116 Purchased paddy 4 005 
118! September Paddy within the State 

2003 for extraction of 

08 and exported 
indirectly out of 
India Purchase 
tax was not 
levied on the 

- valueofpaddy 0000000000000 

Remarks After 105 was pomnted out ॥ July 2004 the revisional authonty raised an additional demand of 

Rs 0 05 crore पा August 2004 Further report on amount recovered had not been received 

Karnal/ 1998 99 112 Purchased paddy 4 004 
il 1999 2000 Paddy within the State 

and without payment 
2000 01/ of tax and 

September exported 
2003 indirectly out of 

Inda There was 
no agreement 

- between the 
dealers and the 

foreign buyers 
for such export 

Remarks This was ponted out in January 2005 reply had not been received from the Department 
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The cases were referred to the Government from October 2002 10 January 2005 reply 
had not been received (August 2005) 

The department in its written reply stated as under - 

M/s Goyal Enterprises, Panipat, R C No 9254, A Y 1997-98 

It 1s iIntimated that the case was sent to the Revisional Authority cum Dy 
Excise & Taxation Commissioner Panipat for taking suo-moto action Rewvisional 
Authonty vide orders dated 11 8 2004 has created an addttional demand of 
Rs 4 64 360/- Recovery proceedings to recover the demand from the dealer 
were initiated by issuing of notices and summons Durnng the process of the 
recovery the dealer applied for grant of instalment facility to deposit the amount 
of additional demand The Dy Excise & Taxation Commissioner Panipat vide 
his order dated 30 1-2008 allowed the dealer to pay the amount in monthly 
instalment @15000/ per month 00 of the total additional demand 4 64 360/ 
an amount of Rs 54 360/- has been recovered so far 

Being aggneved the orders the dealer preferred an appeal before the 
Hon ble Trnbunal who has dismissed the appeal of the dealer in default wide 
orders dated 17-12-2007 The dealer being aggneved with the order of the Hon ble 
Trnbunal knocked the doors of the Hon ble Punjab and Haryana High Court vide 
CWP No 7916 of 2008 which was dismissed vide orders dated 2-4-2009 
Efforts are being made to recover the balance amount 

The Committee desired that strenuous efforts be made to recover the balance 

amount 

M/s S K Enterprises 108, Janta Mandi, Karnal, RC No 24798, AY 

1998 99 to 2000 01 

Inthis ८856 the Rewvisional authornty vide his orders dated 1 3 2005 created 
following Additional demands for the Assessment years 

(0 1998 99 = Rs 3 27 482/- 

() 19992000 = Rs 70 796/ 

(m) 2000-01 = Rs 30 705/ respectively thereby 

Total = Rs 4,28,983/- 

Aggneved with this order the dealer preferred वा! appeal before the Hon ble 
Tribuna! who wvide order dated 23 6 2005 directed the dealer (0 make 25% 
payment of the total amount of the demand Accordingly the dealer depositeda 
sumof Rs 107 246/- vide TR No 10 dated 6 7-2005 The balance amount 15 
under stay and the case was last listed for 15 12 2009 and adjourned sine die 

The Committee desired that recovery of the amount may be effected as and 
when the matter 15 decided by the Tribunal /Court आएं the Committee may be informed 
accordingly
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[36] 26 Application of incorrect rate of tax 

Under the HGST Act tax 15 leviable in accordance with the rates prescribed पा the 
notffications 1ssued from time to time 

During test check of records of the two DETCs 1t was noticed between August 2002 to 
June 2004 that assessing authorities applied incorrect rates whie assessing three cases 
resulting ॥ short levy of sales tax of Rs 37 lakh dunng the years 1998-99 to 2000-2001 85 
detailed below 

(Rupees in crore) 

Sr Name of Assessment Value of Rate of tax (In Tax leviable 
No DETC/ year and goods sold percentage) 

Number of date of leviable levied 
cases/ assessment 
dealer 

2 Gurgaon 1998 99 932B/W 12 10 019 
(West)/ March 2004 television 

1M and its parts 

Remarks After this was pointed out in May 2004 the assessing authonty raised an additional demand of 
R______;——j_—__s 0 19 crore 1n May 2004 Further progress had not been received (August 2005) 

3 Kurukshetra 200001/ 3 24 Deoiled 4 NA 002 
in February cake 

2002 

Remarks A tax of Rs 11 lakh was levied instead of Rs 13 lakh After this was pointed out in August 2002 the 
revisional authonty raised an additional demand of Rs 2 lakh in January 2004 Further progress had not been 

__L_______________recerved {(August 2005 

The cases were referred to Government between October 2002 and September 2004 
reply had not been received (August 2005) 

The department n its wntten reply stated as under 

M/s Astee Electronics Ltd , Gurgaon (W), R C No 10433,AY 1998 99 

It 15 stated that the dealer was engaged पा the business of the sale of 
Black and White TV sets The assessment was framed by then A A ex parte 
and the tax was calculate @ 10% as the dealer failed to submit the C-forms at 
the time of assessment The audit party raised the objection as the tax had to 

be calculated @12% पा the cases here c¢ forms have not been submited 
Consequently the tax was calculated @ 12% by A A wide rectification order 
passed on 24 5 2004 and भा additional demand of Rs 8447734 created against 
the dealer 

The dealer has closed down the business and run away Efforts are being 
made to trace the where abouts the dealer to make the recovery 

The Committee desired that sincere and vigorous efforts may be made to recover 

the amount under intimation to the Committee and quarterly report may also be sent 

to the Committee
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M/s Mahadev Solvent (P) Ltd Kurukshetra, RC No 11783,A'Y 2000 01 

In this case the Jt Excise and Taxation Commissioner {Range) cum- 

Revisional Authority Ambala created था additional demand of Rs 206598/- vide 

orders dated 30 1-2004 1n revision u/s 40 of the Haryana General Sales Tax Act 

1973 1n the assessment case for the year 2000 01 Against these orders the 

dealer preferred था appeal before the Hon ble Sales Tax Tnbunal Haryanawhich 

18 pending The case was fixed णि 8-9 2010 and now fixed for 16-3 2011 

The Committee desired that recovery of the amount may be effected 85 and 

when the matter 15 decided by the Tribunal and the Committee may be informed 

accordingly 

[371 2 8lrregular refund of tax 

Under the HGST Act tax paid on goods used in the manufacture of goods shall be 

refundable | such goods are leviable to tax at the last stage of sale or are sold in the course 

of export out of the terntory of India 

During test check of records of DETCs Panchkula and Gurgaon (West) it was noticed 

between May 2003 and May 2004 that assessing authorities while finalising assessments in 

February 2003 March 2003 आएं February 2004 erroneously allowed refund of Rs 17 lakh पा 

five cases ए four dealers during the year 1998-99 to 1999 2000 on atta maida and 50 The 

finished product had netther been sold to the registered dealers nor exported out of India This 

resulted in irregular refund of Rs 17 lakh 

After this was ponted out between May 2003 to May 2004 the assessing authority 

Panchkula sent the cases to the revisional authority for taking suo motu action in August 

2003 The assessing authonty Gurgaon (West) rectified the mistake in July 2004 and 

recalculated the refund of Rs 3 lakh 

The cases were referred to the Government between July 2003 to September 2004 

reply had not been received (August 2005) 

The department In its written reply stated as under - 

M/s Kapoor Bros , Panchkula, R C No 20192, & 7 1998-99 

In this case it Is submitted that Dy Excise and Taxation Commissioner (1) 

Cum Revisional Authority Panchkula vide order dated 26 10-2004 has created 

an additonal demand of Rs 3 19 518/ disaliowing the refund The dealer preferred 

and appeal before the Hon ble Tax Tribunal आएं Ld Member Sales Tax Tribunal 

vide his order dated 9-11-2005 in STANo 156 of 2005-06 set aside the order of 

Rewvisional Authority with following observations 

Since In the instant case undisputably notice u/s 40 of the HGST Act पा the 

former case and notice u/s 9(2) of the CST Act read with section 40 of the HGST 

Actin the later case were 1ssued after 1-4-2003 obwiously 10 revisional proceeding 

was pending on 1-4-2003 and therefore the initiation of such proceedings by the 

Revisional Authorty was found as tllegal The department filed an SLP in Supreme 

Court against these orders which 15 still pending
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However later on through an amendmentin the Actdated 4 10-2006 the revisional 
powers have also been resorted under section 61 of the HVAT Act On the 08515 
of such amendment a review of the order of Tnbunal dated 9 11-2005 has been 
sought Now case s fixed for 19-5-2011 

The Commuttee desired that recovery of the amount may be effected 85 and 
when the matter 15 decided by the Tribunal/Court and the Committee may be informed 
accordingly 

[38] 29 Under assessmentdue to non levy of surcharge 

Underthe HGST Act surcharge was payable at the rate of 10 per cent on the amount 
of tax payable by a dealer during the years 1994 95 and 1995-96 

During test check of records of DETCs Gurgaon (East) and Rewarn it was noticed that 
two dealers sold taxable goods valued at Rs 2 62 crore during the years 1994-95 and 
1995 86 While finalising the assessments between May 2000 and January 2003 the assessing 
authonttes omitted to levy surcharge The omission resulted in under assessment of tax of 
Rs 3 lakh 

After this was pointed out ॥ audit the DETC Gurgaon (East) raised an additional 
demand of Rs 2 lakh in February 2002 and DETC Rewan sent the case for taking suo motu 
action in March 2004 Further progress on recovery had not been received (August 2005) 

The cases were referred to the Government in August 2003 and March 2004 reply had 

not been received (August 2005) 

The department in its wnitten reply stated as under - 

M/s Sun Star Lubricants Ltd 112/1 UV Gurgaon(E), R C No 1815004, 

AY 1995-96 

It 1s Intimated that the case was taken by the DETC-Cum Revisional 
authonty Gurgaon u/s 40(1) of the HGST Act 1973 and the required action has 
been taken vide order dated 18-4 2002 creating an additional demand of 
Rs 59 872/- and Rs 92 740/- under the HGST Act and Central Sales Tax Act 
1956 respectively 

The company 15 lying closed and has been registered as a sick unit with 

the BIFR 

M/s Life Long Injects, Rewan 

In this case It 15 intimated that the case was sent to the Revisional 
Authority cum-Dy Excise & Taxation Commussioner (ST) Rewari for taking 500 
moto action under section 40 of the HGST Act 1973 wide this office memo No 
300/RK (E-3) dated 4 3-2004 The firm 15 closed and where abouts of the firm is 
not known Notice was 1ssued for 15-6 2007 for taking action u/s 40 of the 
HGST Act 1973 and 9(2)) of the CST Act 1956 readwith section 40 of the 
HGST Act 1973 but the notice could not be served upon the dealer Last and 
final notice was 1ssued for 21-9-2010 Now the case has been decided by 
Dy Excise and Taxation Commissioner cum Revisional Authority Rewan on 
21-9 2010 and demand of Rs 68 010/- has been created under HGST Act 1973
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and Rs 16 79 713/ under CST Act 1956 Efforts are being to recover the above 

5810 demand 

The Commuttee desired that sincere and vigorous efforts may be made to recover 

the amount under intimation to the Committee 

391 41 Results of Audit 

Test check of records in departmental offices relating to revenues received from State 

Excise Duty Eiectricity Duty Passengers and Goods Tax and Purchase Tax (Agniculture) 

conducted in audit during the year 2004 05 revealed under assessment of taxes and duties 

and loss of revenue amounting to Rs 12 82 crore in 5 457 cases 85 depicted below 

Sr Heads of revenue Number of cases Amount 

No (Rupees n crore) 

1 State Excise Duty 39 391 

3 Passengers and (90005 Tax 472 110 

in the cases of Electricity Duty Passengers and Goods Tax and Purchase Tax 

(Agriculture) the Department accepted under assessment of Rs 3 34 crore in 171 cases 

which were pointed out during the year 2004 05 and recovered an amount of Rs 7 34 crore In 

15 cases which pertatn to earler years 

Afew llustrative cases involving Rs 2 90 crore are mentioned पा this chapter 

The department पा its written reply stated 85 under — 

Excise 

Out of 39 cases Involving an amountof Rs 391 02 lacs have been reviewed with 

the following results — 

Number of Amount pointed Result of review 

cases out by Audit 
(Rs भा lacs) 

17 47 47 Settled with demand 

4 162 49 Settled without demand 

18 181 06 Cases are pending with A G for 

settlement 

Passenger and Goods Tax 

All the 472 cases involving an amount of Rs 110 31 lakhs 85 pointed out 

by AG have been reviewed with the foliowing results — 

{n 224 cases involving an amount of Rs 67 65 lakh have been settled with 

demand 

{(n) 148 cases involving था amountof Rs 34 86 [akh have been settled without 

demand 

(n) 100 cases involving an amountof Rs 7 70 lakhs are pending with A G for 

settlement
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The Committee destred that latest position of recovery under both the heads of 

revenue be intimated to the Committee and vigorous efforts may be made to recover 

the balance amount under intimation to the Committee Quarterly Progress Report 

be sent to the Committee accordingly 

[40] 43 Non recovery of penalty 

As per the provisions of Punjab Excise Act 1914 penalty is leviable on the offender If 

the same 15 not paid within tme the Collector or DETC shall pass speaking order for 

confiscation of the means ए transport carrying illicit liquor which shall be put to auction within 

30 days of the order of the confiscation The auction amount shall be adjusted towards the 

payment of penalty The unrecovered amount of penalty if any shall be recoverable as arrears 

ofland revenue 

During test check of records of four DETCs for the year 2003 04 it was noticed between 

August and November 2004 that 12 vehicles carrying 52 600 pouches/540 bottles/20 bags of 

fiquor were detained and penalty of Rs 85 61 lakh was imposed However the vehicles were 

not put to auction and consequently no adjustment could be done Besides no action was 

taken to recover the dues 85 arrears of land revenue This resulted in non recovery of Government 

revenue of Rs 85 61 lakh 

After this was pointed out between August and November 2004 DETC (Excise) Kamnal 

stated in May 2005 that out of nine vehicles seven vehicles were auctioned for Rs 7 02 lakh 

in Apnl 2005 However action taken to recover the balance amount of penalty was not intimated 

The other three DETCs accepted the observations and stated that action would 06 taken to 

recover the amount Further report on action taken had not been intimated (August 2005) 

The matter was referred to the Government between September 2004 and 

November 2004 reply had not been received (August 2005) 

The department In 15 written reply stated as under — 

DETC (Ex }, Bhiwam 

In this para it 15 stated that Matador bearing RC No HR-17 1781 

was detected by Excise Staff for illegally transporting 4000 pouches of country 

liquor on 21-6-2001 and penalty of Rs 2 50 000/- was Imposed against 

Sh Rajesh Kumar S/o Sh Bhagwan Singh dnver-cum defacto owner of detected 

Matador vide collector cum DETC order dated 11 12 2001 under section 61A(2) 

of Punjab Excise Act the impounded vehicle has been auctioned on 29-11-2005 

forRs 7000/- The remaining amount of Rs 243000 15 being recovered under 

the provisions of Punjab Land Revenue Act Recover proceedings are in progress 

DETC (Ex ), Fatehabad 

In this para it Is stated that the vehicle (Tractor-Trolly) without No has 

fetched Rs 57 000/ n auction deposited in SBI Fatehabad vide Tr No 42 

dated 17 1-2006 and A-16 dated 20 1 2006 respectively and the remaining 

amountofRs 1 91 000/ has been declared an old Arrear and recovery certificates 

No 4 dated 25 1-2006 for recovery of arrear has been sent to the Collector 

cum Dy Excise & Taxation Commissioner (Ex ) Jind because the defaulter/ 

offended is residing at Jind
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DETC (Ex ), Karnal 

In this para it is stated that all the nine vehicles have been auctioned Out 

of total amount of Rs 79 20 lacs Rs 8 30 lacs have been recovered through 

aucton The concemed DETC has been directed to recover amount at the earliest 

The Committee desired that sincere and vigorous efforts may be made to recover 

the amount under intimation to the Committee 

[41] 44 Nonimposition of fine 

Under the Punjab Excise Act as applicable to Haryana fine not less than Rs 50 and 

not more than Rs 500 per bottle or part thereof 1s leviable on liquor manufactured otherwise 

than ॥ 8 icensed distillery Further the Act provides that if the fine 15 not paid within the 

stipulated period the Collector/ DETC shall pass speaking orders for confiscation of the 

means of transport which shall be put to auction within 30 days from the order of confiscation 

The unrecovered amount of fine 1f any shall be recovered 85 arrears of land revenue 

During test check of records of the DETC Namauland Rewari for the year 2003 04 it 

was noticed पा October 2004 that n 30 cases 36 985 bottles of iliicit iquor were confiscated 

alongwith the vehicles between May 2003 to March 2004 by the Department The Department 

neither imposed fine nor inibated any action to recover the amount by auctioning the iImpounded 

vehicles used by the offenders This resulted in non recovery of minmum fine of Rs 18 49 

lakh 

After this was pointed out in October 2004 DETC Narnaul stated पा May 2005 that out 

of 16 cases pointed out by audit in two cases fine of Rs 0 65 lakh was imposed and in four 

cases of mpounded vehicles whereabouts of the offenders were not known as these vehicles 

had no number plates However the impounded vehicles would be auctioned scon In remaining 

10 ८8565 proceedings were In progress Final reply of DETC Rewari had not been received 

{August 2005) 

The matter was referred to the Government in November and December 2004 reply 

had not been received (August 2005) 

The department in its written reply stated as under - 

DETC, Narnaul 

In this case out of sixteen cases pointed out by audit In four cases shown 

Sr No 468 and 9 where abouts of the offenders are not known and the 

impounded vehicles are to be auctioned which will be done very shortly Four 

cases at Sr No 1 5 10 and 11 have been disposed off imposing a penalty of 

Rs 5200/~ 13 36400/ 60 000/- 20 000/- respectively Now six cases have 

been disposed off by imposing penalty of Rs 7 82 lacs Out of which an amount 

of 5 36 lacs have been recovered & efforts are being made (0 recover the balance 

amount of Rs 2 46 lacs at the earlest 

The Committee desired that sincere and vigorous efforts may be made to recover 

the amount under intsimation to the Committee
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[42] 45 (०55 of revenue due to reauction of vend 

Under the HLL Rules read with the Excise Policy for the year 2002 03 | a licensee 

falls to pay any instalment alongwith interest by due date licence for vend 15 liable to 06 

cancelled and reauctioned at the nsk and cost of the defauiting licensee Further the 

Department was required to obtain and venfy the genuineness of the particulars regarding 

name residential address financial position (bank accounts) of the bidder particulars and 

sureties before the licence 15 actually granted 

During test check of records of the DETC Kaithal for the year 2002-03 1t was noticed 

in December 2003 that a retail country liquor/foreign iquor vend of Azamgarh was auctioned 

पा March 2002 for Rs 2 70 crore for the year 2002 03 Aganst the amount of Rs 67 56 lakh 

payable by the licensee upto June 2002 only Rs 31 09 lakh was deposited by the licensee 

The Department cancelled the licence on 29 June 2002 and forfeited the entire amount of 

secunty of Rs 45 15 lakh The vend was run on day to day contract from 29 Junt to 11 July 

2002 and an amount of Rs 8 89 lakh was realised The vend was reauctioned on 11 July 2002 

for Rs 1 60 crore at sk and cost of onginal icensee Thus reauction of vend resulted in loss 

of revenue of Rs 25 22 lakh which was recoverable from original icensee No action was 

taken by the Department to recover the loss mcurred from the original bidder 

After this was pointed out in December 2003 the Department admitted the facts and 

stated 1n November 2004 that recovery certificate had been 1ssued to effect the recovery in 

June 2004 but the same was reiumed back with the remarks of the postal authonties that the 

addressee was not residing at the given address The fact indicates that before awarding the 

lcence Department did not venfy the genumeness of address and other particulars of the 

licensee Besides no surety was obtained at the time of the execution of the contract as 

required under rules 

The matter was referred to the Government in May 2004 reply had not been received 

(August 2005) 

The department in its written reply stated as under 

॥ reply to this para it is submitted that recovery certificate was sent to 

Collector Patiala (Punjab) and he had informed that Tehsildar Patiala has been 

directed (0 recover the amount and the latest position will be intimated after 

reply from the concerned authornties 

The Committee desired that sincere and vigorous efforts /may be made to recover 

the amount under infimation to the Committee 
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REVENUE DEPARTMENT 

[43] 31 Results of Audit 

Test-check of records of various registration offices conducted पा audit duning the year 

2004 2005 revealed non/short levy of Stamp Duty and Registration Fee amounting to Rs 653 

crore in 4 153 cases which broadly fall under the following categories 

Si Nature of irregularities Number of Amount 

No cases {Rupees In crore) 

1 Short levy of stamp duty due to 1242 490 

misclassification of deeds 

2 Short levy of stamp duty due to 344 093 

under-valuation of property 

3 Short levy of registration fee/stamp 1716 009 

duty 

4 Iregular exemption of mortgage deeds 851 061 

Total 4,153 653 

Duning the year 2004 05 the Department accepted under assessment of Rs 4 88 crore 

involved ॥ 1 225 cases An amountof Rs 0 05 crore ॥ 18 cases had been recovered which 

pertains 10 earlier years 

Afew lllustrative cases involving Rs 1 47 crore are mentioned in this chapter 

The department in its wntten reply stated as under — 

The latest position of paraNo 3 1 1 1585 under — 

Short levy of stamp duty due to Number Amount 

misclassification of deeds release & of cases (inlacs) 

gift deeds 

1 Amount Recovered by the department 45 918 

b 2 Amount dropped by D Cs/Collectors 168 76 61 

~ 3 Amountdropped by A G. 421 14279 

4 Pending in various courts of Collectors 273 140 06 

5 Ba\e&lanca\sesI\Amount for recovery 131 5094 

Total B Yot o~ 00000000 te42 0 OIH 1242 487 95 

This para relates to mlscla‘s\sm"catxon of instruments of Gift and Release Inthe 

matter the interpretatin of gift and releasé v+as involved [n this regard clanfications 

dated 22 9 05 and 29 12 05 have been 1ssued by the Govemment to all the Collectors
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of the State They have been directed to decide these cases keeping In view the 

above clanfications U/S 47 of the Indian Stamp Act 1899 Accountant General 

Haryana was 8150 requested accordingly to seftle the said cases during their review 

204 cases amounting to ¥ 68 37 lacs have been pomned out with the observation 

that Gift Deeds can be made only to the daughter and none else In this regard itis 

stated that there 1s no embargo on making gift of an immovable property out of love 

and affection and there 15 no such restriction ॥ the Indian Stamp Act 1899 the 

Transfer of Property Act 1882 and Registration Act 1908 The above gift deeds are 

registered In accordance with the provisions of the Indian Stamp Act 1899 the 

Transfer of Proeperty Act 1882 and Registration Act 1908 Clarfication has also 

been 1ssued vide letter no 2095 STR-1 05/11236-38 dated 22 9 2005 to clear the 

ambiguity ॥ 15 therefore requested that the deificiency of Stamp Duty amounting 

to T 68 37 1805 ॥ 204 cases pointed by AG Audit Haryana due to misinterpreation 

may kindly be dropped in view of above clarification dated 22 9 2005 

The latest posttion of para No 3 1 2 1s 85 under — 

Short levy of stamp duty on Number Amount 

instrument of sale due to of cases (in lacs) 

undervaluation of property 

1 Amount Recovered by the department 12 108 

2 Amount dropped by D Cs/Collectors 27 696 

3 Amount dropped by A G 32 12 88 

4 Pending पा various courts of Collectors 207 56 64 

5 Balance cases/Amount for recovery 66 1516 

Total 344 9272 

Actual number of cases are 341 instead of 344 and amount s ¥ 89 75 lacs and 

not 92 72 lacs 85 shown ॥ CAG report Because 3 cases of Para 3 of Narnaul 

amounting to Z 2 97 lacs hve been counted twice at St No 8 and 48 of Draft Para 

The latest position of para No 3 1 315 as under — 

Short levy of registration fee on Number //Amf t 

mortgage deed L L__of €252 (पा lacs) 

1 AmountRecovered by tné dapartment_ _— 245 150 
A yiné department,_— 

2 AmountgreppedtyD CsiCollectors 24 101 

2 Pending in various courts of Collectors 442 185 

4 Balance cases/Amount for recovery 1005 509 

Total 1716 945 
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The latest position of para No 3 1 41s as under — 

Irregular exemption of stamp duty on Number Amount 
mortgage, lease and gift deeds of cases {in lacs) 

1 Amount Recovered by the department 254 7 02 

2 Amount dropped by D Cs/Collectors 7 342 

3 Amount dropped by A G 126 1219 

4 Proposed to be dropped (Gift cases) 51 1520 

5 Pending पा vanous courts of Collectors 50 404 

6 Balance cases/Amount for recovery 324 19 56 . 

Total 852 6143 

This para relates to irregular exemption of stamp duty on instruments of Gifts 

and Mortgage [n the matter the interpretation of gift and mortgage was involved In 

this regard clanfications dated 22 9 05 regarding registration of gift has been issued 

by the Government to all the Collectors of the State They have been directed to 

decide these cases keeping In view the above clanfications U/S 47 of the Indian 

StampAct 1899 Accountant General Haryana was also requested accordingly to 
settle the 5810 cases dunng their review 

In this para 51 cases amounting to ¥ 15 20 lacs of Kaithal District have been 

pointed out with the observation the Gift Deeds can 06 made anly (0 the daughter 

and none else In this regard it is stated that there 15 no embargo on making gift of 

an immovable property out of love and affection and there 1510 such restnction पा 

the Indian Stamp Act 1899 the Transfer of Property Act 1882 and Registration Act 

1908 The above gift deeds are registered in accordance with the provisions of the 

Indian Stamp Act 1899 and the Transfer of Property Act 1882 Clanfication has also 

been i1ssued vide letter no 2095 STR-1-05/11236 38 dated 22 9 2005 to clear the 

ambiguity Itis therefore requested that the deficiency of Stamp Duty amounting to 

T 15 20 lacs in 51 cases pointed by AG Audit Haryana due to misinterpretation may r 

\\klndly be dropped 
व 

The एणाधाधाध पड rod पाया 5 ncere and vigorous efforts rnay be made (0 effect 

the recovery at the earhest and the case’j pciding था various  courts may also be 

pursued vigorously and the oMutco emay 06 |nt|\_\mated to the Committee However,™ 

the Committee dropped the case relating to the recovery due tom\_lsclassmcatlon of o 
= 

gift deeds - \_\Mdmwewo”hek 

The Committee further desired that time to time monitoring and review of the T 

cases may be done and recovery should 2150 be effected by the department under 

intimation to the Commuttee कस 

शक
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[44] 32 Shortlevy of stamp duty and registration fee 

Under provisions of the Indian Stamp Act 1899 (IS Act) and clarfications/instructions 
15560 thereunder in April 2000 by the Government stamp duty on any release of ancestral 
property made पा favour of brother or sister (children of renouncer s parent} son or daughter 
father or mother spouse or grand children nephew or niece or coparcener of the renouncer 1s 
leviable at the rate of Rs 15 per instrument [n any other case stamp duty shall be charged 
at the rate as apphcable to a conveyance for the amount equal to the market value of the 
share mterest and part of claim renounced 

During test check of records of 42 Registering offices of 12 distncts for the years 
2002-2003 and 2003 2004 tt was noticed thatin 201 cases releases of immovable properties 

valued at Rs 11 03 crore were made पा favour of persons who had either no nght in the 
ancestral property or were not entitied to concessional rate of stamp duty under the IS Act 
These deeds were liable to be charged at the rates applicable to conveyance deeds and 
stamp duty of Rs 1 33 crore was leviable However the registering authonty levied stamp 
duty of Rs 0 04 lakh treating these as release deeds This resulted in short levy of stamp 

duty of Rs 1 33 crore Afew instances are given below 

Deed No Area Value of Released Stamp Stamp Stamp duty 

and date (in KM) property n favour duty due duty levied short levied 
as per of (Amount (Amount (Amount 

Collector s in Rupees) पा Rupees) in Rupees) 
rate 

District Gurgaon 

JSR 155 (49 18) 271500 No 210 565 50 210515 

Pataud: 20 0502 relation 

JSR 421 (30 11) 1146 000 Maternal 143 250 25 143225 

Farukh 18 06 02 uncle 

Nagar 

Dis* et Hisar 

JSR 505 (67 2) 1090 375 Maternal 1 36 297 15 1 36 282 
Adampur 05 06 03 uncle 

SR 37 (64 6) 731156 Al k\nw ~. 130 609 15 1 30 594 

Adampur 09 04 02 aunt to 

nephew - 
propenrty 

not 

ancestral 

After this was pointed out between December 2003 and September 2004 six Sub 
Regtstrars (SRs) admitted the facts and stated between January 2004 and November 2004 
that notices of recoveries would be 1ssued to the concerned parties Eleven SRs intimated 
that cases had been sent to the Collectors concerned for decision while no reply had been 
received from the remaining 25 SRs Final report had not been received (August 2005)
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The matter was brought to the notice of the Government between March 2004 and 

November 2004 reply had not been received (August 2005) 

The department in its written reply stated as under — 

The latest position of para No 3 215 as under — 

Interpretation of Instrument of Number Amount 

Release 15 involved of cases (inlacs) 

1 Amount Recovered by the department 4 179 

2 Amount dropped by D Cs/Collectors 27 3074 

3 Amount dropped by A G. 17 629 

4 Pending in various courts of Collectors 112 69 39 

5 Balance cases/Amount for recovery 41 24 86 

Total 201 133 07 

Regarding release deed a clanfication dated 29 12-05 has been 1ssued by the 

Government and all the Collectors of the State have been directed to decide the 

cases of Instruments relating to release keeping in view the above clanficatin U/S 47 

of the Indian Stamp Act 1899 Accountant General Haryana was also requested 

accordingly to settle the 5810 cases during their review 

All the Deputy Commussioners of the State have been impressed upon by FCR 

recently vide D O letter No 4228-STR-3 10/12407 dated 12-11-2010 to look into the 

matter at personal level and 10 insrtuct the authonties concerned ५0 pay special 

heed to decide these expeditiously and make strenuous efforts to recover the balance 

amount ॥ 8 time bound manner and not to treat such cases in 8 casual manner as 

amatter of routine They have also been impressed upon to hold special campaigns 

to dispose of the Court cases and (0 effect recovery in revenue 85 well 85 in public 

interest — 

The Commuittee desired that sincere आएं vigorous efforts-inay be made to effect 

the_recovery at the earliest and the cases बी G- various courts may also be 

____—7pursued vigorously and the outcome mzy be intimated to the Committee 
— 

[45] 33 Nonrealisation of stamp duty 

Under provisions of the IS Act separate rates have been prescnbed for different type of 

instruments The classification of an instrument depends upon the nature of the transaction 

recorded therein In case the possession of the property 1s handed over after receipt of full 

amount of consideration the instrument becomes a conveyance deed and stamp duty becomes 

leviable under the provisions of the Act 

During test check of the records of the SRs Tohana and Fatehabad 1t was noticed 

that four instruments conveying the possession and nght of the property valued atRs 20 96 

lakh to the vendee were executed between May and August 2003 In वां! these cases the— 

vendors had received full payment in lieu of the property sold The deeds wers hiable 10 be
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treated as conveyance deed and a stamp duty of Rs 2 99 lakh was leviable However the 
registering authonty registered the deeds as agreement to sell charging a stamp duty of 
Rs 12 which was incorrect This resulted पा short realisation of stamp duty of Rs 2 99 lakh 

After this was pointed out पा November 2004 the Department admitted the facts and 
stated that notices will be 1ssued to the concerned parties Further progress of recovery had 
not been received (August 2005) 

The matter was referred to the Government in January 2005 reply had not been receved 
(August 2005) 

The department in its written reply stated 85 under — 

The latest positon wrt cases of para No 3315 as under — 

Number Amount 
of cases - o o ofcases  (inlacs) 

Amount dropped by D Cs/Collectors 1 007 

Pending in vanous courts of Coliectors 2 182 

Balance cases/Amount for recovery 1 110 

Total 4 299 

D O letter for quick decision from FCR has been issued on 12 11 10 

The Commuttee desired that sincere and vigorous efforts may be made to effect 
the recovery at the earliest The Commuttee further desired that time to time monitoring 
and review of the case may be done and recovery should also be effected by the 
department under intimation to the Commuttee 

[46] 34 Nonlevy of stamp duty on Exchange of Property 

As per IS Act stamp duty on exchange of property 15 chargeable as a conveyance 
deed Government of Haryana further clanfied in September 1996 that compromise decrees 
which create for the first time nght title or interest in the 5910 immovable property पा favour of 
any party to the suit will require registration The stamp duty on such instruments 15 also 
chargeable 85 conveyance deed for a consideration equal to the value of the property or the 
value set forth प्रा such instrument whichever 15 higher 

During test check of records in two offices of SRs Kalanwall and Sirsa it was noticed 
between July and August 2004 that three compromise decrees registered between June 
2003 and January 2004 created for the first time nght, title or interest in the 5810 )mmovable 
property valued at Rs 15 71 lakh were registered for the exchange of property without levying 
stamp duty of Rs 2 23 lakh 

After this was pointed 00 in July and August2004 the Collector directed the SRs in 
November 2004 fo recover the amount of stamp duty mmediately Sub Registrar 8158 however 
intimated पा December 2004'that all such deeds had been sent to Collector for decision 
Further report had not been received (August 2005)
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The matter was referred to the Government m October 2004 reply had not been 
receved (August 2005) 

The department ॥ा its wnitten reply stated 85 under — 

Latest position of Para No 3415 85 under — 

Number Amount 
of cases “_*_*___—“‘_(m lacs) 

1 Amount Recovered by the department 1 109 

2 Pending पा courts of Collector 2 114 

Total 3 223 

D O letter for quick decision from FCR has been 1ssued on 12 11 10 

The Committee destred that sincere and vigorous efforts may be made to effect 
the recovery at the earliest The Committee further desired that time to time monitonng 
and review of the cases may be done and recovery should also be effected by the 
department under intimation to the Committee 

[47] 35 Shortlevy of stamp duty due to incorrect application of rate of tax 

In order to check the evasion of stamp duty in the sale deeds Government 1ssued 
Instructions पा November 2000 to all registening authonties in the State that agricultural land 
sold with area less than 1 000 sq yards in the urban areas and near the residential areas in 
the villages be valued at the rates fixed for the residential property of that locality for the 
purpose of levying stamp duty 

Durng test check of the records of the Sub Registrars Thanesar Pehowa and Shahbad 
In Kurukshetra district for the year 2003 04 it was noticed that 13 sale deeds of plots with 
arealess than 1 000 sq yards were registered between February 2003 and January 2004 The 
deeds were liable 10 be assessed for Rs 86 55 lakh based on the rates fixed for residential 
areas and stamp duty of Rs 13 31 lakh was chargeable However the registering authority 
incorrectly assessed the deeds for Rs 27 26 fakh on the rate fixed for agricultural land and 
levied stamp duty of Rs 3 92 fakh This resulted in short levy of stamp duty of Rs 9 39 lakh 

After this was pointed out between July and August 2004 the Department admitted the 
facts and stated that notices for recovery would be i1ssued to concerned parties 

The matter was referred to the Government पा October 2004 reply had not been 
received (August 2005) 

The department in its written reply stated as under — 

The para consists of 13 cases (2 cases of Rs 1 20 lacs of Shahbad 1 case of 
¥ 1 05 lacs of Pehowa and 10 cases of र 6 42 lacs of Kurukshetra) amounting to 
र 8 67 lacs (Figure shown by AG 1s र 9 38 lacs explanation in this regard is highlighted 
below)



y 
Y 

67 

Outof these 4 cases of र 1 66 have been dropped by Collector 8 cases of 5 96 lacs have been dropped by Accountant General and 1 case of ¥ 1 05lacs Is pending 
पा the Court of Collector for decision 

These cases are 8150 included in para 3 1 2 where actual figure against these cases 15 totaled to र 8 67 lacs nstead of ¥ 9 39 lacs These cases will continue to 
be pursued and monitored under para3 12 Consisting of merely repetition of cases ofpara3 12 the paramay be removed from here 

In a nutshell out of 4374 cases ए Z 800 68 lacs an amount of ¥ 327 96 lacs in 1433 cases have been settled an amount of 783 57 IN 255 cases 15 proposed ५ be dropped in cases of giftin view of clanfication dated 22 9 2005 1046 cases amounting 
to ¥ 262 55 lacs are pending to collectors of the State for decision under Section 47 Aofthe Indian Stamp Act 1899 for determination of Stamp Duty and Registration 
Fee and 1640 cases amounting to ¥ 126 60 lacs are pending for recovery in Paras 
31t035 

All the Deputy Commissioners of the State have been impressed upon by FCR recently vide D O lefter No 4228 STR 3 10/12407 dated 12-11 2010 to look into the matter at personal level and to nstruct the authorities concerned to pay special heed to decide these expeditrously and make strenuous efforts to recover the balance amountin a ime bound manner and not to treat such ७8565 1 8 casual manner as amatter of routine They have also been impressed upon to hold special campaigns 
to dispose of the Court cases and to affect recovery in revenue 85 well 85 in public 
Interest 

Dunng the year 2010 all the Divisional Commssioners and Deputy Commissioners 
have been directed by FCR in the meetings held from time to time at Divisiona! level 
to pay special attention to plug the leakage of stamp duty and registration fees and 
to expedite the disposal of cases pertaining to the deficient stamp duty lying pending 
in the Courts of Collectors of their respective Division/districts 

The Comnuttee desired that sincere and vigorous efforts may be made to effect the recovery at the earliest The Committee further desired that time (0 time monitoring and review of the cases may be done and recovery should also be effected by the 
deprtment under intimation to the Commuittee 
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TRANSPORT DEPARTMENT 

[48] 51 Results of Audit 

Test check of records of departmental offices relating to revenue of levy and collection of 
taxes on motor vehicles conducted during the year 2004-05 revealed under assessment of 
taxes and duties and loss of revenue amounting to Rs 21 16 crore पा 14 735 cases which 
broadly fall under the following categories 

S| Nature of iregulanthes Number of cases Amount 
No {Rupees in crore) 

1 Levy and Collection of Taxes on 1 2097 
Motor Vehicles 

2 Other irregularites 14734 019 

- Total 14738 2116 

Dunng the year 2004-2005 the Department accepted under assessment of Rs 21 16 
crore in 14 735 cases 

Afew lllustrative cases involving Rs 20 97 crore are mentioned in this Chapter 

The department in its wntten reply stated 85 under — 

As per notification 1ssued by Transport Department dated 03 01 07 permitfees 

shall be deemed to have been charged upto maximum of six regions irespective of 
the number of regions with effet from 13 12 1996 Thus the para regarding short 
charging of permit/countersignature fee amountmng to Rs 17 47 crore becomes 
infructuous 

Anamountof Rs 092 cCrore relates to short charging of fee for test of competence 
to drive vehicle [t s submitted that the RAs have already charged the fee for 15506 
of DLs and test of competence to dnve over and above the prescnbed rates The 
above amounts have already been settled by the Sub Committee nparaNo 5 2 8 & 
5 2 3 respectively 

RTAs/RAs concerned have been instructed to recover the amount of 
Rs 2 58 crore out of which an amount of Rs 1 32 crore has already been recovered 

Details are given in succeedingparasNo 524 525 526 527 52952108& 
5211 

2 Thepararelating to Rs 18 05 lac has already been seftled by the Sub-Commuttee 
In its meeting held on 21 03 2009 Efforts are being made to recover the balance 
amount of Rs 0 60180 

The Committee desired that sincere and vigorous efforts may be made to recover 
the balance amount at the earliest under intimation to the Committee 

[49] 524 Shortrealisation of bid money on stage carriage permits 

Under the provisions of the MV Act Prnivate bus service scheme Haryana-year 2001 
was Introduced for the grant of stage carriage permits 10 the existing transport societies
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under 1993 scheme general public and the new transport co-operative societies of unemployed 
youth on certain routes The permits and nghts of operation were to be given to the operators 

on lease for a period of five years by inviting bids and the route was to be allotted to the 

highest bidder In case of non payment of the bid money the permitis liable to be suspended 

ar cancelled 

During test check of Demand and Collection Register (DCR) of nine DTOs it was 
noticed that 64 Transport Co-operative Societies were 1ssued permits during 1999 2000 to 

2003 04 for 8 period of five years These Co operative Societies were required to deposit bid 

money each month which was erther not depostted or deposited short by the societies 

resulting in short realisation of bid money of Rs 80 lakh There was nothing on record to show 

that assessing authonties had ever reviewed the register or had cancelled or suspended any 

permit where bid money had not been paid by the vehicle owners 

After this was pointed out between November 2003 to December 2004 six DTO s 
stated that notices are being issued to recover the amount No reply from remaining DTOs 
had been received Further progress of recovery had not been received (August 2005) 

The department in its wnitten reply stated 85 under — 

Stay has been got vacated ॥ some cases and out of total amount of Rs 80 33 
lac asumocfRs 45 62 lac has been recovered RTAs concemed have been instructed 
to recover the balancs amount of Rs 34 71 lac in various meetings held at field 16४6 
& HQ level 85 well as through DO letters and reminders 1ssued by HQ from time to 
time Last reminderissued on 26 10 2010 

The Committee desired that sincere and vigorous efforts may be made to recover 
the balance amount at the earliest under infimation to the Committee 

[50] 5§25 Nonrecovery of token tax in respect of stage carnage buses 

As per PMVT Act tax shall be leviable on every motor vehicle in equal instalments for 
quarterly perods commencing on the first day of Apnf July October and January at the rate 
of Rs 550 per seat per annum subject to maxtmum of Rs 35 000 per vehicle per year Any 

broken period पा such quarterly penods shall for the purpose of levying the tax be considered 
as a full quarter In case of omission to comply with the provisions the Act further provides 
that the licencing officer may impose a penalty which may extend to twice the amount of tax 
due 

During test check of records of 16 DTOs it was noticed that 480 buses were plied as 

stage carnages by co-operative transport socicties for the period from 2001-02 to 2003 04 

Howeve —tohentaxwas efther not deposited or deposited short by the societies No acton 

was taken by the DTOs to recover the same though entries were made In the DCR This 

resulted in non realisation of token tax of Rs 86 lakh The cases were not monitored by STC 

as no return to this effect was being received by that office 

After this was pointed out between July 2002 to December 2004 10 DTOs stated that 

notices were being Issued to the concerned owners for recovery of the tax and six DTOs 

stated that efforts were being made to recover the amount However reasons for its non 

collection were not made available (0 audit Final reply had not been received (August 2005)
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The department in its wnitten reply stated as under — 

Out of total amount of Rs 86 43 lac an amount of Rs 74 32 lac has been recovered 

and RTAs concernd have been instructed to recover the balance amount in valours 

meetings held at field level & HQ level as well as through DO letters and reminders 

1ssued by HQ from time to time  Last reminder 1ssued on 26 10 2010 

The Commuttee desired that sincere and vigorous efforts may be made to recover 

the balance amount at the earliest under intimation to the Committee 

[51] 526 Shortcharging of driving licence fees 

The rates of driving licence fees as fixed by the Government of Indta from time to time 

were as under 

(InRupees) 

Month/Year of notification Form 6 Form7 

Prior to October 1999 20 45 

Qctober 1999 75 150 

May 2000 20 45 

March 2001 40 150 

May 2002 40 200 

Duning test check of records of 21 RAs 1t was noticed that driving licence fee was 

charged at lower rates In 35 118 cases This was due to late circulation of Central Government 

notifications dated Qctober 1999 March 2001 and May 2002 by the Department Delay in 

issuance of notifications ranged between 14 and 77 days Reasons for late circulation were 

not supplied by the Department This resulted ॥ short realisation of driving licence fees of 

Rs 33 lakh from 1999 2000 to 2003 04 

After this was pointed out between July 2000 and August 2004 11 RAs stated that 

notices would be 1ssued for recovery No reply was received from the remaining RAs 

The department in its written reply stated 85 under — 

it 1Is submitted that due to late receiving of notification in the field offices the 

dnving lecence fee could not be charged 85 per the increased rates There are 

35 188 cases Involved In this para and 8 meagre amount 15 to be charged in each 

case duetowhich Rs 9 34 lacin about 9400 cases could be recovered There may 

be expenditure In excess of the amount recovered on account of cost of recovery 

-— —— _ Peyocery.n such cases Is made 85 and when the licensee cuiies for any work पा 

the office Moreover there are lot of cases of excess charging of fee due to late 

receiving of notification in the field offices at the time of reductonof D L fee in the 

year 2000 which compensated the loss of Government Hence this para may please 

be dropped 

The Committee desired that sincere and vigorous efforts may be made to recover 

the balance amount at the earltest under intimation to the Committee
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[52] 527 Shortreahsation of Reglistration fees 

The rates of registration fee of vehicles as fixed by the Government of India from time 
to time were as under 

{In Rupees) 

Month/Year of notification Scooter/motor cycle CarlJeep 

Pnorto October 1999 30 100 

October 1999 100 1000 

May 2000 30 100 

March 2001 60 200 

During test check of records of 21 RAs 1t was noticed that registration fee was charged 
at lesser rates In 44 256 cases by 16 RAs This was due to late circulation of Central 
Government notifications dated October 1999 March 2001 and May 2002 by the Department. 
This resulted in short realisation of registration fee of Rs 34 lakh during the penod 1999 2000 
to 2003 04 

After this was pointed ouf between May 2000 आएं November 2004 11 RAs stated that 
notices shall be 1ssued to recover the amount whereas four RAs stated that efforts were 
being made to recover the amount and no reply had been recetved from the rematning RAs 
(August 2005) 

The department in its wntten reply stated as under — » 

It 1s submitted that due late receiving of notification ॥ the field offices the 
Registration fee could not be charged as per the increased rates There are 44 256 
cases Involved in this para and a meagre amount is to be charged in each case 
due towhich Rs 2 54 lac पा about 3350 cases 00010 be recovered There may 06 
expenditure In excess of the amount recovered on account of cost of recovery 
Recovery in such cases 15 made 85 and when the owner comes for any work in the 
office Moreover there are lot of cases of excess charging of fee due (0 late receiving 
of notification पा the field offices at the ime of reduction of R C fee 0 the year 2000 
which compensated the loss of Government Hence this para may please be 
dropped _ N 

The Committee destred that sincere and vigorous efforts may be made to recover 
the balance amount at the earliest under intimation to the Committee 

[53] 5210 Short/non levy of penalty on overloading of vehicles 

==.._ =MV Act provides that whosoever drives a motor vehicle carrying goods ॥ excess of 
permissiblé weight 15 liable to pay a mimimum penalty of Rs 2 000 in additton to Rs 1 000 per 
tonne of excess load नाप 

वि 
कि
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During test check ए offences and challan register of DTOs Yamunanagar Ambala घाएं 
Jind for the years 1998 2000 to 2000 2003 1t was noticed that 171 vehicles were carrying 
goods पा excess of the permissible weight However the DTOs levied penalty of Rs 3 18 lakh 
instead of Rs 11 91 lakh resulting in short levy of penalty of Rs 9 lakh The offence and 
challan register was not reviewed by the internal audit wing that 15 working under the control 

of STC 

After this was pointed DTO Yamunanagar stated that matter was under examination 
whereas DTOs Ambala and Jind stated that efforts were being made to recover the differential 
amount Final reply had not been received (August 2005) 

The department in its wnitten reply stated as under — 

In reply to this para it is stated that vehicles having overload are Impounded 
if the owner does not produce the documents At the time compounding of the 
offence the owner shows the documents due to which only amount of challan on 
account of overload 15 charged from the owner The amount shown ॥ this para 15 
not chargeable 85 the vehicles are released after charging due compounding fee 
Hence this para may please be dropped 

After hearing the Departmental representatives, the Commuittee desired that 
action against the responsible officers who admitted the recovery before the audit 

party wrongly be taken under intimation to the Committee within a period of six 

months 

The Commuttee further desired the department to examine the case of 

overloading to find out in which head the amount on account of penalty was deposited 

and the Committee may be informed accordingly within a period of three months 

[54] 5211 Pnivate Service Vehicles 

Under the provisions of MV Act motor vehicles having sitting capacity from six to 12 

(excluding dniver) registered in the name of firms/companies are to be treated as Private 

Service Vehicles and token tax at the rate of Rs 400 per seat per annum 15 chargeable 

instead of one time token tax chargeable for personal vehicles Aregister called Registration 

Register 1s maintained by the RAs 

During test check of the Registration Registers of nine RAs for the years 1999 2000 

to 2001-02 it was noticed that 205 private services vehicles were registered पा the names of 

firms/companies and one time token tax was charged instead of Rs 400 per seat per annum 

This resulted in short realisation of token tax amounting to Rs 6 lakh 

This was pointed out to DTOs however no reply had been received (August 2005) 

The department in its wntten reply stated as under — 

Efforts are being made to recover the balance amountof Rs 4 94 la/cs 

चाह Committee desired that sincere and vigorous efforts may be —aaéto recover 

the balance amount at the earliest under intimation to the Committee 

पाप 

i
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IRRIGATION DEPARTMENT 

[55] 626 Arrearposition of Abiana 

Under the Drainage Act Khataunis for recovery of water rates are raised on six monthly 
basis and sent to Revenue Department for collection The Act further provides for recovery of 
water rates 85 arrears of land revenue by the Collector if these dues are not paid in time 
However there 15 no provision ॥ the Act/Rules for levying interest/penalty for non/belated 

payment of water rates 

The position of recovery of abiana in the state 85 a whole as furnished by Engineer in 
Chief for the 08100 from 1999 2000 to 2003 04 was as under 

{Rupees In crore) 

Sr Year Opening Addition Total Amount Balance 

No Balance during amount  receved amount 
the year dunng outstanding 

the year 

1 1999 2000 1585 1963 3548 1729 1819 

2 2000-2001 18 19 2165 3984 2036 1948 

3 2001-2002 19 48 2062 4010 2112 18 98 

4 2002-2003 18 98 2099 3297 20 51 1946 

5 2003-2004 1946 31 62 5108 26 04 2504 

It would be seen from the above table that collection of water rates due for each year - 
was recovered 1655 than demand raised for that year exceptin 2001 02 No action to recover 
the balance amount as arrears of land revenue was nitiated by anv ci e divisions through 
revenue authorities This resulted ॥ accumulation of ar ears of Rs 25 04 crore 85 on 

31March 2004 The age wise breakup was nof made available to audit 

The Divisional Canal Office s of 13 out of 18 Water Services Divisions test checked 

stated that it was the responsibility of the revenue authorities to effect the recovery of abiana 

However matter was being pursued with the revenue authorties 

The department 1 its wntten reply stated as under — 

Abiana charges in the form of Khatauni are prepared and submitted to the 
District Administrative for recovery Itis a regular process where water charges are 
levied after every crop and simultaneously the recovery 15 effected by the Distnct 

Administrative No doubt the pace of recovery Is not very convincing however matter 

is taken up regularly at all levels to boost this recovery to clear the previous arrears 

Government 15 also taking effective measures to further increase the pace of recovery 

Recently Government has increased the percentage of Pachotra to paid to the 

— 
// की 

एल e 

—
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lambardars from 3% to 10% It 1s expected that with the increase in percentage of 

Pachotra the recovery of Abiana 15 likely to improve 

The Commuttee desired that the department should properly examine this matter 

and adopt a procedure to recover the bad arrears 

The Committee further recommended that a letter should be wntten to the 

Government to find व solution to recover the amount on account of abiana charges 

[56] 628 Arrearofwatercharges 

Drainage Act provides for charging water rates for canal water supplied for various 

purposes Under the Haryana Canal and Drainage Rules 1976 charges for canal water 

supplied n bulk to any Department and industry are recoverable at the rates prescribed from 

time to time (Rs 13 and Rs 67 per 2 500 cubic feet respectively from 30 September 1998 to 

26 July 2000 and thereafter at the rate of Rs 10 and Rs 100 per 2 500 cubic feet respectively) 

The position of recovery of water charges as furnished by the Department in the State 

as a whole for the years from 1999 2000 to 2003 04 was as under 

{Rupees In crore) 

Year Opening Addition Total Amount Closing 

balance dunng amount received balance 

the year duning 
the year 

1999-2000 14 07 2312 3719 1829 18 90 

2000-01 1890 24 95 43 85 1943 24 42 

2001 02 24 42 2922 53 64 137 52 27 

2002 03\52 27 79 97 13224 16 90 115 34 

2003-04 115 34 21021 32558 378 32177 

The position of 17 water\serv-ce\sdwlsmns test checked In audit was as under 

- पल (रिप98850 crore) 

Year Opening Addition Total —Amrount Closing™ 

balance dunng amount received balance 

the year dunng 

the year 

1999-2000 11 86 370 15 56 042 1514 

2000 01 1514 12 90 28 04 071 2733 

2001-02 27 33 4584 7317 186 713 

2002-03 7131 12061 191 92 179 180 12 

2003 04 190 12 255 41 445 53 121 444 32 
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it would be seen from the above tables that the position of outstanding water charges 

for the whole State was Rs 321 77 crore as shown by the Department which was less than 

the figures collected by audit from 17 Divisions This shows that the position compiled by the 

Department was not correct and needs verfication and reconciiation 

The realisation during each year was far less than the demands raised during that year 

resulting in heavy accumulation of arrear of Rs 444 32 crore as on 31 March 2004 

After this was pointed out 12 out of 17 Divisions stated that the matter was being 

taken up with the Public Health Department to realise the arrears of water charges Thereply 

from remaining five divisions had not been received (Aprii 2005) 

The department ॥ 15 written reply stated 85 under — 

Matter has already been taken with the Finance Department for releasing of 

1.00 to Public Health Department either through book transfer or otherwise for 

clearance of water charges bills As regards payments of surcharge by the Public 

Health Department on the pending water bill action 15 being taken separately 

During the course of oral examination, the departmental representatives 

requested the Committee to defer this para so that they could recheck and the 

Committee acceded to their request and desired that the needful may be done and 

the outcome of the rechecking be intimated to the Committee within a period of 

three months 

[57] 629 Non/shortlevy of additional charge/surcharge 

Under the Drainage Act and Rules framed thereunder agreement for supply of canal 

wateris required to be entered into between the Department and the consumer Inaccordance 

with the notification dated 27 July 2000 10 per cent surcharge was to be charged extra for 

not releasing the payment within one month of raising of bills by the irngation divisions from 

27 July 2000 Prior to this addition surcharge at the rate of half per cent was leviable 

Test check of 10 Water Services Divisions for the penod from 1999 2000 to 2003 04 

revealed that Public Health Divisions to whom water was supplied did not release the payment 

till May 2005 However surcharge was either not levied or levied short on unpaid bilis This 

resulted in short raising of demand of Rs 251 99 crore 85 detailed below 

- (Rupees in crore) 

Sr  Name of Penod Surcharge Surcharge  Surcharge 

No the Dwision leviable levied shortlevied 

1 2 3 4 5 6 

1 Loharu Water Services 4/99 10 7/2000 and 1016 009 10 07 

Division Charkhi 0801 8/2000 to 3/2003 

2  PundnWater Services  ~8/2000 to 3/2003 639 004 635 

Division Kaithal नल T
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1 2 3 4 5 6 

3  Water Services Division  8/2000 to 3/2004 32156 10 08 2207 

Rohtak 

4 SamplaWater Services  1/2004 to 3/2004 1300 - 1300 

Division Rohtak 

5 ४४88 Services Division  8/2000 to 3/2004 34 50 168 3282 

Bhiwanit 

6 Siwan Water Services 8/2000 to 3/2004 12 59 025 12 34 

Division Bhiwani 

7 Water Services Division 8/2000 to 12/2002 135 041 094 

Hansi 

8 Water Services Division  8/2000 to 3/2004 069 - 069 

Fatehabad 

9 Bhiwani Water Services  8/2000to 3/2004 142 54 124 141 30 

Division Bhiwani 

10 Water Services Diviston  8/2000 to 3/2004 12 43 002 12 41 

Safidon 

Total 265 82 13 83 25199 

After this was pointed out between March 2003 and December 2004 the Divisional 

Canal Officers of two divisions (Loharu at Charkhi Dadn and Pundn at Kaithal) stategd between 

February and March 2005 that revised bills had been sent and remaining छापा dvisions 

stated between March 2003 and December 2004 that the revised bills ॥ the light of audit 

observations would be sent to the Public Health Department 

The department In its written reply stated as under — 

Same as that 0 6 2 3 prior to July 2000 there was not claim existing for levying 

surcharge @ ¥ % for non release of payment by Public Health Department 

The Commuttee desired that a meeting be held with the Public Health Engineering 

Department to effect the recovery at the earliest under intimation to the Committee 

[58] 6210 Non/short imposition of penalty for un authorised supply of water to 

gardens 

As per provisions of Punjab Government Rules 1946 for extra supply of canal water for 

gardens and orchards 85 applicable o Haryana as amended from time to tme था agreement 

Is required to be entered into between the Government and the owner receiving extra supply 

of water for gardens/orchards in the prescribed form The water rates were less ॥1 case of 

supply of water of gardens than the supply made to agncultural fields However for unauthorised 

use of water penalty at 30 times the normal water rates was leviable As per clause six of 

agreement Superintending Engineer 15 compe*ent to stop the supply of water
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Inthree divisions Itwas noticed during annual venfication conducted jointly by District 

Horticulture Officer and Canat Deputy Collector that 39 gardens to whom water was supplied 

were not in existence between 1999 2000 to 2003 04 The unauthonsed withdrawal of supply 

of water ॥ ail these cases was forwarded by the Dwvisional Canal Officers to Superintending 

Engineer in November 2000 and thereafter 10 action was taken In these cases to stop supply 

of water Further the owners of 16 gardens/orchards of two divisions were utilising water 

without entering 0 agreement with the Department For unauthorised use of water the 

owners of gardens/orchards were liable to pay a penalty of Rs 7 57 lakh which was not levied 

The department in its written reply stated as under — 

As per provision In rule 7 9 (10} of Haryana Canai & Drainage act 1974 The 

agreement will have to be drawn between the Government and garden owners for 

receiving extra supply of water The agreement has already been drawn Moreover 

the agreement is not required ann ually 85 pointed out by the audit. Annually Inspection 

of gardens are being conducted by the Deputy Collector as well as Horticulture 

Officer Notices were 1ssued and now all the gardens have been maintained properly 

After hearing the Department representatives, the Committee desired that the 

latest report about existence of remaining ntne gardens be obtained and supply of 

water to these gardens may be regulated accordingly under intimation to the 

Committee
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AGRICULTURE DEPARTMENT 

[69] 17 Arrearsof revenue 

The arrears of revenue as on 31 March 2005 पा respect of some principal heads of 

revenue amounted to Rs 1 086 91 crore of which Rs 238 31 crore were outstanding for more 

than five years as detailed ॥ the following table 

(Rupees In crore) 

Sr ५680 of revenue Amount Amount Remarks 

No recelpts outstanding outstanding 
ason formore 
31 March than & years 

2005 asan 
31 March 

2005 

6 Othertaxes and duties 641 348 Five sugar milis 

on commodities and (Yamunanagar Rs 077 

services {I) Receipt crore Panipat Rs 3 49 crere 

under the Sugarcane Rohtak Rs 142 crore 

(Regulation of purchase Naraingarh Rs 0 25 crore 

and supply) Act and Bhadson Rs 0 48 crore) 

did not deposit the tax 

The arrears outstanding for more than five years constituted 22 per cent of the total 

arrears Substantial accumulation of arrears of taxes shows that the State Government 010 

not tackle the problem vigorously as observed by 10th and 11th Finance Commussion [tis 

recommended that effective steps for collecting these arrears be taken to augment Government 

revenue 

The department in its written reply stated as under — 

With reference to the CAG Para 1 7 the arrears of revenue recoverable from the different 

Sugar Mills 15 tabulated as under — 

Sr Nameof Yzar No of Amount Present Status 
No Office Cases In 

crores 

1 ACDO 200405 1 077 The Saraswat Sugar Mills Yamuna Nagar 

Yamunanagar has deposited 3 05 11 718/ towards Cane 
Purchased Tax vide Challan No 4-06 dated 

13 11 2003 

The above amountincludes 0 77 crore also 
Since the full payment has beer recovered 
the Para may be dropped
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2 ACDO Panipat 2004 05 1 349 The amount 15 still recoverable from Panipat 

Co operative Sugar Mills Action 1s being 

taken to recover the amount 

3 ACDO Rohtak 2004 05 1 142 An amount of Rs 138 71lakh has been 

deposited vide Challan NO 4 dated 26 5 
2005 Challan No 4 5 6 dated 11 8-2005 
challan No Nil dated 6 12-2005 by the 
Haryana Coop Sugar Mills Ltd Rohtak 

An amount of Rs 2 61 lakh has been 
adjusted against refund of Cane Purchase 
Tax as per Haryana Govt letter No 1222 
Agn ॥ (3) 2005/14002 dated 26-6 08 

Anamount of Rs 68 000 s still recoverable 

from पीट Miils 

4 ACDO 2004-05 1 025 Rs 24 lakh has been recovered from 

Yamunanagar Naraingarh Sugar Mills and deposited vide 

(Naraingarh chaltan No 5610 61 dated 15-12-09 challan 

Sugar Mills) No 29 dated 16-1-10 challan No 201 and 

202 dated 6 3 10 challan No 408 dated 
12-4-10 challan No 319 dated 14-5 10 

challan No 316 dated 3 6-10 An amount 
Rs 1lakh is recoverable from the sugar mills 

5 ACDO 2004-05 1 048 The Sugar Mill Bhadson had filed a Civil 

Kamal Writ Petiion No 8828/2001 against the 

(Bhadson recovery of the Cane Purchase Tax n the 

Sugar Mills) Hon ble Punjab & Haryana High Court 

which 15 pending for decision 

Efforts are being made to recover 

Total 5 64 

Efforts made by the Department 

1 Ovut of a total amount of 6 41 crore a sum of 3 98 crore remains to be recovered 

2 The Cane Commussioner Haryana videhis D O letter dated 11 10 2005 requested the 

Managing Director Haryana State Federation Cocperative Sugar Mills Ltd Panchkula for 

depositing the balance Cane Purchase Tax and interest thereon due against the Cooperative 

Sugar Mills 50 that the pending audit paras could 06 settled 

3 In the meeting of the Sugarcane Control Board held under the charmanship or Hon ble 

Chief Minister Haryana on 10-11-2005 1t was decided to pursue these cases vigorously and 

send the cases to the Govt
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4 Consequently a recovery certificate was gotissued through Collector Panchkula vide 

this office letter No dated 13 12 2005 to Collectors of Yamunanagar Ambala Panipat Karnal 

and Rohtak for effecting the recovery of Cane Purchase Tax and interest due from the Private 

Sugar Mills of Naraingarh Yamunanagar and Bhadson 

5 The matter was also discussed in the DCs Conference held on 12-2-2006 under the 

chairmanship of Hon ble Chief Minister He directed all the concerned Deputy Commussioners 

to recover the Cane Purchase Tax due from the Sugar Mills situated ॥ their districts 

6 The Cane Commissioner Haryana Panchkulawrote a D O No 4064 dated 21 8 2007 

to the Collector Panpat to recover the arrears of Cane Purchase Tax 

7 A meeting was held on 23 7 2008 under the chairmanship of Cane Commissioner 

Haryana Panchkula The Managing Director Sugarfed and MDs of concerned Sugar Mills 

attended the same and necessary directions were issued to deposit the Cane Purchase Tax 

and interest thereon iImmediately 

8 A meeting was held on 15 1 2009 under the chairpersonship of the Financial 

Commissioner & Principal Secretary to Govt of Haryana Agriculture Department with the 

Managing Director Sugarfed बाएं थी MDs of concerned sugar mills and reviewed the recovery 

of Cane Purchase Tax and they were directed to deposit the due Cane Purchase Tax and 

interest thereon immediately 

9 Ameeting was convened on 17 9 2009 under the charrmanship of Cane Commussioner 

Haryana Panchkula The Managing Director Sugarfed and all the Cane Managers of the 

concerned Sugar Mills attended the same and were directed to deposit the arrears 

10  Onthe direction of the Cane Commissioner थे meeting was convened on 25 03-2010 

under the charmanship of Add' Cane Commuissioner with all the Cane Managers of the 

concerned Sugar Mills wherein the status of the recovery was reviewed 

11 Add' Cane Commussionerwrote aD O letters No 1904 1905 1908 and 1909 dated 

12 5 2010 to Managing Directors of Panipat Rohtak Bhadson and Naraingarh Sugar Mills 

to deposit the arrear mmediately 

12 Cane Commissioner wrote D O letter No 3495 3496 3497 3501 dated 06 10 2010to 

all the MDs to depostt the arrears of Purchase tax 

13 Constantefforts are being made by the Department to expeditiously recover the arrears 

The Committee desired that strenuous efforts may be made to recover the 

balance amount from the concerned Sugar Mills and the latest position in this regard 

be intimated to the Commuttee within a period of six months 

[60] 113 Results of Audit 

Test check of records of departmental offices relating to Taxes on Sales Trade छाए 

Stamp Duty and Registration Fee State Excise Duty Passengers and Goods Tax Taxeson 

Motor Vehicles Agriculture (Purchase [विज and Crop Husbandry) Mines and Geology Home 

(Police) Public Works {Building and Roads Public Health and Irngation) Forest Finance 

(State Lottenes) Medical Animal Husbandry Food and Supply Co operation and Electricity 

Duty conducted during the year 2004 05 revealed under assessments non levy and short
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levy of taxes duties and losses of revenue amounting to Rs 464 90 crore in 34 209 cases 

During the year 2004-05 the departments concerned accepted under assessment etc of 

Rs 382 54 crore involving 16 791 cases Out of these 16 775 cases involving Rs 382 21 

crore were pointed out by audit during 2004-05 and the rest पा earlier years An amount of 

Rs 13 21 crore was recovered in 368 ८8565 durning 2004 05 of which Rs 12 82 crore recovered 

in 342 cases related to earlier years 

This Report contains 21 paragraphs including two reviews relating to non levy/short 

levy of taxes duties interestand penalties etc Involving Rs 367 24 crore The Department 

accepted audit observations involving revenue of Rs 347 26 crore out of which Rs 0 24 crore 

had been recovered up to June 2005 In respect of observations not accepted by the Department, 

gist of reasons for Department s non acceptance has been included पा the related paragraph 

itself along with suttable rebuttal However replies from the Government had not been received 

(August 2005) 

The department In 5 written reply stated as under — 

00 0 5 457 cases 18 cases Involving था amount of Rs 374 56 lacs are pertaining to 

the Agriculture Department Details of 18 cases are given as under— 

S Nameof Penod Para No of Amount Present Status 

No Office No Cases In 

lacs 

1 ACDO Rochtak 2004-05 1 1 25297 Audit Report for the year 2004-05 
includes the test-checks made by the 
Audit Party In respect of the Cane 
Purchase Tax due and deposited from 

1989-90 to 2001-02 by Sugar Mills 
Rohtak wherein an amount of 252 97 
lakh was shown 85 due against the 

Sugar Mills 

An amount 59 65 lakh was deposited 
vide Challans No 2 3 4 &5 on dated 
26 5 05 and 157 61 lakh vide Challan 
No 3 4 5&6ondated 11 8 05and an 
amount of 2 61 lakh has been adjusted 
against refund of Cane Purchase Tax 
85 per Haryna 00४ letter No 1222- 
Agn ॥(3) 2005/14002 dated 26-6 08 An 
amountof 33 10 lakh s stll recoverable 

2 ACDO 2003-04 1 1 3691 Thispara pertains to the recovery of 

Yamunanagar Cane Purchase Tax due against Sugar 

Mills Naraingarh 

The Mills has deposited 23 lakh against 
this amount vide Challan No Nil dated
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15 06 04 Challan No Nil dated 07 09 

04 and Challan No Nil dated 11 11 05 
I 

An amount of 14 lakh has also been 
recovered and deposited vide Challan 
No 5610 61 dated 15-12 09 Challan No 

29dated 16 1 10 

Since full payment of 36 91 lacs has 
been recovered Para may be dropped 

The Sugar Mills Panipat deposited 
26 78 lakh vide Challan No 7 dated 
512 2005 Since full paymentof 26 67 
lacs has been recovered Para may be 

dropped 

The Sugar Mills Bhadson has filed a 
Civil Writ Petiion No 8828/2001 for 
seeking exemption from payment of 
Cane Purchase Tax for the first five 
years on the pattern of Co op Sugar 
Mills which 15 pending in the Hon ble 
Punjab & Haryana High Court for final 
decision 

However efforts are being made for 
effecting the recovery 

This outstanding amount 15 regarding 

the recovery of interest on the late 
deposit of Cane Purchase Tax durng 

the months 1103 12/03 & 2104 by the 
Sugar Mill Rohtak 

The Sugar Mills deposited an amount 

of 4 099/ vide Challan No PTN-4 dated 

25-11 05 

Since full payment has been recovered 

from the Milis Para may be dropped 

The para pertains to recovery of interest 
॥ respect of late deposit of the Cane 
Purchase Tax by the Naraingarh Sugar 

Mills 

3 ACDO Panipat 2003-04 1 4 26 67 

4 ACDOKarnal 2003-04 1 4 5357 

ACDQO Rohtak 2003-04 2 3 00 01 

ACDO 2003-04 1 1 00 04 

Shahabad 

ACDO 200304 1 4 439 

Yamunanagar 

Total 18 37456 
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It 15 pertinent to point out that out of a total sum of' 374 56 lakhs only an amount of 
91 07 lakh remains to be recovered Efforts are being made by the Department for effecting 

the recovery as per Rules 

Efforts made by the Department 

1 Cane Commissioner Haryana vide his D O letter dated 11 10 2005 requested the 

Managing Director Haryana State Federation Cooperative Sugar Mills Ltd Panchkula for 
depositing the balance Cane Purchase Tax and interest thereon due from the Cooperative 
Sugar Mills 50 that the pending Audit Paras could be got settled 

2 In the meeting of Sugarcane Control Board held under the charmanship of Hon ble 

Chief Minister Haryana on 10 11 2005 it was decided to pursue these cases-vigorously and 

send them to the Govt 

3 A Recovery Certificate was got issued through Collector Panchkula vide this office 

letter dated 13 12 2005 to Collectors of Yamunanagar Rohtak and Karnal for recovery of 

purchase tax and interest due from the Private Sugar Mills of Naraingarh Yamunanagar and 

Bhadson 

4 The matter was discussed in the DCs Conference held on 12-2 2006 under the 

chairmanship of Hon ble Chief Minister He directed all the Deputy Commuissioners to recover 

the Cane Purchase Tax due from the Sugar Mills situated in their districts 

5 Cane Commissioner Haryanawrote 8 D O No 4064 dated 21 8-2007 to the Collector 

Panipat to recover the arrears of Cane Purchase Tax 

6 Addl Cane Commussioner sent the case to Collector Rohtak for recovery vide office 

letter No 2562 dated 25 6-2009 

7 A meeting was held on 23 7 2008 under the charmanship of cane Commissioner 

Haryana Panchkula The Managing Director Sugarfed and MDs of concerned Sugar Mills 

attended it and necessary directions were 1ssued 10 deposit the balance amount 

8 A meeting was held on 15 1-2009 under the chairpersonship of the Financial 

Commissioner & Principal Secretary to Govt of Haryana Agriculture Department with the 

MD Sugarfed and all MDs of concerned Sugar Mills wherein the recovery of Cane Purchase 

Taxwas reviewed 

9 Ameeting was convened on 17 9 2009 under the charmanship of Cane Commissioner 

Haryana Panchkula Managing Director Sugarfed and all the Cane Managers of the concerned 

Sugar Mills were present They were directed to deposit the balance amountimmediately 

10  Onthedirecton of Cane Commissioner a meeting was convened on 25 03 2010 under 

the chairmanship of Addl Cane Commussioner with व the Cane Managers of the concerned 

Sugar Mills 

11 Addl Cane Commissioner Haryana PanchkulawroteaD O letters No 1904 1805 

and 1908 dated 12-5 2010 to Managing Directors of Panipat Rohtak and Yamunanagar Sugar 

Mills on the subject
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12  Cane Commissionerwrote D O letter No 3497 3500 and 3501 dated 6 10 2010tothe 

MDs of Rohtak Yamunanagar and Bhadson Sugar Mills to expedite the deposttion of Cane 

Purchase Tax 

The Commuttee desired that strenuous efforts may be made to recover the 

balance amount from the concerned Sugar Mills and the latest position in this regard 

be intimated to the Committee within थे period of six months 

[61] 63 Non/short recovery of purchase tax and interest 

According to the notification 1ssued 1 Octaber 1977 under the Punjab Sugarcane 

(Regulation of Purchase and Supply) Act 1953 and the Rules framed thereunder as applicable 

to Haryana 8 sugar factory is required to pay tax of Rs 1 50 per quintal on purchase of 

sugarcane latest by 14 of the following month and send a monthly return to the Cane 

Commissioner पा the prescribed format In the event of defauit पा payments or for belated 

payments interest at 15 per cent per annum shall be charged for the period of default The 

Act further provides that all sums payable to Government but not paid by the due date shall 

be recoverable as arrears of land revenue 

During test check of records of Assistant Cane Development Officer (ACDQ) Panipat 

it was noticed in December 2004 that Sugar Mill Panipat purchased 17 41 589 31 quintals of 

sugarcane between November 2003 and February 2004 Purchase tax and interest of Rs 29 64 

lakh though payable was neither demanded nor paid by the mill 85 on February 2005 

After this was pointed out in December 2004 the Department admitted the facts पा 

February 2005 However report on recovery had not been received {August 2005) 

The matter was referred to the Government in December 2004 reply had not been 

received (August 2005) 

The department in its wntten reply stated as under — 

Para 6 3 pertains to outstanding Cane Purchase Tax to the tune of 29 64 lakhs 

recoverable from Co operative Sugar Mills Panipat 

It 1s submitted that the amount 15 yet to be deposited by the Mills.despite the efforts 

made by the Department 

EFFORTS MADE 

1 D O letter No 4177 dated 16 9 2004 was written by the Financial Commuissioner & 

Principal Secretary to Government Haryana Agriculture Department to Financial Commissioner 

& Principal Secretary to Government Haryana Cooperation Department for depositing the 

Cane Purchase Tax and interest thereon 

2 Reminder No 1233 dated 18 3 2005 was sent by the Cane Commussioner 10 the 

Financial Commussioner & Principal Secretary to Government Haryana Cooperation 

Department for expediting the recovery of Cane Purchase Tax from the defaulting Sugar Mills 

3 Recovery Certificate was got1ssued to the concerned Collector for affecting the recovery 

as arrears ए land revenue vide this office memo No CC/Accit/4584 dated 14 10 2004
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4 Cane Commissioner Haryana vide his D O letter dated 11 10 2005 requested the 

Managing Director Haryana State Federation of Cooperative Sugar Mills Ltd for depositing 

the balance Cane Purchase Tax and interest thereon so that the pending Audit Para could be 

settled 

8 In the meeting of Sugarcane Control Board held under the chairmanship of Hon ble 

Chief Minister Haryana on 10-11-2005 it was decided that Managing Drrector Sugerfed shall 

prepare a draft for exemption of interest amount and send it to Govt through Agriculture 

Department However the proposatwas ultmately rejected at the level of the Govt 

6 The matter was discussed ॥ the DCs Conference heid on 12-2 2006 under the 

charmanship of Hon 06 Chief Minister It was directed to recover the Cane Purchase Tax due 

from the Mills 

7 Ameeting was hetd on 23 7 2008 under the chairmanship of the Cane Commusstoner 

The Managing Director Sugarfed and MDs of concerned Sugar Mills attended the same and 

necessary directions were Issued to deposit the Purchase Tax and Interest thereon 

immediately 

8 A meeting was held on 15 1 2009 under the chairpersonship of the Financial 

Commussioner & Principal Secretary to Govt of Haryana Agnculture Department wherein it 

was impressed upon to deposit the payable amount 

9 Ameeting was convened on 17-9-2009 under the charmanship of Cane Commissioner 

Managing Director Sugarfed and all the Cane Managers of the concemed Sugar Mills attended 

the meeting |t was directed fo deposit the due purchase tax and interest thereon 

10  On the direction of the Cane Commissioner a meeting was convened on 25-03-2010 

under the chairmanship of the Addl Cane Commissioner with all the Cane Managers of the 

concerned Sugar Mills wherein the status of Cane Purchase Tax payable by various Sugar 

Mills including the Panipat Sugar Mills was discussed 

11 Addl Cane CommissionerwroteaD O letters No 1904 dated 12-5-2010 to Managing 

Director Sugar Mills Panipat (0 deposit the arrears of Cane Purchase Tax immediately 

12  Cane Commissioner wrote D O letter No 3496 dated 6 10-2010to M D Sugar Mills 

Panipat to deposit the arrear of Purchase tax 

The Committee desired that strenuous efforts may be made to recover the 

balance amount from the concerned Sugar Mills and the latest position in this regard 

be intimated to the Committee within a period of six months
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CO-OPERATION DEPARTMENT 

[62] 61 Results of Audit 

Test check of records in departmental offices relating to Home (Police) Public Works 

(Building and Roads and Public Health) Finance (State Lotteries) Forest Agriculture (Crop 

Husbandry) Medical Food and Supply Co operation and Mines and Minerals conducted पा 

audtt dunng the year 2004-2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore ॥ 9 129 ८8565 as depicted below 

Sl Name of departments Numbers of Amount 

No cases {Rupees 1n crore) 

8 Co-operation 110 10 82 

The Department accepted under assessments of revenue amounting to Rs 261 85 

crore In 535 cases during the year 2004 05 Anamountof Rs § 14 crore had been recovered 

In 269 cases durning 2004 05 of which Rs 8 11 crore recovered पा 268 cases pertains to earlier 

years 

The department 11 its wntten reply stated 85 under — 

Sr Nature of irregularities No of Amount Wrong Recover- Revocery Balance 

No Csaes Counting able 
difference amount 

1 Non Redemption of 22 84691 63558 21133 7219 13914 

Share Capital 

2 Non deposit of Audit Fees 55 74 37 — 7437 5146 22 91 

3 Nondeposit of divided 33 16078 — 160788 8970 300 

on Share Capital of 
State Cases 

Total 1082 78 — 44648 21335 16505 

Note 

Sr No 1 AsgivenatSr No 1Accountant General Haryana shows the Govt share Capital 

amounting to Rs 846 91 1805 but in details of 22 cases of 10 Assistant Registar 

Cooperative Societies whichis provided by Accountant General Haryana 15 comes 

to Rs 211 33 1805 50 the amount should 96 read 85 Rs 211 33 lacs instead of 

Rs 846 91 lacs as Rs 635 38 1805 have been shown excess 

Out of the rectified recoverable amount of Rs 211 33 lacs Rs 72 19 lacs have 

already been recovered The balance amountis Rs 30 09 (related to 3 sugar mills) 

which revoery has been extended upto 2011-12 by the Govt vide letterno 1462 C 

5-2009/6022 Chandigarh dated 14/5/2009 An amount of Rs 6 25 lacs relates to 

the Kamnal Central Cooperatve Consumer Store Ltd  which 15 under winding process
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due 10 heavy losses there are freak chances of recovery of this amount Regarding 

the remaining amount of Rs 102 80 lacs 1t 1s requsted that its relate to Housing 

federation The institution has submitted that the borrowing power of the federation 

15 twelve times of its paid up capital if the federation retire the share capital then 

it will not be a position to borrow further loan from the financial insttutions 1 e LIC 

50 the Federation has requested to exempt the retirement of share Capital at least 

for three years The Federation has ensured that this amount will be paid after the 

recelpt of interest amount of Rs 16 77 crore under 015 Scheme which 15 under 

process with the govt 

Sr No 2 Total recovery regarding Non deposit of audit fees was Rs 74 37 lacs and amount 

Rs 51 46 lacs has recovered and remaining amount Rs 22 91 lacsleft The Deptt 

has also instructed to field offices for depositing balance amount at the earliest 

Sr No 3 All the institution of the societies have deposited the dividend @1% 2% & 3% 

because of Govt of Indias letter No FNK/1011/2471 credit 1ssued Ministry of 

Agniculture Deptt of Cooperation Knshi Bhawan New Delhi Dated 157 1972 

directing therein that the credit inshtutions will not depestt dividend over and above 

3% while the A G. Haryana has calculated dividend amount @ 10% 10% 15 the 

upper imit for declaring dwvident 50 the amount shown may be rectified The exact 

amount comes to Rs 160 78 lacs out of t Rs 89 70 lacs have been recovered and 

the deptt 15 making sincere efforts to recover the balance amount 

Sr No 1 During the course of oral examination, the departmental representatives 

requested the Commuttee to give two months for taking action पा the matter 

of Karnal Central Co operative Consumer Store The Commuttee desired 

that the needful may be done within a period of three months under 

intimation to the Committee 

Sr No 2 The Committee desired that the balance amount of audit fee may be 

deposited at the earliest 

Sr no 3 After hearing the departmental representative, the Committee desired that 

the department should get the dividend declared by the board within a 

period of three months and the amount be deposited accordingly 

[63] 64 Nondepostt of dividend on State share caprtal 

641 As per terms and conditions laid down in the sanction orders iIssued by the 

Registrar Co operative Societies Haryana Chandigarh from time to time every co-operative 

society shall give 8 suitable return in the form of dividend on contnbution of Haryana 

Government s share capital on the 98515 of resolutions passed by the Board of Directors 

Under the provisions of Haryana Co operative Societies Rules 1989 the dividend shall not 

exceed 10 per cent per annum of the 980 up share capital of a co operative 50060 

Dunng test check of records of the Assistant Registrars Co-operative Societigs of 

Sirsa and Kurukshetra it was noticed between July 2003 and November 2004 that seven co- 

operative societies one central co operative bank of Sirsa and one co-operative sugar mill 

Shahbad had been running पा profit dunng the years 2001-2002 and 2002-2003 but their 

Board of Directors had not declared any dividend for this 98100 Adividend of Rs 42 70 lakh
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was payable (0 Government for this period but the same was neither deposited by any of the 

societies in Government account nor demanded by the Department 

After this was pointed 0001 July 2003 four outof seven Co-operative Societies deposited 

the amount of Rs 8 31 lakh from December 2004 to July 2005 The Department admitted the 

facts however action taken to recover the amount had not been received (August 2005) 

The matter was referred to the Government between September 2003 and 

December 2004 reply had not been received (August 2005) 

The department ॥ its wntten reply stated 85 under — 

The Accountant General Haryanareveals in the C A G. Report 2004 05 that one Sugar 

Mills Shahabad one Central Co-op Bank Sirsa and seven Coop Primary Societies have 

deposited the Divident on Govt Share Capital The detailed report is 85 under — 

Sr Name of Coop Year Dwidend Divident Balance Present Posihon 

No [!nstitutron/Society due for deposited (31 10 2010) 

deposit Recovery % 

1  Central Coop Bank 2001 2003 1997 45500 59923400 Nil — ना 

Sirsa 

2 RamaMktd Society do 2 80 000 00 — 28000000 85 900 00 3% 

3  Elnabad Mktg Society do 23745000 - 23745000 71 250 00 3% 

4 Ding Mktg Society do 12000000 12000000 - — 

5 Kalanwai Mkig Society do 80 200 00 80 000 00 200 200 

6 Karwala Mktg Society do 36 300 00 36 300 00 — ना 

7. 52 Nagar Mktg Society  do 27 600 00 27 600 00 लगा —_— 

8 Ammsar Nowa Mkig do 20 100 00 20 100 00 — — 

Society 

9 Shahabad Coop SugarMili do 14 70 860 00 14 70 860 00 — — 

Total 42 69 965 00 23 54 09400 561765000 1 57 350 00 

After heaning the departmental represnetative, the Committee desired that the 

department should get the dividend declared by the board within a penod of three 

months and the amount be deposited accordingly 

[64] 642 Non realisation of dividend on share capital of State Government 

Dunng test check of records of the Assistant Registrars Co operative Socleties (ARCS) 

Rewarn and Panipat 1t was noticed between January 2002 and November 2004 that two 

central Co-operative Banks had been running in profitand their Board of Directors had passed 

resolutions (August 2001 and August 2004) for the payment of dividend amounting to Rs 20 39 

lakh at rates ranging between two per centand five per cent on share capital of Rs 4 42 crore 

for the years 1998-99 1999-2000 and 2002-2003 but the same was neither depostted by any 

of the societies (Bank) into Government account nor demanded by the Department This 

resulted i non recovery of Rs 20 39 lakh 

" 
[t
}



)
 

89 

After this was pointed out between January 2002 and November 2004 the ARCS 
Rewan intimated in June 2005 that the entire amount of dividend of Rs 7 lakh was deposited 
in January 2003 Final reply from Panipat had not been received (August 2005) 

The matter was referred to the Government between August 2002 and December 2004 
reply had not been received (August 2005) 

The department in its wnitten reply stated 85 under — 

Sr Name of Coop Year Dnidend Dvident Balance Present Position 
No Insttution/Society due for depostted 

deposit 

1 Panipat Central Coop 2003 2004 203900000 801 243 00 Nil — 
Bank Panipat 

2 Rewan Central Coop 7 00 000 00 —  Entire amount — 
Bank Rewar has been 

deposited 

Allthe Coop Societies/Institutions deposited the divident as declared by the Board of 
Drirectors It has been deposited@ 3% according 10 the instruction issued by the Govt of India 
letter No K11011/24/71 Credit Govt of India Ministry of Agnculture Deptt of Coop Krishi 
Bhawan New Delhi 15th July 1972 

The Committee deisired that the department should take up the case forwnting 
off the amount and the Committee may be informed accordingly
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MINES & GEOLOGY DEPARTMENT 

[65] 17 Arrears of revenue 

The arrears of revenue 85 on 31st March 2005 in respect of some principal heads of 

revenue amounted to Rs 1 086 91 crore of which Rs 238 31 crore were outstanding for more 

than five years 85 detalled m the following table 

(R——_——_——_—_——__———_—_upees in crore) 

Sr Headof revenue Amount Amount Remark————_—_—_—
——————-——s 

No receipts outstanding outstanding 

ason for more 

31st March than 5 years 

2005 ason 

31st March 

2005 

7 Non ferrousmining 643 359 Rupees 4 04 crore were covered under 

and metallurgical recovery certificate which includes 

industries Rs 1 89 crore stayed by High Court and 

other judicral authonties Rs 0 02 crore 

proposed to be written off and details 

of remaning amount of Rs 2 13 crore 

had not been intimated by the 

Department The break up of Rs 2 39 

crore In respect of other stages was 

not avallable with the Department 

The arrears outstanding for more than five years constituted 22 percent of the total 

arrears Substantial accumulation of arrears of taxes shows that the State Government did 

not tackle the problem vigorously as observed by the 10th and 11th Finance Commussion |. 

15 recommended that effectives steps for collecting these arrears be taken to augment 

Government Revenue 

The department in its written reply stated as under — 

Outof Rs 6 43 crores an amountofRs 1 57 crores has already been recovered 

The details of balance of Rs 4 86 crores is 85 under — 

(in crores) 

)  Recoverynvolvedn court cases 
=064 

n)  Recovery under stay by Hon ble High Court (1 case) =037 

) Recovery under stay by Civil Court(12 cases) =027 

v) Nottraceable (16 cases) 
=004 

v  Balance recovery 
=418 
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Out of Rs 3 59 crore pertaining to recovery for more than five years as on 

31 3 2005 anamountof Rs 1 24 crores has already been recovered The detalls of 

balance amount of Rs 2 35 crores Is as under - 

{in crores) 

1)  Recovery involved पा court cases =059 

)  Recovery under stay by Hon ble High Court(1 case) =037 

m) Recovery under stay by Civil Court(11 ८8565) =022 

v)  Nottraceable (25 08565) =006 

v}  Balance Recovery =170 

Efforts to recover the amount as arrears of land revenue are being made by 

the AME s/MO s/Collector Grade | Distnct wise details are enclosed 

The Committee desired that sincere and vigorous efforts may be made to recover 

the balance amount at the earliest under intimation to the Committee 

[66] 61 Arrears of revenue 

Test check of records in departmental offices relating to Home (Pclice) Public Works 

(Bullding and Roads and Public Health) Finance (State Lotteries) Forest Agriculture (Crop 

Husbandry) Medical Food and Supply Co operation and Mines and Minerals conducted पा 

audit dunng the year 2004 2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore In 9 129 ८8565 as depicted below 

5... Name of departments Number of Amount 

No cases (Rupees in crore) 

9 Mines and Minerals 301 063 

The Department accepted under assessments of revenue amounting to 

Rs 261 85 crore In 535 cases during the year 2004 05 An amount of Rs 5 14 crore had been 

recovered पा 269 cases during 2004 05 of which Rs 5 11 crore recovered in 268 cases pertains 

to earlier years 

A few Illustrative cases involving Rs 1 01 crore and a review on Recovery of Water 

Rates from Canal Water” involving Rs 252 07 crore highlighting important cases are mentioned 

in this Chapter 

The department i its wniten reply stated 85 under — 

Out of Rs 63 35 lacs involved पा. audit paras pointed out by audit partis during 

the audit inspection during the Financial Year 2003-04 an amountof Rs 51 65 lacs 

has already been recovered in 321 cases Now asum of Rs 11 70 lacs on account 

of non recovery of contract money royalty and interest 15 recoverable in 30 cases 

from the Ex contractors and Brick Kiln Owners for which efforts are being made to 

recover the balance amount 

The Committee destred that sincere and vigorous efforts ray be made to recover 

the balance amount at the earliest under intimation 10 the Committee
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[67]1 65 Non/shortrecovery of royalty and interest 

Rule 24 of Punjab Minor Minerals Concession Rules provides that brick दा owners 

(BKOs) shall pay royalty at the prescribed rate in advance by 30th April every year In 0856 of 

default interest at the rate of 24 per cent per annum 15 chargeable for the period of default 

BKOs register 1s maintained at each mining office for levy and collection of royaity The 

permits of such BKOs were required to be cancelled by the Department ॥1 case royalty was 

not paid by them and sum due from the permit holders on account of royalty and interest 

thereon was recoverable as arrears of land revenue 

During test check of the records of Mining Officers Sonipat and Panipat 1t was noticed 

between May and September 2004 that 56 BKOs were 1ssued permits between March 2002 

and July 2003 The BKOs were required to pay royalty before 30th April every year Thougha 

period of 14 months to 22 months for payment of royaity had elapsed upto January 2005 but 

royalty of Rs 5 60 lakh was neither paid by the BKOs nor was it demanded by the Mining 

Officers No action was taken to cancel the permits or to recover the dues The lack of action 

on the part of the Department resulted in non realisation of revenue of Rs 7 75 iakh including 

interest amounting to Rs 2 15 lakh 

After this was pointed out between May 2004 and September 2004 the Department 

intimated पा February 2005 that royalty amounting to Rs 3 20 lakh and interest of Rs 1 lakh 

in 32 cases had been recovered Final reply on recovery of balance amount had not been 

recewved (August 2005) 

The matter was referred to the Government in June 2004 reply had not been recewved 

(August 2005) 

The department in its wnitten reply stated as under — 

Out of Rs 7 75 lacs (Rs 5 60 lacs 85 royalty and Rs 2 15 lacs as interest) 

was recoverable from 56 BKOs 8 sum of Rs 4 90 lacs as royalty and Rs 1 84 

lacs 85 interest has already been recovered from 49 BKOs Now only Rs 70 000/- 

on account of royalty and Rs 31 000/- on account of interest 1s balance/recoverable 

from 7 BKOs However these BKO s are lying closed and owners are not traceable 

Efforts are being made to trace them & recover the Government dues 

The Committee desired that sincere and vigorous efforts may be made to effect 

the recovery at the earliest under intimation to the Committee 
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HOME DEPARTMENT 

[68] 17 Arrearsof revenue 

The arrears of revenue 85 on 31st March 2005 n respect of some principal heads of 
revenue amounted to Rs 1 086 91 crore of which Rs 238 31 crore were outstanding for more 

than five years as detailed पा the following table 

(Rupees in crore) 

Sr Head of revenue Amount Amount Remarks 

No receipts outstanding outstanding 

ason for more than 

31st March 5 years as on 
2005 31st March 2005 

5 , Police 379 205 The amountof Rs 3 79 crore 

was due from 10 States 

The arrears outstanding for more than five years constituted 22 per cent of the total 
arrears Substantial accumulation of arrears of taxes shows that the State Government did 
not tackle the problem vigorously as observed by 10th and 11th Finance Commission It 15 

recommended that effective steps for collecting these arrears be taken to augment Government 

Revenue 

The department in its written reply stated as under — 

The arrear of Revenue amounting to Rs 3 79 crore 15 recoverable from the 
varnous States on account of deployment charges of force 85 detalled below 

Rs n Lacs 

Sr State Amount Amount Batance 
No Due Received 

West Bengal 26 92 2536 156 

2 पा Chandgarh 2190 2190 — 

3 UuUP 104 97 12 57 92 40 

4 Rajasthan 5377 5161 216 

5 Assam 58 89 - 58 89 

6 J&K 310 310 - 

7 छा 77 60 44 79 3271 

8 Delhi 133 - 133 

9 Gujrat 2295 2170 125 

10 Punjab 729 - 729 

Total 378 62 18103 197 59 
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Out of Rs 3 79 crore an amount of Rs 1 81 crore has since been received 

leaving balance amount of Rs 1 98 crore The balance amount could not be recovered 

due to non 15506 of Audit Certificates by the Accountant General {Audit) Haryana 

The Audit Certificates were issued on 27-2 2006 and 29-5-2006 which were sent to 

the Government of India vide letter dated 27-4 2006 and 29-5 2006 with the request 

to reimburse the amount by crediting the amount out of the grant of concemed 

State The Government of India has further forwarded the Audit Certificates to the 

concerned States vide letter dated 26-5 2006 and 16-6 2006 

The Commuttee desired that all out efforts may be made (0 recover the balance 

amount पा 2 time bound manner and the position of recovery be intimated to the 

Committee on quarterly 08515 

|
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POWER DEPARTMENT 

[69] 17 Arrears of revenue 

The arrears of revenue as on 31st March 2005 in respect of some principal heads of 

revenue amounted to Rs 1 086 91 crore of which Rs 238 31 crore were outstanding for more 

than five years as detailed in the following table 

(Rupees In crore) 

Sr ५6801 of revenue Amount Amount Remarks 

No receipts outstanding outstanding 

ason for more than 
31st March 5 years as on 
2005 31st March 2005 

3  Taxesand duties 7191 40 53 Rupees 0 38 crore were 

on electrnicity recoverable from M/s Rama 

Fibres Bhwant Rs 0 30 crore 

from M/s 28091 Cement 

Factory Charkhi Dadr 
Rs 1 00 crore from M/s 

Haryana Concast Hisar 

Rs 0 16 crore from M/s 

Competent Alloys 
Ballabhgarh and a sum of 

Rs 70 07 crore from 

consumers by DHBVNL/ 

UHBVNL 

The arrears outstanding for more than five years constituted 22 per cent of the total 

arrears Substantial accumulation of arrears of taxes shows that the State Government did 

not tackle the problem vigarously 85 observed by 10th and 11th Finance Commission ltis 

recommended that effective steps for collecting these arrears be taken to augment Government 

Revenue 

The department in its written reply stated as under — 

The outstanding of ED in arrear as pomnted पा the paraie Rs 0 38 crore 

recoverable from M/s Rama Fibres Bhiwani Rs 0 30 crore fram M/s Dadn Cement 

Factory Charkht Dadn 1 00 crore from M/s Haryana Contest Hisar Rs 0 16 crores 

from M/s Competent Alloyes Ballabgarh relates to the DHBVNL 

However out of the remaining amount of Rs 70 07 crore of ED outstanding as 

on 31 03 2005 of UHBVYNL as well 85 DHBYNL 8 sum of Rs 2662 35 lacs have 

been shown pertaining to the UHBVNL as per diviston wise Iist given by the Chief 

Electrical Inspector vide his memo no ED/CAC/2005 dated 10/1/2006 but on 

reconciliation of the figures of the actual amount of ED pertaining to the UHBVNL 1t 

has been informed that the said amount of Rs 2654 05 lacs 1s only outstanding as
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arrears of ED instead of Rs 2662 35 lacs as per pointed out in the said list as per 

detal given below — 

Balance ED ending up to 31 03 2004 2169 56 lacs 

ED assessed dunng 2004 05 3325 76 lacs 

ED realization during 2004/05 2841 27 lacs 

Difference 484 49 1805 

Balance amount of ED ending 31 03 2005 2654 05 lacs 

As per figure relating to UHBVNL supplied by the Govt ofHaryanais Rs 2662 35 

whereas the difference appear in the account 1s Rs 2654 05 However to locate the 

difference of Rs 8 30 lacs Division wise figures of the outstanding reconciled with 

the Diviston wise record maintained tn the office and it has been found that the figure 

of the Electricity Duty as shown by the Chief Electrical Inspector Haryana with the 

dvision wise figures 85 shown in the record in this office except in respect of Xen 

City Divn Karnal wherein the Chief Electncal Inspector has shown the Electricity 

Duto of Rs 60 57 lacs whereas 85 per record of this office the outstanding arrear of 

Electricity duty in respect of this Division is to the tune of Rs 50 14 lacs (Difference 

of Rs 1043 lacs) This difference was already intimated at the time of giving the 

reply of Para 1 7 during the Financial Year 2003 04 vide memo no CAC/36 dt 

19 8 05 but the same has not been corrected in the account of Chief Electrical 

Inspector Govt of Haryana the same may be rechfy now Similarly there 15 difference 

of ED againz Xen OP Divn Panchkula 85 shown by the Chief Electrical Inspector to 

Rs 42 67 lacs whereas 85 per record of this office the figure of ED 15 Rs 44 80 lacs 

Thus leading to the difference of the Rs 2 13 lacs The reason for this difference 1t 

15 submitted that the schedule already supplied to the CE to Govt of Haryaa cum 

Audited) Now the audited schedule the difference of Rs 2 13 lacs may please be 

requested to rectify The necessary copy of the audited schedule has also been 

supplied to the CEt Chandigarh for rectification in the accounts 

(A) It s further ntimated that 8 sum of Rs 1171 16 lacs I1s recoverable from the 

permanent disconnected consumers against which some of the consumers have 

filed civil suits or sought arbitration 85 such their recovery witl be made as per the 

Judgment award in such cases and for rest of the cases amount will be recovered 

under land revenue recovery act 

(B) Balance Rs 1482 89 lacs (Rs 2654 05 (-) 1171 16 lacs pertains (0 the arrears 

of the ED from the connected consumers against whom total defaulting amount of 

revenue including arrears of ED 85 on 31 03 20051 & Rs 141425 41 lacs UHBVNL 

is making its best efforts to recover the defaulting amount from the consumers by 

launching vanous scheme like disconnection of premises of defaulting consumers 

and settlement of dispute ॥ Lok Adalat etc As soon as arrear of energy bills are 

recovered ED included पा these bills will also to be recovered 

Apart from this during implementation of waiver scheme of outstanding 

defaulters amount duning the year 2003 04 the element of the ED outstanding against 

the amount 50 waived off 15 also yet to 06 got adjusted which will also effect in 

reducing the arrear of ED
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In short it1s a continuous process which involves realization/adjustment of old 

electricity duty arrears and addition of fresh electncity Thus it 15 never ending 

process where adjustment/clearance of old electricity duty arrears and addition of 

new electricity duty of new electricity duty arrears go side by 5106 

In view of the position as explamned above and the latest status position of 

arrear of ED 85 shown above the old paras on the subject may also be got dropped 

The Committee desired that all out efforts may be made to recover the balance 

amount था a ime bound manner and the position of recovery be intimated to the 

Commuttee on quarterly basis 

[70] 114 Outstanding Inspection reports and Audit Observations 

This para covers the outstanding/inspection reports 81560 on revenue receipt of 00४ 

of Haryana The consolidate figures for stamp duty registration fees land revenue sales tax 

passenger and goods tax entertainment duty show tax prohibiion and excise The details 

against others have been shown as under — 

Outstanding posttion ended 30-6-2004 

0] fnspection Report 705 

(n)  AudtPara 961 

(m}  Amountinvolved Rs 687 84 crore 

The department पा its written reply stated as under — 

As per latest position confirmed from the Accountant General(Audit) Haryana 

now 04 Inspection reports and 11 Audit Observations are pending involving 

Rs 78 87 crores The above amountof Rs 78 87 crores includes Rs 71 91 crores 

on account of arrears of electricity duty The status of this amountie Rs 71 91 

crores has been explained in the preceding para 1 7 of this report 1105 amount of 

Rs 71 91 crores towards electricity duty arrears may please be settled पा view of 

the position explained in Para 1 7 above 

The explanation regarding balance amountof Rs 6 96 crores (Rs 78 87 -71 91) 

involving interest on non deposit of electricity duty Inspection of Small Power 

Consumers Non revision of iInspection fee and non reconciliation of treasury challans 

15 as under — 

1 Interest on non deposit amount of Electricity Duty Rs 3 59 crores 

As already submitted in the previous reports/rephes of CAG/PAC that the interest 

of non deposited amount of electricity duty 15 not recoverable as there 15 no such 

provision In the Electricity (Duty) Act/Rules 1958 This point was also discussed in 

the PAC meeting held on 3-1 2002 in which the Committee has agreed to drop 

similarparas So keeping पा view the position explained above this para may please 

be dropped
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2 Small Power Consumers Rs 7 88 lakhs 

Regarding inspection of Small Power concumers this submitted that approx 

60320 no of Small Power consumers 8650 no MPI and 4514 no D G sets घाट 

existing in Haryana State for carrying these inspections 5Xens 3 Asstt Engineers 

and 5 Jr Engineers are posted In this department So about 500 no cases of 

inspectors fall 0 the share of each of these officers per month 50 on an average 25 

inspections are required to be carried out each day by each official which 15 

practically impossible At the most 5 6 Inspection can 06 carned out properly In a 

day In addition 10 this they have to attend other works such as investigation into 

electrical accidents {fatal/non fatal) to the human beings and fatal accident to the 

animals besides inspection of new electrical installations With the existing technical 

staff and with the restrictin of 10 days touring ina month this departmentis notina 

posttion to 00 hundred percent inspection work 50 keeping In view the position 

explained above this para may pleased be dropped 

3 Non reviston of inspection fee Rs 329 33 lakhs 

The department have already taken up the matter regarding revision of nspection 

fees with the State Government 

4 Non reconciliation of treasures challans (CTR)-Rs 151810 

The total objected amount of Rs 15 810 has been reconciled 50 this para may 

please be dropped 

The Committee desired that the action on the outstanding inspection reports 

and audit observations may be completed at the earliest under intimation to the 

Committee within a period of three months 

[71] 41 Results of Audit 

Test check of records in departmentat offices relating to revenues received from State 

Excise Duty Electricity duty Passengers and Goods Tax and Purchase Tax (Agriculture) 

conducted in audit during the year 2004-05 revealed under assessment of taxes and duties 

and loss of revenue amounting to Rs 12 82 crore In § 457 cases as depicted below 

/SI
 

No Head ofrevenue Number of cases Amount (Rupees In 
cror—__—_——_—_—_

_—__——e) 

_———________________
_____—___2 Electric ty Duty 4928 406 

In the cases of Electricity Duty Passengers and Goods Tax and Purchase Tax 

(Agriculture) the Department accepted under assessment of Rs 3 34 crore पा 171 cases 

which were pointed out dunng the year 2004-05 and recavered an amount of Rs 7 34 crore In 

15 cases which pertain (0 earlier years 

Afew illustrative cases involving Rs 2 90 crore are mentioned In this chapter 

The department in its wntten reply stated 85 under — 

Out of total no cases | 6 4928 cne ८856 invoiving Rs 118 00 Lacs relates to 

interest due to non 08008. of Electricity Duty ॥1 Govt Treasury Regarding this 

para/case it 15 submitted that there 15 10 provision ॥1 the Electricity (Duty) Act
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1958 to charge Interest on non deposit of electricity duty The realized amount of 

electricity duty 15 being converted info RE subsidy by the Govt 10 Power Utilities 

It 1s however submitted that similar Para 1 e interest on non deposit of Electricity 

Duty was discussed in the meeting of PAC held on 28 08 2007 in respect of CAG 

2002 and the same had been dropped by the PAC 

Regarding 4927 no cases involving Rs 288 00 lac relates to loss of revenue 

due to non inspection of electrical installation It is submitted that inspection fee [5 

the service charges of this department because after the receipt of inspection fees 

the inspection would only be carned out Due to shortage of staff hundred percent 

Inspection of small power installations is not possible The Govt after restructuring 

the department has abolished the sanctioned vacant post and decreased the staff 

strength It 1s however submitted that similar Para 1 e 1055 006 to non inspection/ 

shortfall was discussed पा the meeting of PAC held on 28 08 2007in respect of 

CAG 2002 and the same had been dropped by the PAC So these paras may 

please be dropped 

The Commtttee desired that all out efforts may be made to recover the balance 

amount in a time bound manner and the position of recovery be intimated to the 

Committee on quarterly basis 
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PUBLIC HEALTH DEPARTMENT 

[72] 6 1Results of Audrt 

Test check of records in departmental offices relating to Home (Police) Public Works 

(Building and Roads and Public Health) Finance (State Lottenes) Forest Agriculture (Crop 

Husbandry) Medical Food and Supply Co operation and Mines and Minerals conducted in 

auditduring the year 2004 2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore in 9 129 ८8565 85 depicted below 

Sr No Name of Departments  Numberof cases Amount {Rupees पा rors) of Departments Number of cases Amount (Rupees in crore) 

2 Public Workds Department 

(1) Public Health 7 586 4 36 

The Department accepted under assessments of revenue amounting to Rs 261 85 

crore In 535 cases during the year 2004 05 Anamount of Rs & 14 crore had been recovered 

In 269 cases duning 2004 05 of which Rs 5 11 crore recovered ॥1 268 cases pertains to 68681 

years 

The department पा its written reply stated as under — 

There are 743 cases amounting to Rs 616 31 1805 relating to this Department 

outof 743 cases recovery in 116 cases amounting 00 Rs 234 25 has been made as 

per detail beiow — 

Sr No of Amount No of Amount Balance Balance 

No ~cases (Rs Inlacs) cases cleared cases amount 

cleared In lacs to be clear 

1 743 616 31 16 234 25 627 382 06 

However the efforts are being made to recover the balance amount 

The Committee desired that all out efforts may be made to recover the balance 

amount पा a time bound manner and the posttion of recovery be intimated to the 

Commuttee on quarterly 08515 

1
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FINANCE DEPARTMENT 

[73] 61 Results of Audit 

Test check of records in departmental offices relating to Home (Police) Public Works 

(Building and Roads and Public Health) Finance (State Lotteries) Forest Agriculture (Crop 

Husbandry) Medical Food and Supply Co operation and Mines and Minerals conducted in 

audit duning the year 2004 2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore 1n 9 129 cases 85 depicted below 

Sr No Name of Departments Number of cases Amount (Rupees in crore) 

3 Finance Department 3 480 

The Department accepted under assessments of revenue amounting to Rs 261 85 

crore in 535 cases dunng the year 2004 05 Anamount of Rs 5 14 crore had been recovered 

in 269 cases duning 2004 05 of which Rs 5 11 crore recovered 11 268 cases pertamns to earlier 

years 

The department In its wrtten reply stated as under — 

This 1s a general para in which one inspection report having 3 paragraphs/audit 

observations relating to this depatment involving 3 cases amounting to Rs 4 80 

crore are iIncluded Para wise 005॥10115 as under — 

Sr  Subject Period Para No Amount Remarks 

No No of (Rs In 

cases lacs) 

1 2 3 4 5 6 7 

1 Nonrealization 03-04 1 1 1957  While conducting the audit for the year 

of penalty 2003 2004 1t was pointed out by the 

from printer audit that the tickets amounting to 

Rs 1 95 700/- were shown 85 duplicate 

and having printed by mistake on 

checking by the computer agency As per 

clause 24 of the agreement executed by 

the department with the printer the 

recovery of the same was to be made 

from the printer at the rate of 10 times 

1e Rs 195700 X 10=Rs 19 57 000 but 

the department did not make recovery 

from the printer In this connection it is 

intimated that the tickets amounting to 

Rs 1 85 700 were got checked from the 

printer and it was found that the tickets 

of Rs 17700 were found duplicate on 

account of print mistakes and the
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2 Nonrecovery 03-04 2 1 275 

of amount 

from Sales 

Officer 

3 Nonrealizaton 0304 3 1 457 67 

of recovery 
from the 

Sales Officer 

recovery of Rs 17700 alongwith penalty 
has been recovered from printer The 
tickets amounting to Rs 38900/- have 
been adjusted as the tickets were found 
genuine The recovery of Rs 139100 has 
been 1ssued 10 Sales Officer of tempered/ 
non genuine tickets Out of amount of 
Rs 139100 the amountof Rs 131 010 
has been recovered and deposited and 
balance amount to be recovered 15 
Rs 8090/ for which efforts are being 
made Moreover this amount has also 
been included by the A G as audit para 
No 2 for the year 2005 06 and the reply 
of the same has been sent 10 the AG 
Haryana separately Hence this para may 
be removed from this report 

Qut of the total recovery pointed out by 

the audt for the year 2003 04 of 
Rs 274686 the amountof Rs 266596 
has been adjusted/recovered leaving a 
balance of Rs 8090 for which efforts are 
being made Moreover this amount has 
been included पा audit para No 2 for the 
year 2005 06 the reply of the same has 
been sent to the A G Haryana 
separately Hence this para may be 
removed from this report 

The latest position has been incorporated 
In the audit report for the year 2004-2005 
and this para has been settled by the 
AG Haryana in the review report for the 

year 2004 05 vide letter No RAW/S/04 
05/0075/1256 57 dated 28 1 06 Hence 

the para may be removed from this report 

The Committee desired that all out efforts may be made to recover the balance 

amount in a time bound manner and the position of recovery be intimated (0 the 

Committee on quarterly basis
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FOREST DEPARTMENT 

[74] 61 Resulits of Audit 

Test check of records in departmental offices relatng to Home (Police) Public Works 

(Building and Roads and Public Health) Finance (State Lotteries) Forest Agriculture (Crop 

Husbandry) Medical Food and Supply Co operation and Mines and Minerals conducted in 

audit dunng the year 2004 2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore in 9 129 cases as depicted below 

Sr No Name of Departments Number of cases Amount (Rupees In crore) 

4 Forest 67 470 

The Department accepted under assessments of revenue amounting to Rs 261 85 

crore In 535 cases during the year 2004 05 An amount of Rs 5 14 crore had been recovered 

In 269 cases dunng 2004 05 of which Rs 5 11 crore recovered in 268 cases pertains (0 earlier 

years 

The department in its wnitten reply stated as under — 

This para contains 817 outstanding audit paras against various Divisions of this 

department up to 30th June 2005 Reply of all the audit para have already been 

submuitted by the concerned DFOs directly to the AG Hr A joint meeting was held 

with the representatives of the AG Hr in the month of August 2005 to finaiize the 

auditparas Till date 163 audit paras have been settled and efforts are being made 

to settle the remaining 654 paras 8150 

The Committee desired that all out efforts may be made to recover the balance 

amount पा 2 time bound manner and the position of recovery be intimated to the 

Committee on quarterly basis
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HEALTH DEPARTMENT 

[75] 61 Results of Audit 

Test check of records in departmental offices relating to Home (Police) Public Works 

(Building and Roads and Public Heaith) Finance (State Lotteries) Forest Agncuiture (Crop 

Husbandry) Medical Food and Supply Co-operation and Mines and Minerals conducted n 

audit during the year 2004 2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore ॥ 9 129 cases as depicted below 

Sr No Name of Departments  Numberofcases AmOUmITUPess 7727 
No Name of Departments Numberof cases Amount (Rupees in crore) 

6 Medical 69 040 

The Department accepted under assessments of revenue amounting to Rs 261 85 

crore in 535 cases during the year 2004-05 Anamount of Rs 5 14 crore had been recovered 

In 269 cases during 2004 05 of which Rs 5 11 crore recovered in 268 cases pertains to earlier 

years 

The department in its written reply stated as under — 

In the report of the CAG (RR) for the year 2004 05 10 audit paras and 69 cases 

amounting to Rs 0 40 crore are shown outstanding against Health Department 

Out of which 4 audit paras involving 10 cases amounting to Rs 8 59 lacs pertains 

to Medical College Rohtak In this regard it 15 stated that the Directorate has 

issued instructions to the concerned institute for early settlement vide ietter No 

24/168-Audit 05/5871-74 dated 3 8 2005 to inform latest position accordingly The 

reply has been sentto A G Haryana by the concerned quarter Efforts are being 

made to settie the pending paras as early as possible to arrange special meeting 

with the Accountant General (Audit) Haryana Chandigarh In this regard request 

has been sentto A G Haryana by the Director General Health Services Haryana 

Panchkula vide No 34/152 Audit/1604 dt 222 2006 Last reminder vide No 34/ 

152 Audit’9600 dated 23 11 2006 

The Commuittee desired that all out efforts may be made to recover the balance 

amount and settle the audit paras in a tme bound manner and the position of recovery 

be intimated (0 the Committee on quarterly basis 
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FOOD AND SUPPLIES DEPARTMENT 

[76] 61 Results of Audit 

Test check of records in departmental offices retating to Home (Police) Public Works 

(Building and Roads and Public Health) Finance (State Lotteries) Forest Agriculture (Crop 

Husbandry) Medical Food and Supply Co operation and Mines and Minerals conducted in 

audit dunng the year 2004-2005 revealed under assessments and losses of revenue amounting 

to Rs 283 78 crore in 9 129 cases as depicted below 

Sr No Name of Departments Number of cases Amount (Rupees in crore) 

7 Food and Supply 35 001 

The Department accepted under assessments of revenue amounting to Rs 261 85 

crore In 535 cases during the year 2004 05 An amount of Rs 5 14 crore had been recovered 

In 269 cases during 2004 05 of which Rs 5 11 crore recovered in 268 cases pertains to earlier 

years 

The department in 5 written reply stated as under — 

The Department accepted under assessments of revenue amounting to 

Rs 261 85 crore in 535 cases during the year 2004 05 An amount of Rs 514 

crore had been recovered In 269 cases during 2004 05 of which Rs 5 11 crore 

recovered In 268 cases pertains to earlier years 

The department has not sent reply of this para till date 

The Committee desired that the needful may be done पा thts regard within a 

penod of three months
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Appendix U 

{Refer paragraph 17 3) 

Details of utilisation certificates requured received and outstanding 

Sr  Name of the Year Utilisation Utilisation Utilisation certificates 

No department certificates due certificates receved Outstanding 

हाई Amount छाई Amount Items Amount 

{Rs n lakhs) (Rs ॥ा lakhs) (Rs ॥ lakhs) 

1 2 3 4 5 6 7 8 
9—__——_____—__‘

—___————_——'—- 

1 Housing 2001 02 8 58 17 8 58 17 

2002 03 8 52 26 8 52 26 

2003 04 7 4115 7 4115 

2 Urban Development 1994 95 34 7392 34 7392 

1995 96 3 391 3 391 

1996 97 9 683 9 683 

1997 98 28 1176 28 1176 

1998 99 19 585 33 2 612 17 579 21 

1999 2000 167 979 19 37 275 14 130 704 05 

2000 01 152 1 163 99 10 41 82 142 112217 

2001 02 477 181100 17 297 17 460 151383 

2002 03 403 4 542 26 78 883 80 325 3648 46 

2003 04 302 454277 69 959 61 233 358316 

3 Imgation 1998 99 2 10000 2 100 00 

1999 2000 2 120 2 120 00 

2000 01 3 32168 3 32168 

2001 02 3 382 69 3 38269 

2002 03 3 1638 61 3 1638 61 

2003 04 4 293262 4 293262 

4 Power 2001 02 5 2 537 36 5 2 537 36 

2002 03 5 188030 5 188030 

2003 04 8 5392 87 8 5392 87 

5 Agnculture 2003 04 2 611 00 2 611 00 

6 Rural Employment 1998 2000 1 047 1 0 47 

2000 01 10 153 15 8 13079 2 22 36 

2001 02 14 202312 2 687 50 12 133562 

2002 03 14 127 59 2 11 40 12 116 19 

2003 04 16 4 094 54 5 2177 88 11 1916 66 

7 Developmentand 2002 03 3 502 06 3 502 06 

Panchayat 2003 04 16 10095 18 16 1009518 

8 Economicaland 2001 02 10 2522 10 2522 

Statistical Advisor 2002 03 36 1243 36 1243 

2003 04 36 15 00 36 15 00 

9 Medical 1991 92 1 500 1 500 

1692 93 2 3500 2 3500 

1993 94 13 250 15 13 250 15 
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1 2 3 4 5 6 7 8 9 

1994 95 16 232 96 16 232 96 

1995 96 9 74 82 9 74 82 

1998 99 2 18 93 2 1893 

2000 01 4 7 39 4 739 

2001 02 25 721 25 721 

2002 03 19 367 58 18 267 58 1 100 00 

2003 04 27 307 41 17 193 43 10 113 98 

~ 

10 Education 2001 02 2 350 2 350 

2002 03 98 940 98 540 

2003 04 350 22 014 40 68 6 263 88 282 15 750 52 

11 Revenue 2001 02 8 37272 8 37272 

2002 03 3 045 3 045 

2003 04 4 220 4 220 

12‘.5 Social Securty 1996 97 6 641 91 6 641 91 

and Welfare 1997 98 19 261 57 19 261 57 

1998 99 5 37225 4 276 04 1 96 21 

1999 2000 21 169518 15 1 168 86 6 526 32 

2000 01 29 965 54 16 305 68 13 659 86 

2001 02 20 125918 12 647 93 8 611 25 

2002 03 107 118873 89 890 16 18 298 57 

2003 04 53 748 01 53 748 01 

13 Technical Education 2003 04 38 193208 38 1 932 08 

14 Sports 2001 02 5 50 91 2 27 16 3 2375 

2002 03 3 36 58 3 36 58 

2003 04 10 277 99 1 3874 9 23925 

15 Science and 1993 94 1 100 1 100 

Technology 2001 02 1 100 1 100 

2003 04 12 518 80 8 142 60 4 376 20 

16 Ecology and 1997 98 1 034 1 034 

Environment 1998 99 3 421 3 4 21 

2002 03 1 025 1 025 

2003 04 4 17 81 3 1540 1 241 

17 Tounsm 2002 03 2 42 00 2 42 00 

2003 04 2 42 17 2 42 17 

18 PublicHealth 2001 02 46 193138 36 60012 10 133126 

2002 03 556 15895 32 475 12 231 01 81 3 664 31 

2003 04 1824 17 596 21 1582 6 428 08 242 11 168 13 

19 Art and Culture 2002 02 1 100 1 100 

2003 04 4 627 3 227 1 400 

20 Animal Husbandry 2002 03 3 21025 3 21025 

2003 04 3 482 31 3 482 31 
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—_—_/
_—__1

 
2 3 4 5 6 7 8 9 

21 Fishernes 2001 02 1 145 1 145 

2002 03 19 27514 19 275 14 

2003 04 18 38300 18 383 00 

22 Non Conventional 1993 94 1 199 1 199 

Sources of Energy 2001 02 1 069 1 069 

2002 03 1 ., 075 1 075 

2003 04 12 28275 5 118 27 7 163 48 

23 Villageand Small 1998 99 4 39 41 4 3941 

Scale Industries 1999 2000 14 296 85 10 180 8 4 116 67 

2000 01 12 308 24 8 177 24 4 13100 

2001 02 8 7520 6 1070 2 64 50 

2002 03 24 1 395 09 14 397 54 10 997 55 

2003 04 15 342 83 11 242 83 4 100 00 

24 Cwvil Aviation 2003 04 29 42 30 29 42 05 025 

__———_—_____
_________Tot

al 
5332 12017349 2973 40 89210 

2—
/ 359 79 281 39 

_ 58# 120 सवाल नाप 4 201 T3crore 408 92crore 792 81crore 

[}
 

L]
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Appendix 1l 

{Refer paragraph 17 4) 

Details with status of accounts submitted by Autonomous bodies 
to State Legislature 

Sr Name of the body Penod of Year for Yearupto  Yearupto  Yearupto Reasons for 

No enfrust which जाए which which non 
mentof acoounts  accounts  Audt Audt finalisation 
audr of due submit Report Report of Audit 
accounts ted tssued submitted Reports 
to CAG to Stale 

Legislature 

1 HaryanaKhadi and 200203to 2002-03 20012002 20012002  2000-2001 
Village Industnes 200607 2003-04 
(Board) Manmajra 200405 

Chandigarh 

2 Haryanalabour Welfare 19989910 20022003 20022003 2001-02 Reminder 
Board Chandigarh 200203 issuedon 

26 5 2005 for 
re-enfrustment 

of auditof its 
accounts 

3 Haryana Uthan 1997 1998t0 2001-02 2000-2001 20002001 1999:2000 
Development Authonty 2001-02 2002-03 
Panchkula 2002-30... 20034 

200607 2004-05 

4 HaryanaHousingBoard  1999-2000tc  2004-05 2003-2004 20032004 
Panchkula 200304 

5 Haryana StateAgncultural  200007t0 200001 19992000 19992000  Not yet Accountsfor 
Marketing Board 200405 200102 submitted 2000-01 areto 
Panchkula 2002-03 be re-submitted 

2003-04 
2004-05 

6 Mewat Development 20000110 2003-04. 2000-0110 19992000  Not 
Agency Nuh 2004-05 200405 200203 applicable 

{Gurgaon) 

7 Haryana State Legal 1896-97 to 1996-97 to Accounts nat 
Service Authonty 2000-01 2004-05 submitted since 
Chandigarh 1996 97 

8 Haryana Urdu Akadem: 199697 to 199697 to 
Panchkula 200001& 200405 -do- 

20010210 

200506 

Matter reported 0 the Chref Secretary 0 Govemment Haryana for submission of approved accounts/non laying of certfied 

accounts on the table of State Legislature 

1 No further entrustment 15 required as the audit 15 required to be undertaken under section 19 (2) of CAG s Act 1971



110 

Appendix IV 

(Refer paragraph 17 5) 

Statement showing names of bodies and authonties the accounts of which had not been received 

St Name of the body/ Year for which Grants received 

No 80000 accounts had (Rupees in lakh) 

notbeen 

received 

1 2 3 4 

1 Mumcipial Committee Bahadurgarh 1986 87 3593 

1993 94 3408 

1996 97 5000 

1997 98 2595 

1999 2000 4950 

2000-01 48 93 

2003 04 304 10 

2004 05 3312 

2 Municipal Committee Bhiwani 1987 88 3640 

1988-89 3325 

1989-90 3600 

1995-96 50 00 

1997 98 2756 

1998 99 7200 

1999 2000 1156 87 

2000-01 247 58 

2002 03 169 48 

2003-04 18225 

2004 05 47 90 

3. Mumapal Committee Kamal 1982 83 700 

1988 89 3261 

1997 98 3612 

1998 99 26 25 

2000-01 6008 

2001 02 5773 

2002 03 62 67 

2003 04 39 84 

2004 05 5272 

4  Municipal Committea Namaul 1988-89 2530 

1989 90 2863 

1997 98 3612 

1998-99 26 25 

o 
) 
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2 3 4 

2000 01 £008 

2001 02 7588 

2004-05 49 30 

Municipal Committee Rohtak 1987 88 400 
1988 89 361 

1989-90 3235 

1996-97 2508 

1997 98 78 44 

1999 2000 266 56 

2000 01 197 41 

2001 02 10120 

2002 03 16548 

2003 04 16245 

2004 05 140 58 

Municipal Corporation Fandabad 1995 96 3938 
1996 97 5000 

1897 98 3000 

1998 99 669 00 

1999 2000 394 00 

2000 01 111 61 

2002 03 9329 

2003-04 17514 

2004 05 12180 

Municipal Committee Sorwpat 1997 98 6993 

1998 99 326 25 

1999 2000 26323 

2000 01 167 82 

2002 03 13273 

- 2003 04 7077 

2004 05 5043 

Municipal Commitiee Jagadhan 1996 97 50 00 
1998 99 2625 

1999 2000 2815 

2000 01 108 53 

2001 02 13166 

2002 03 2769 

2004 05 3346 

Municipal Committee Panipat 1996 97 6500 
1998 99 528 00 
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1 2 3 4 

1999 2000 306 30 

2000 01 146 26 

2002 03 5565 

2003 04 7809 
2004 05 57 08 

10 Muntcpal Committee Hisar 2004 05 5519 

11 Municipal Committee Gurgaon 1996 97 3169 

1997 98 4278 

1998-99 47125 

1999 2000 23576 

2000 01 17038 

2002 03 34 96 

2003 04 86 01 

2004 05 42 32 

12 Municipal Committee Yamuna Nagar 1998 99 35000 

1999 2000 578 66 

2000 01 17296 

2001 02 27305 

2002 03 419 51 

2003 04 2677 

2004 05 4333 

13 Mumcipal Commitiee Palwal 1995 96 5000 

1998 99 3000 

1999 2000 105 00 

2000 01 6275 

2003-04 4149 
2004 05 3805 

14 Municipal Committee Charkhi Dadn 1995-96 3333 

1999 2000 ~ 5000 

2000 01 4314 

2001 02 5000 

2004 05 2633 

18 Municipal Committee Rewan 1996 97 5000 

1997 98 38 82 

1999 2000 22973 

2000 01 8417 

2003 04 4840 

2004-05 3570 
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1 2 3 4 

16 Munucipal Committee Barwala 1996 97 3333 

1999 2000 5000 

2000 01 304 

2001 02 7054 

17  Mumicipal Committee Thanesar 1997 98 31 81 
1999 2000 2676 

2000 01 80 81 

2002 03 126 28 

2003 04 3101 

2004 05 163 32 

18  Municipal Commitiee Ambala City 1998 99 7025 

2000 01 676 27 

2002 03 145 80 

2003 04 208 56 

19 Municipal Committee Ambala Cantt 2002 03 2643 

20 Municipal Committee Kurukshetra 1998 99 3375 

21 Municipal Committee Kaithal 1998 99 62 25 
1999 2000 638 42 

2000 01 98 95 

2003 04 19812 

2004 05 3398 

22 Municipal Committee Gannaur 2002 03 4116 

23 Municipal Committee Gohana 1999 2000 7000 

2001 02 3590 

2003 04 11924 

24 Municipal Committee Bawani Khera 1998 99 3203 

1999 2000 40 00 

25 Municipal Committee Kharkhoda 1998 99 5000 

26 Municipal Committee Pehowa 1999 2000 36 16 

2000 01 4181 

2001 02 3267 

2002 03 5000 

27. Municipal Committee Jhayar 1999 2000 180 00 
2004-05 2148 

28 Municipal Committes Safidon 2000 01 8162 
2003 04 11028 
2004 05 8515 
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1 2 3 4 

29  Municipal Committee Sirsa 2001 02 48 66 

2002 03 127 27 
2003 04 26 06 

2004-05 2947 

30 Municipat Committee Dabwal 2002 03 140 23 

2003 04 158 58 

31 Mumcipal Committee Taoru 1999 2000 4000 

32 Municipal Committee Uchana 1999 2000 30 00 

33 Municipal Committee Asandh 1999 2000 12000 
2003 04 74 54 

2004-05 44 06 

34  Municipal Committee Naraingarh 1999 2000 3479 

2002 03 59 62 

35 Municpal Committee Kalanaur 1999 2000 4000 

36  Municipal Committee Tosham 1999 2000 2840 

37  Municipal Committee Ratia 1999 2000 3000 

38 Municipal Committee Sahahabad 2000 01 7304 

2003 04 158 64 

39  Municipal Committee Ladwa 2000 01 4516 

40 Municpal Committee Tohana 2001 02 137 98 

41 Mumapal Committee Meham 2000 01 3106 

2003 04 64 41 

42  Municipal Committee Sohna 2000 01 3758 

43 Municipal Commuttee Narwana 2000 01 60 58 

2003 04 5100 

2004 05 48 61 

44  Municpal Committee Hansi 2000 01 108 50 

2001 02 105 25 
2002 03 8389 
2003 04 138 08 

2004 05 3270 

45 Municipal Committee Mohindergarh 2000 01 38 55 

46  Municipal Committee Jind 2000 01 13563 

2001 02 7350 
2002 03 5739 

2003 04 2501 
2004-05 4185 
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47  Municipal Committee Fatehabad 2000 01 5023 

2002 03 40 16 

2004 05 8971 

48  Municipal Committee Ellenabad 2000 01 4310 

49  Municipal Council Panchkula 2001 02 116 06 

50 Municipal Committee Cheeka 2003 04 158 28 

2004 05 8100 

51  Municipal Committee Indn 2003 04 7401 

52  Municipal Committee Pinjore 2003 04 3460 

53  Shn Bhuteshwar Temple Tirath Jind 1994 95 2529 

54  Aravali Vikas Sangathan Gurgaon 1995 96 100 00 

55  Software Technology Park of India New Delhi 2002 03 25000 

56  Haryana Slum Clearance Board Chandigarh 1998 99 700 48 

57  Rajya Saink Vocal Training Centre Panchkula 1998 99 46 25 

2003 04 54 91 

58  Distnct Council for Child Welfare Rewan 1999 2000 3875 

59  Fish Farm DevelopmentAgency Gurgaon 2000 01 4585 

60 Chantable Endowment Haryana Manimajra 2001 02 478 00 
2002 03 478 00 

61  Societyfor| T Inibative fund for 2002 03 165 55 

e Governance Chandigarh 2003 04 60 00 

2004 05 2500 

62  Haryana Engery Development Agency 2001 02 87 30 

Chandigarh 2002 03 41 50 
2003 04 384 37 

2004 05 2500 

63 MaharajaAggarsain Insttute of Medtcal 2003 04 6948 

Education & Research Agroha (Hisar) 2004 05 8000 

64 8080 of Trustees (SOS) Children Villages 2003 04 24000 

Bal Gram Rai (at Chd ) 

65 SaketHospital Panchkula 2004 05 50 00 

66  Haryana State Council for Chuld 2004 05 4293 

Welfare Chandigarh 

67  Director Haryana [nstitute of Rural 2004 05 4000 

Development Nilokhen 
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Private Aided Colleges 

68 SLDAV College of Education Ambala City 200001 3865 

2001 02 54 69 
2002 03 7324 
2003 04 3349 
2004 05 3557 

69 SMLubanaKhalsa (3015 College 2000 01 3820 

Barara {Ambala) 2001 02 40 55 
2002 03 3365 

2003 04 44 20 
2004 05 5303 

70 MPN College Mullana(Ambala) 2003-04 5297 
2004 05 47 50 

74  MaharajaAggarsein College Jagadhn 2003 04 4913 
2004-05 4168 

72 DAV College Sadhaura 2000 01 4070 

2001 02 5306 
2002 03 5075 
2003 04 6023 
2004 05 5728 

73  MLN College Radaur 2002 03 4198 

2003 04 4866 
2004 05 4645 

74 KM College of Education Bhiwani 2001 02 3135 
2002 03 2774 

2003-04 3023 

75  APJSaraswat College of Educaton 2001 02 3592 

Charkhi Dadn 2003 04 4073 

76 81.7 SumwalaCollege Tosham 2003 04 3020 
2004-05 2318 

77  RLSCollege of Education Stdhrawall 2003 04 49 86 

(Gurgaon) 2004 05 46 93 

78 DAV Cenlenary College Fandabad 2002 03 3878 

2003 04 7075 
2004 05 5799 

79  Saraswat Mahila Mahawidyalya Palwal 2000 01 3163 
2001 02 36 30 
2002 03 44 11 
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2003 04 4154 
2004 05 4519 

80 SD MahilaMahawidyalya Hanst 2002 03 54 66 
2003 04 6126 
2004 05 4993 

81 CRCollege of Education Hisar 1999 2000 26 40 

2000 01 2750 
2003 04 3137 
2004 05 3144 

82  SD Mahila Mahawidyalya Narwana (Jind) 2000 01 2795 
2002 03 2643 
2003 04 3715 
2004 05 3539 

83 DAV College Pundn (Kaithal) 1999 2000 3000 
2000 01 3275 
2001 02 3910 
2002 03 4246 
2003 04 4357 
2004 05 4373 

84 DAV College Cheeka (Karthal) 2003 04 5020 
2004-05 58 52 

85 KanyaMahavidyalya Dhand (Kaithal) 1999 2000 3140 
2000 01 3605 
2001 02 3460 
2002 03 4078 
2003 04 5024 
2004 05 4697 

86  Bhagwan Parshu Ram College Kurukshetra 1999 2000 3730 
2000 01 44 30 
2002 03 44 30 
2003 04 6743 
2004-05 56 99 

87  RDS Public 8015 College Rewan 1998 99 3930 
1999 2000 3040 
2000 01 2955 
2001 02 38 55 
2002 03 3042 
2003 04 67 50 
2004 05 46 97 

88 S P College of Education Rewan 2003-04 2695 
2004-05 26 99 



118 

1 2 3 4 

89 ७8 Degree College Rewan 1996 97 2990 
1997 98 3170 
1998 99 3130 

80 CRCollege of Education Rohtak 2003 04 6799 

2004 05 2865 

g1 MK JatKanya Mahawidyalya Rohtak 2003 04 7232 
2004 05 6692 

92  Guru Han Singh Mahawidyalya 2003 04 4206 

Jiwan Nagar Sirsa 2004 05 3321 

93  Vaish Arya Kanya Mahavidyalya 2003 04 4402 

Bahadurgarh {Jhaysar) 2004 05 3322 

84 M A Coliege for Women Jhayar 2000 01 4070 

2001 02 46 40 

2002 03 4043 
2003 04 5098 
2004 05 5072 

95 TR College of Education Sonipat 2000 01 2910 

2003 04 2609 
2004-05 2768 

96 BPS College of Education Khanpur Kalan 2000-01 26 40 
2003 04 2500 

97 TR Giis College Sonipat 1999 2000 3310 

2003 04 46 60 
2004 05 3285 

98 DAV College of Education for Women Kamal 2003 04 118 62 

99  CIS Kanya Mahavidhalya Fatehpur Pundn 2003 04 67 10 

(Kaithal) 2004 05 62 01 

100 DAV College Naneola {Ambala) 2004 05 2688 

101  APJ Saraswati KMV Charkhi Dadn 2004-05 4314 

102 Vaish College of Education Rohtak 2004 05 26 61 

103 Hindu College of Educaten Sonipat 2004 05 4167 
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Appendix Vi 

(Refer paragraph 17 रो 

Department wise/year wise break up of the cases ॥1 which final action was 

pending at the end of June, 2005 

Name of the Upto5 5to10 10to15 15to 20 20to 25 25 years Total 

D___-_____—______________
______eparh'nent years years years years years to more 

Animal 2 - 3 - - - 5 

Husbandry (0 54) (322) (3 76) 

Education 14 6 3] 1 3 3 33 

(5 69) (459) (320) (040) (1 87) (181) (17 56) 

Finance 1 - — - - - 1 

(2 79) 
(2 79) 

Fishenes 1 - - - - - 1 

(8 06) 
(8 06) 

Food and - 1 1 2 - - 4 

Supphes (122) (027) (4 75) (6 24) 

Forest 1 8 2 5 1 - 17 

(0 92) (1309) (०710) (0 96) (015) (15 83) 

irngation 24 9 31 34 13 - 111 

(15 40) (041) (566) (6 19) (2 66) (30 32) 

Labour and - - 1 1 - - 2 

Employment (0 02) (0 14) (0 16) 

Medical 2 1 2 - - - 5 

(2 04) (150) (11 92) (15 46) 

Public Health 1 4 7 12 10 - 36 

) (024) (174 (1 23) (003 (8 35 

Public Relations 1 - - - - - 1 

(0 08) 
(0 08) 

Public Works 2 2 1 2 1 - 8 

(B&R) (071) (040) (004) (231) (003 (349) 

Revenue 2 - - - - - 2 

(10 52) 
(10 52) 

Sccial Welfare - - 1 - - - 1 

) ) 

Sports and 1 - - - - - 1 

Youth Welfare {0 87) 
(087) 

Technical 13 2 - - 1 - 16 

Education (31 91) (112) (002) (33 06) 

Transport - 2 5 2 2 2 13 

(332) (1400) (105) (025) (0 26) (18 88) 

Total 65 35 60 59 31 7 
2__—_-___—____——

-—___———_—57 

(79 54) (2589) (4078) (1703) (809) (210) (173 43) 

(Figures in bracket are Rupees पा lakh)
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Appendix सा 

(Refer paragraph 17 7) 

Department wise details in respect of cases relating to theft, misappropnations/ 

loss of Government matenal and fire/accident at the end of June, 2005 

Name of the Theft cases Misappropnations/ Fire/Accident 
Department loss of Government 

material 

Number Amount Number Amount Number Amount 
of cases (Rsinlakh) of cases (Rsinlakh) of cases (Rsinlakh) 

Animal 2 293 3 083 - - 
Husbandry 

Education 25 13 28 7 421 1 007 

Finance 1 279 - - - - 

Fishernes - - - - 1 806 

Food and Supplies -~ - - - 4 624 

Forest 3 470 - - 14 1113 

Irngation 72 9 65 31 872 8 11 95 

Labour and 2 016 - - - ~ 
Employment 

Medical and 2 204 1 150 2 11 92 

Public Health 

Public Health 26 449 8 120 2 066 

Public Relations - - - - 1 008 

Public Works (B&R) 5 115 3 234 - - 

Revenue - - 2 10 52 - - 

Social Welfare - - 1 - - - 

Sports and 1 087 - - - - 
Youth Welfare 

Technical 13 2119 2 11 58 1 029 
Education 

Transport 5 13 30 7 498 1 060 

Total 157 76 55 65 45 88 35 51 00 
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APPENDIX 

Statement showing the outstanding observations/recommendations of the 

Public Accounts Committee of the Haryana Vidhan Sabha on which the Government 

NSr Name of Department Paragraph Bnef Subjact 
o 

1 2 3 4 
7th Report 

1 PWD (B&R) 33 Payment of work done 

g9th Report 

2 Industres 5(2) Credit facilities for development of small 

industries 

14th Report 

3 Industnies 16 Purchase of Cotton Yarn 

16th Report 

4 Industries 2(a) and 2(d)  Subsidy of setting up industnes Units i selected 
Backward areas (Cases of M/s B K Steel 
Rolling मी) Tohana and M/s Modern Industries 

Charkhi Dadn 

18th Report 

5 Co operation 39 Co operative Consumer Stores 

19th Report 

6 PublicRelations 8 Setting up of an open था theatre in village Kaul 

(Dustrict Kurukshetra) 

7 Excise आएं Taxation 40 Loss of duty on excess wastage 

21st Report 

8 PWD (Public Health) 12 Outstanding Recovernies against contractor 

22nd Report 

9 Industnes 10(n) Industrial Estate 

10 Imgation 20 Penal recovery of cost of coal 1ssued to Kiln 
Contractors ४ excess requirement 

11 Revenue 40 Non levy of registration fee 

12 Excise and Taxation 52 Loss of duty on excess wastage in bottling 

operation 

13 Excise आएं Taxation 53 Loss of duty on excess storage wastage 

14 Excise and Taxation 54 Shroffall in duty 

15 Excise आएं Taxation 56 Recovery due from contractor
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16 Food and Supplies 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Colonization 

Colomization 

Fishenes 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Revenue 

Irmgation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxatron 

PWD (B&R) 

Excise and Taxation 

Excise and Taxation 

Forest 

Irmgation 

Development 

Excise and Taxation 

Excise and Taxation 

23rd Report 

35 

25th Report 

26th Report 

28th Report 

29th Report 

Haryana State Federation of Consumer Co 
operative Wholesale Stores Limited 

Chandigarh 

Uncollected Revenue 

Resutt of test audit in general 

Failure (0 inthate action (0 recover the licence 
fee 

Loss of duty on excess storage wastage 

Loss of duty on excess wastage in bottling 
operation 

Encroachment of Land 

Recovernies from plot holders 

Development of Fisheries 

Un collected revenue 

Incorrect computation of tax on interstate sales 

Irregular allowance for wastage 

Failure to enforce licence conditions 

Gratuitous relief for crops/houses damaged 

Faulty measurement of work resulting पा over 
payment 

Uncollected revenue 

Duty not recovered on spint 1055 in bottiing 
operation पा excess of norms 

Non recovery of licence fee and interest 

Shortage of Steel 

Registration of dealers under Sale Tax Act 

Non recovery of licence fee and interest 

Afforestation Social Forestry & including Rural 
fuel wood plantation and farm forestry 

Excess 15506 of coal 

Forestry sector 

Non levy of penalty 

Non levy of penalty
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42 Excise and Taxation 51 Non levy of penaity 

43 Excise and Taxation 53 Interest not charged 

44 Excise and Taxation 55 Non levy of duty on spirit 1051 in redstilation or 

conversion 

45 Revenue 62 Results of Audrt 

46 Revenue 63 Under valuation of immovable property 

47 Mines and Geclogy 71 Results of Audit 

32nd Report 

48 Industnes 4 Development of small industries 

49  Industnes Outstanding recovenes of loan 

50 Irngation 12 Misappropniation 

51 Irngation 20 Shortage of Stores 

52 Revenue 25 Inadmussible payment 

53 Town and Country 36 Loss due to defective storage of cement 

Planning (HUDA) 

54 Public Health 42 Commencement of work without sanction 

55 Mines and Geclogy 47 Uncollected revenue 

56 Mnes and Geology 48 Results of Audit 

57 Agriculture 56 Embezzlement of licence fee money 

58 Excise and Taxation 61 Uncollected revenue 

59 Excise and Taxation 69 Irregular levy of tax at concessional rate 

34th Report 

60 Development and Panchayats 8 Irreguiar and wasteful expenditure on books 

61 Revenue 29 {and reforms 

62 Revenue 30 Compensation to landowner 

63 Revenue 31 Consoltdation of holdings 

64 Food and Supplies 47 Under Storage of wheat 

65 Mines and Geology 55 Uncollected revenue 

86 Excise आएं Taxation 63 Uncollected revenue 

67 Excise and Taxation 66 Short levy/non levy of purchase tax 

68 Excise and Taxation 69 Non levy of penalty 

69 Excise and Taxation 70 Non filling the gquarterly returns 

70 Irmgation 72 Arrears of revenue 

71  Imgation 74 Non raising of demand 

72 Chief Electnical Inspector 78 Uncollected revenue 

73  Chief Electncal Inspector 80 Arrears of electricity duty
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74  Public Health 82 Results of Audit 

75 Revenue 83 Results of Audit 

76 Revenue 84 Under valuation of immovable property 

36th Report 

77 Local Self Government Non recovery of Government dues 

78 Food and Supplies 7 Loss due to storage of wheat 

79 Transport 9 Irregular payment of overtme allowance 

80 industnes 13 Non utihzation of lean 

81 Revenue 18 Inadmissihle gratuitous relief 

82 Public Health 23 Consturction of a water tank 

83 Haryana State Lotternes 25 Suspended misappropriation of Government 

money 

84 PWD (B&R) 29 Excess measurement 

85 PWD (B&R) 31 Misappropriation of stores 

86 Revenue 43 Results of Audit 

87 Revenue 46 Misclassification of instruments 

88 PWD (B&R) 51 Results of Audit 

89 Excise and Taxation 53 Uncollected Revenue (PG T) 

90 Excise and Taxation 54 Uncollected Revenue (State Excise) 

91 Excise and Taxation 58 Results of Audit (Sales Tax) 

92 Excise and Taxation 59 Short leavy/Non levy of purchase Tax 

38th Report 

93 Science and Technology 16 Evaluation and monitoring 

94 Medical and Health 18 Stores and Stock 

95 Irmgation 28 Excess payment of Earth Work 

96 Imgation 32 Surplus maternial 

97 Imgation 34 Other point of interest 

98 Irngation 36 Shortage of tiles 

99 Public Health 41 Excess payment to the contractor 

100 PublicHealth 42 Excess Payment 

101 Mnes and Geology 50 Results of Audit 

102 Mines and Geology 51 Receipts from Mines and Minerals 

103 Agnculture 56 Interest not charged on belated payments 

104 PWD (B&R) 61 Arrears of rent 

105 PWD (B&R) 62 Sale of empty bitumens drum 

106 Revenue 64 Results of Audit
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107 Revenue 68 Misclassification of Instrument 

108 Excise and Taxation 70 Assessments 0 arrears 

109 Excise and Taxation 71 Uncollected revenue 

110 Excise and Taxation 76 Stay of Sales Tax demands agamnst bank 

guarantee by the High Court/Suprame Court 

111 Excise and Taxation 79 Suppression of purchases 

112 Excise and Taxation 81 Irregular stay of tax and interest 

113 Excise and Taxation 87 Recovery at the instance of Audit 

40th Report 

114 Town and Country Planning 19 Delay in land acquisition cases 

115 Irngation 25 Injudicious purchases 

116 Public Health 33 Stores and stock 

117 Publc Health 34 Injudicious purchases 

118 PWD (B&R) 37 Extra payment due to incorrect entries ॥ा 

Measurement Books 

119 PWD (B&R) 38 Avoidable extra expenditure due to retendening 

120 Co operation 41 Embezzlement 

121 Food and Supplies 47 Damage caused to wheat ॥ Storage 

122 Supples and Disposals 49 Extra expenditure due to retendering 

123 Excise and Taxation 50 Assessment In arrears 

124 Excise and Taxation 51 Uncollected Revenue (52165 Tax) 

126 Excise and Taxation 52 Uncollected Revenue (State Excise) 

126 Excise and Taxation 54 Results of Audit 

127 Excise and Taxation 55 Delay in re-assessment of remand cases 

128 Excise and Taxation 57 Appeals entertained without deposit of tax 

129 Excise and Taxation 59 Other interesting cases 

130 Excise and Taxation 60 Loss of revenue due to delays in assessment 

and demand of tax 

131 Excise and Taxation 61 Application of incorrect rate to tax 

132 Excise and Taxation 62 Non levy of tax 

133 Excise and Taxation 66 Incorrect deduction on account of sales to 

registered dealers 

134 Excise and Taxation 68 Non levy of penalty 

135 Excise and Taxation 69 Interest not charged 

136 Excise and Taxation 74 Non recovery of duty on wastage In excess 

norms 

137 Excise and Taxation 75 Interest not charged
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138 Revenue 79 Outstanding Inspection Reports 

139 Revenue 80 Resuits of Audit 

140 Revenue 81 Under valuation of immovable property 

141 Revenue 82 Misclassifications of instruments 

142 Revenue 83 Irregular grant of exemption 

143 Revenue 84 Non/Short levy of stamp duty 

144 Revenue 85 trregular registration of suppiementry deeds 

145 Revenue 87 Evasion of stamp duty and registration fee 
through power of attorney 

146 Revenue 89 Embezzlement of Government revenue 

147 Mines and Geology 93 QOutstanding Inspection Reports 

148 Mines and Geology 94 Results of Audit 

42nd Report 

149 Irngation 13 Jawahar Lal Nehru Lift Irngation Scheme 

150 lirnigation 16 Unfrutful expenditure due to non energisation 
of pumps 

1581 Irngation 17 Defective execution of work 

152 Irngation 18 Avoidable payment of interest 

153 Food and Supplies 42 Loss due to negligence 

154  Public Health 53 Targets and achievements 

1565 Public Health 55 Cther points 

166 Public Health 60 Inflated/Fictitious measurement 

157  Public Health 63 Infructuous expenditure on abandoned work 

158 PWD (B&R) 71 है Shortage of Tools and Plant 

159 Revenue 101 Outstanding Inspection Reports 

160 Revenue 103 Results of Audst 

161 Revenue 104 Irregular exemption of stamp duty 

162 Excise and Taxation 108 Uncollected Revenue 

163 Excise and Taxation 109 Frauds and evasion of taxes 

164 Excise and Taxation 111 Resuits of Audit 

165 Excise and Taxation 112 Details of appeals pending on 31 3 90 

166 Excise आएं Taxation 113 Delay in taking up of appeal cases 

167 Excise आप Taxation 115 Stay of Sales Tax demands by the Appeliate 

Autharities 

168 Excise and Taxation 116 Recovery of Demands in arrears under Sales 

Tax
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169 Excise and Taxation 118 Non recovery of arrears due to delay in 

assessment 

170 Excise and Taxation 119 Fallure to venfy the genuineness of dealers/ 

sureties 

171 Excitse आएं Taxation 120 Irregular grant of exemption certificate 

172 Excise आएं Taxation 121 Delay पा imtiating/non pursuance of recovery 

proceedings 

173 Excise and Taxation 122 Other interesting cases 

174 Excise and Taxation 125 Application of incorrect rate of tax 

{75 Excise and Taxation 126 Non/Short levy of interest 

176 Excise and Taxation 127 Results of Audit 

177 Excise and Taxation 128 State Excise Duty 

178 Excise and Taxation 129 Loss of revenue due to re auction of vends 

179 Excise and Taxation 130 Short recovery of composite fee 

180 Excise and Taxation 131 Non recovery of license fee and interest 

181 Excise and Taxation 132 Loss due to non observance of prescribed 

procedure regarding auction of vends 

182 Excise आएं Taxation 133 Interest not recovered 

183 Excise and Taxation 134 Non recovery of penalties 

184 Excise and Taxation 136 Uncollecied Revenue 

185 Excise and Taxation 138 Results of Audtt 

186 Excise and Taxation 139 Under assessment due to Irregular grant of 

exemption to non manufacturers 

187 Excise and Taxation 142 Under assessment due to short levy of 

purchase tax and incorrect deduction 

188 Excise आएं Taxation w{ Short levy of penalty 

189 Excise and Taxation 145 Results of Audit 

44th Report 

190 Public Heailth 3 Sub-Standard execution of work 

191 Irngation 12 Surplus matenals 

192  Irngation 17 Shortage of T&P articles 

193  Labour and Employment 20 Cost of sub standard medicines not recovered 

194 5008 Welfare 23 Payment of pension to tneligible persons 

185 Social Welfare 26 Liberation of scavengers 

196 Rural Development 36 Integrated Rural Development Programme 

197 Town and Country Planning 38 Unfruitful Expenditure 

198 Town and Country Planning 41 Functioning of State Planning Cell 

199 Town and Country Planning 42 Idle investment
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200 Town and Country Planning 43 Avoidable payment of interest 

201 Revenue 46 Mewat Development Board 

202 Mines and Geology 48 Uncollected Revenue 

203 Mines and Geology 50 Resuits of Audrt 

204 Mines and Geology 53 Short Calculation of interest 

205 Mines and Geology 54 Uncollected Revenue 

206 Mines and Geology 56 Results of Audit 

207 Mines and Geology 57 Non realisation of contract money and interest 

208 Mines and Geology 58 Non recovery of dead rent and interest thereon 

209 Mines आएं Geology 59 Interest not charged on delayed payments 

210 Mines and Geology 60 Uncollected revenue 

211 Mines and Gealogy 61 Results of Audit 

212 Mines and Geaology 62 Non recovery of contract money and interest 

213 Mnes and Gealogy 63 Non recovery/Short recovery of royalty 

214 Mines and Gealogy 64 Interest not charged 

215 Revenue 66 Uncollected Revenue (Land Revenue) 

216 Revenue 67 Result of Audit 

217 Revenue 68 Short levy of Stamp duty 

218 Revenue 69 Under valuation of immavable property 

219 Revenue 70 Evasion of Stamp duty and registration fee 
through power of attorney 

220 Revenue 7 Irregular exemption of Stamp dutv and 
registration fee 

221 Revenue 72 Misclassification of instruments 

222 Revenue 73 Uncollected Revenue 

223 Revenue 76 Resuits of Audit 

224 Revenue 78 Irregular exemption of stamp duty 

225 Revenue 79 Short realisation of stamp duty due 10 under 
valuation of Immovable property 

226 Revenue 80 Misclassification of instruments 

227 Prohibitton Excise and Taxation 92 Uncollected Revenue (Sales Tax) 

228 Prohibition Excise and Taxation 94 Resuits of Audit 

228 Prohibitton Excise and Taxation 95 Non registration of dealers liable 10 regtstration 

230 Prohibition Excise and Taxation 96 Grant of Certificates of registration without 
following proper procedure 

231  Protibition Excise and Taxation 97 Non observance of departmenta! instructions 
regarding cross verifications
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232 Prohibition Excise and Taxation 98 Non observance of prescribed procedures for 
receipt and 1ssue of declaration forms 

233 Prohibttion Excise and Taxation 99 Non observance of prescribed procedures for 
receipt and 15506 of declaration forms 

234 Prohibition Excise आएं Taxation 100 Irregular deduction allowed against stolen 
forms 

235 Prohibion Excise and Taxation 101 incorrect deduction from turnover 

236 Prohibition Excise and Taxation 102 Incorrect levy of Concessional rate of Tax 

237 Prohibition Excise आएं Taxation 103 Other points of interest 

238 Prohibition Excise and Taxation 106 Results of Audit 

239 Prohibition Excise and Taxation 107 Interest not charged 

240 Agriculture 108 Non recovery of purchases tax and interest 

241  Agnculture 109 Non recovery of purchase tax and interest 

242 Imgation 116 Under assessment of water charges 

46th Report 

243 Housing 6 Loss owing to construction of houses on 
unapproved layout plan 

244 PWD (B&R} 25 Short receipt of matenal 

245 PWD (B&R) 27 Procurement of sub standard cement 

246 Irngation 34 Procurement of sub standard cement 

247 Haryana State Lotteries 35 Appointment of main stockists 

248 Haryana State Lofleries 37 Loss due to excess clams of Prize winning 
tickets 

249 Haryana State Lotteries 40 Other points of interest 

250 Prohibihon and Excise 41 Arrears पा revenue 

251 Prohibitton and Excise 42 Resuits of Audit 

252 Commercial Taxes 43 Arrears | revenue 

253 Commercial Taxes 46 Outstanding inspectton reports and audit 
observations 

254 Commercial Taxes 47 Results of Audit 

255 Commercial Taxes 48 Sales Tax Check Barners 

256 Commercial Taxes 50 Short levy of Purchases Tax 

257 Commercial Taxes 51 Non/Short levy of interest and penalty 

258 Commercial Taxes 52 Results of Audit 

48th Report 

259 Agriculture 4 Arrears In revehue 

260 Ammal Husbandry 8 Frauds and evasion of taxes/duties
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261 Mines आएं Geology 14 Arrears ॥ revenue 

262 Mmes and Geology 15 Outstanding inspection reports and audit 
observations 

263 Transport 20 Outstanding audit objections in Internal Audtt 

264 Housing 27 Avordable lrabiity of mterest 

265 Education 29 Purchases without assessment of requirement 
266 PWD (B&R) 31 irregular/Excess expenditure on execution of 

works 

267 Excise and Taxation 33 Arrears | revenue 

268 Excise and Taxation 37 Results of Audrt 

269 Excise and Taxation 43 Irregular deduction allowed against invahd 
declaration forms 

270 Excise and Taxation 44 Loss of revenue due to defray in finalisation of 
assessment 

271  Excise and Taxation 45 Non levy of interest and penalty 

50th Report 

272 Fmance (Lotteries) 3 Printing of lottery tickets 

273  Industries 5 Capital investment subsidy 

274  Industnes 6 Irregular release/ non recovery of assistance 
275 Social Welfare 8 Panjin Plants 

276 Home (Jail) 9 Injudicioys purchase 

277 Public Health 13 Recovery due from contractor 

278 Imgation 18 Stores and Stock 

279 Imgation 20 Tools and plants returns 

280 Irngation 21 Physical verification 

281  Irngation 22 Surplus matenals 

282 Town and Country Planning 24 Construction of Building and Roads by HUDA 

283 Town आएं Country Planning 25 Construction of Building 

284 Town आएं Country Planning 26 Test check of records relating to construction 
of roads 

285 Town and Country Planning 27 Other points of interest 

286 Town and Country Planning 28 Non recovery of compounding fee 

287 Town and Country Planning 29 Avoidable payment of interest 

288 Transport 32 Purchase of Sub-standard tubes of butyl rubber 

289 Forest 36 Generation of employment 

290 Forest 38 Alkatv/saline land plantation
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291 PWD (B&R) 47 Construction of Major Building including Staff 

Quarters 

292 PWD (B&R) 49 Execution of works without technical sanction 

of cost estimates 

293 PWD (B&R) 52 Undue financial favour to the contractors 

204 PWD (B&R) 57 Reimbursement claims 

285 PWD (B&R) 58 World Bank and Asian Development bank loan 

296 PWD (B&R) 60 Execution 

297 PWD (B&R) 61 Release of advances not covered by 

agreement 

298 PWD (B&R) 63 Excess payment of price increase on diesel 

299 PWD (B&R) 65 Irregular adjustment of expenditure 

300 PWD (B&R) 66 Unfruitful expenditure due to rejection of 

proposal for metaliing service road 

301 Rurat Development 77 Other points 

302 Rural Development 78 Non recovery/non adjustment of advances to 

Ex Sarpanches 

303 Rural Development 79 Non recovery of misutiised subsidy 

304 Town and Country Planning 80 Non levy of Penalty 

305 Town and Country Planning 81 Non recovery of auction money 

306 Town and Country Planning 82 Non transfer of developed sectors 

307 Transport 87 Avoidable payment of compensation due to 

incorrect filtng of affidawit berare the tribunal 

308 Revenue 92 Arrears | revenue 

309 Revenue 93 Frauds and evasion of taxes/duties 

310 Revenue 94 Resuits of Audit 

311 Revenue 95 Internal Audit 

312 Revenue 96 Results of Audit 

313 Revenue o7 Stamp duty and Registration Fees 

314 Revenue 98 High Pendency of 08585 of undervaluation with 

Collectors 

315 Revenue 99 Misclassification of mstruments 

316 Revenue 100 Short levy of stamp duty 

317 Revenus 101 Pre audtt of registrable documents 

318 Revenue 102 Arrears In Revenue 

319 Revenue 103 Frauds and evasion of taxes/duties 

320 Revenue 104 Results of Audit 

321 Revenue 105 Outstanding audit objections i Internal Audit 

322 Revenue 106 Results of Audit
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323 Revenue 107 Short recovery of stamp duty on mortgage deed 

324 Revenue 108 Evasion of stamp and registration fees through 

power of attorney 

325 Revenue 109 Evasion of Stamp Duty 

326 Chief Electncal Inspector 110 Arrears 1n revenue 

=327 _ Mines and Geology 112 Results of Audit 

328 नि निणडं०शाएंप 115 Frauds and evasion of taxes/duties 

329 Excise आएं Taxation 116 Arrears ॥ा revenue 

330 Excise and Taxation 118 Under assessment due to inadmissibie 
deduction from turnover 

331 Exctse and Taxation 120 Under assessment due to iregular deduction 

allowed against invalid declaration forms and 

non/short levy of pruchase/sales tax 

332 Excise and Taxation 121 Under asskefis\l\smen 

333 Excise and Taxation 122 Under assessment T 

334 Excise and Taxation 124 Under assessment due to apphlication of 
incorrect rates of tax 

335 Excise and Taxation 125 Non/short levy of pruchase tax 

336 Excise and Taxation 126 Resuits of Audit 

337 Excise and Taxation 127 Internal control mechamsm of receipts from 
distillerres and brewertes 

338 Excise and Taxation 128 Low yteld of spint 

339 Excise and Taxation 129 Loss of spint due to re distillation 

340 Excise and Taxation 133 interest short charged 

341t Excise and Taxation 134 Short realisation of composite fee 

342 Revenue 135 Results of Audit 

343 Revenue 137 Arrears In revenue 

344 Mines and Geology 139 Arrears In revenue 

345 Agnculture 141 Arrears ॥1 revenue 

346 Agrniculture 142 Results of Audit 

347 Agnculture 143 Non recovery of purchase tax and Interset 

348 Finance (Lotteries) 146 Results of Audit 

52nd Report 

349 Education 6 Extra expenditure on purchase of paper 

350 Agnculture 15 Non recovery of principal and interest from 

Sugar Mills 

351 Forest 20 Payment of Rs 12 74 lakh for fictitious earth 
work for plantation 

352 Transport 25 Miscellaneous irregularities and avoidable 
expenditure
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353 Imngation 39 Miscellaneous Public Works Advances 

354 PWD (B&R) 40 Infructucus expenditure on construction of a 

road 

385 PWD (B&R) 41 Blocking of funds due to non utiksation of a 

road constructed without railway level crossing 

356 PWD (B&R) 43 Misceilaneous Public Works Advances . 

357 PWD (B&R} 44 Stores and Stock 

358 PWD B&R) 45 Purchase without sanctions 

359 PWD (B&R) 46 Short receipt of matenal 

360 Town & Country Planning 51 Excess payment of land compensation due to 

parual implementation of Supreme Courts 

Judgement 

361 Town & Country Plar~ 9 52 Avoidable payment of interest due (0 abnormal 

delay पा processing of land award cases 

362 Town & Country Planning 53 Non recovery of rent from the lessees due to 

non observance of conditions of lease deed 

363 Town & Country Planning 54 Recovery due from Jumor Engmeer owing to 

mis appropriation of matenal 

364 Housing 56 Delayed disbursement of loan to the 

beneficiaries led (0 avosdable iabihty of interest 

365 Housing 58 infructuous expenditure due to construction of 

retaining wall without requirement 

366 Social Welfare €0 Embezzlement of Rs 3 99 lakh 

367 Food and Supplies 63 Possibility of pilferage of four thousand qumntals 

of wheat 

368 General 65 Whnte off of losses etc 

369 Anmal Husbandry 67 Arrears in revenue 

370 Revenue 69 Results of Audit 

371 Revenue 71 Evasion of Stamp Duty due to under valuation 

of immovable property 

372 Power 74 Levy and collection of Electricity Duty 

(Chief Electrical Inspector) 

373 Power 76 Non charging of electricity duty on extended 

(Chief Electrical Inspector) load 

374 Power 77 Short realisation of electnoity duty due to 

(Chief Electnical Inspector) application of incorrect rates 

375 Power 78 Electnicity duty not charged after expiry of 

(Chief Electncal Inspector) exemption penod 

376 Transport 79 Results of Audtt 

377 Haryana State Lottenes 86 Results of Audit 

378 Haryana State Lottenes 87 Short deposit of sale proceeds of (ottery tickets 

—— 

¥
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379 Agncult.re - 88 Arrears In revenue 
g 

380 Agnculture 89 Results ए Audit 

381 Excise and Taxation 94 Arrears ॥1 revenue 

382 Excise and Taxation 95 Arrears in assessment 

383 Excise and Taxation 896 Frauds and evasions of taxes/duties 

384 Excise and Taxation 97 Results of Audit 

385 Excise and Taxation 101 Under assessment due to non levy of tax on 
branch transfers/consignment sale 

386 Excise and Taxation 102 Under assessment due to non submission of 
declaration forms 

387 Excise and Taxation 104 Arrears In assessments 

388 Excise and Taxation 105 Evasion of tax due to suppression of 
purchases 

389 Excise and Taxation 106 Under assessment due to incorrect deduction 
allowed against mvald declaration forms 

390 Excise and Taxation 107 incorrect levy of concessional rate of tax 

391 Excise and Taxation 108 Inadmissible deduction from turnover 

392 Excise and Taxation 109 Non levy of purchase tax 

393 Excise and Taxation 111 Application of incorrect rate of tax 

394 Excise and Taxation 112 Non levy of tax 

395 Excise and Taxation 114 Under assessment due [0 excess rebate 

396 Excise and Taxation 115 Non levy of penaity 

397 Excise आएं Taxation 116 Non reconciliation of revenue deposits into 

treasury 

388 Excise and Taxation 17 Resuits of Audit 

398 Excise and Taxation 118 Short/non recovery of passenger tax 

54th Report 

400 Revenue 17 Inadmissible payment of cash compensation 
to manufacturing units/industry owners 

401 Revenue 18 Fictitious payment of gratuitous relief 

402 Revenue 19 Drawal of funds without requirement 

403 PWD (B&R) 22 Avoidable payment of interest 

404 Irngation 24 Failure of the Sprinkler Irngation Scheme and 
wastage of Government funds 

408 Agnculture 29 Unfrutful expenditure due to non acquisition 
of land and execution of work without 

transfer of land 

406 Agrnculture 30 General
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407 Education 31 Nugatory expenditure due (0 payment of 106 

wages 

408 Town and Country Planning 32 Land Acguisition transfer of land and utility 

thereof 

409 Town and Country Planning 33 Non allotment and non handling over of land 

410 Town and Country Planning 34 Non utiisation of land 

411  Town and Country Planning 35 Loss due to non recovery of rebate 

412 Pnnting and Stationery 36 Pilferage of Paper 

413 Animal Husbandry 47 Frauds and evasions of taxes/duties 

414 Chief Electrical Inspector 48 Arrears In revenue 

415 Revenue 49 Afrears | revenue 

416 Revenue 50 Results of Audt 

417 Revenue 51 Results of Audit 

418 Revenue 52 Non/Short recovery of stamp duty 

419 Revenue 53 Incorrect exemption of stamp duty 

420 Revenue 54 Evasion of stamp duty due to undervaluation 

of immovable property 

421 Revenue 55 Short levy of stamp duty due to 
misctassification of instruments 

422 Revenue 56 Incorrect refund of stamp duty 

423 Revenue 57 Evasion of stamp duty and registration fees 

through power of attorney 

424 Revenue 58 Short recovery of stamp duty on exchange 

deeds 

425 Revenue 59 Results of Audit 

426 Revenue 60 Internal Controls in Land Revenue Department 

for recovery of dues treated 85 arrears of 

land revenue 

427 Revenue 61 Procedure for receipt 800 disposal of 

revenue recovery cases 

428 Revenue 62 Return of RRCs 

429 Excise and Taxation 64 Arrears पा revenue 

430 Excise and Taxatien 65 Arrears पा assessment 

431 Excise and Taxation 67 Resuits of Audit 

432 Excise and Taxation 68 Disposal of appeal cases 

433 Excise and Taxation 69 Delay पा finalising assessments 

434 Excise and Taxation 70 Delay in finalsation of remand cases 

435 Excise and Taxation 72 Recovery certification cases 

436 Excise and Taxation 73 Incorrect levy of concessional rate of tax 

—
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437 Excise आए Taxation 74 Incorrect deduchion allowed against invalid 

declaration forms 

438 Excise and Taxation 75 Inadmissible deduction frem turnover 

438 Excise and Taxation 76 Short levy of tax on sales to Non government 

bodies 

440 Excise and Taxation 77 Excess refund due to incorrect exemption 

from payment of tax 

441 Excise and Taxaton 78 Under assessment due to excess rebate 

442 Excise and Taxation 79 Resuits of Audit 

443 Excise and Taxation 80 Incorrect levy of entertainments duty 

444 Transport 81 Resuits of Audit 

445 Irngation 84 Recovery of Water rates from canal water 

446 Imgation 85 Arrears of revenue 

447 Irngation 86 Less measurement of area limigated 

448 Irngation 88 Excess credit 10 an industnal unit 

449 [rngation 90 Short recovery of lease rent 

450 Agnculture 91 Arrears | revenue 

451 Agnculture 92 Results of Audrt 

452 Agnculture 93 Non recovery of purchase tax and interest 

453 Mmnes and Geology 97 Arcears पा revenue 

454 Mines and Geology 98 Results of Audit 

455 Mines and Geology 99 Short recovery of contract money and 

interest 

56th Report 

456 Education 4 Nutritional Support to Primary Education 

457 Forest 5 Rehabiltation of common lands in Aravall 

Hiis 

458 Medical and Health 6 Working of Medical and Health Department 

including Manpower Management 

459 Medical and Health 7 Hospitals and dispensaries 

460 Medical and Health Hospital Waste Management 

461 Medical and Health 11 Outstanding Inspection Reports 

462 Finance 14 Overpayment of pensionary benefits 

463 Home 18 Stores and Stock 

464 Prohibition Excise and Taxation 20 Fraudulent drawals and embezzlement of 

Govemment money 

465 Revenue 21 Loss of interest due to delayed refund of 

unspent amount
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466 Revenue 22 Excess payment of Gratuitous Rehef 

467 Imgation 28 Wasteful expenditure 

468 Imgation 34 Undue retenticn of heavy Cash Balances 

469 Co-operation a7 Loss due to negligence and improper 
maintenance of cold storage plant 

470 Town and Country Planning 38 Payment of loan 10 Sugar Mil from the funds 

of HUDA 

471 Supplies and Disposals 42 Extra expenditure due to finalisation of 

tenders after validity penod 

58th Report 

472 Forest 3 Rehabilitation of common lands पा Aravabi 

Hills 

473 Excise and Taxatton 4 Arrears | revenue 

474 Excise and Taxation 5 Arrears 01 assessment 

475 Excise and Taxation 6 Frauds and evasions of taxes/duties 

476 Excise and Taxation 8 Results of Audit 

477 Excise and Taxation 9 Cross verfication by Audit 

478 Excise and Taxation 10 Incorrect deduction from turnover 

479 Excise and Taxation 12 Non levy of Purchase tax 

480 Excise and Taxation 13 Non recovery of tax 

481 Excise and Taxation 15 Non/Shortt (9४ of purchase tax 

482 Excise 800 Taxation 16 Non levy of tax 

483 Excise and Taxation 17 Results of Audit 

484 Excise and Taxation 18 Short realization of passenger tax 

485 Mmes and Geology 19 Arrears ॥ा revenue 

486 Mmes and Geology 20 Result of Audit 

487 Mines and Geology 21 Receipts from Mines and Minerals 

488 Mines and Geology 22 Non/Short recovery of dead rent royalty and 

interest 

489 Mines and Geology 23 Non/Short recovery of royalty from Bnck Kiln 

Owners 

490 Mines and Geology 24 Non recovery of lease fee on short term 

permits 

491 Mines and Geology 25 Non recovery of interest on belated 

payments 

492 Anmal Husbandry 27 Frauds and evasions of taxes/duties 

493 Revenue 29 Results of Audit 

494 Revenue 30 Stamp Duty and Registration Fees
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510 

511 

512 

513 

514 

515 

516 

517 

518 

519 

520 

521 

522 

523 

524 

525 

Agniculture 

Agriculture 

Transport 

Transport 

Irrigation 

Co operative 

Finance 

Finance 

Forest 

Power 

General 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Medical and Health 

Medica! and Heaith 

Medical आएं Health 

Co operative 

69 

71 

Arrears |] revenue 

Result of Audit 

Results of Audit 

Non deposit of token tax 

Results of Audit 

Results of Audit 

Non charging of interest and penal interest 

Loans to Municipal Councils/Municipal 
Committees 

Short recovery of royalty on forest produce 

Arrears पा revenue 

Results of Audit 

Working of Education Department (Primary 
Education Wing) including Manpower 
Management 

Incentives to scheduled castes and weaker 
section students 

Pass percentage in class V 

Literacy rate 

Internal Audst 

Sanctioned posts and actual strength 

Deployment of teachers beyond norms 

Outstanding inspection repotts 

Manrtoning and Evaluation 

District Pnmary Education Pragramme 

Management cost in excess of norms 

Programme management 

(पा Works 

Appointment of teachers/instructors/staff 

Training 

Monitoring and Evaluation 

Manpower position 

Working of Pandit Bhagwat Dayal Sharma 
Post Graduate Institute of Medical Sciences 
Rohtak 

Implementation of Prevention of Food 
Adulteration Act 

Storage gan on account of morsture पा wheat 

stocks below norms



140 

_—___________________________________._1 2 3 4 

526 Finance 72 Overpayment of pensionary benefits 

527 lrngation 76 Unauthonsed excess execution of work in 

post tender stage 

528 Irngation 77 Hathnikund Barrage 

529 trngation 78 Avodable expenditure due to incorrect 

sanction of estimates 

530 Irngaton 79 Unfrutful expenditure on extension of 

existing channel 

531 Public Health 80 Non responsiveness to Audit findings and 

observation resulting in erosion of 

accountability 

532 Pnnting and Stationery 81 Excess payment due to failure in internal 

control system 

533 Pnnting and Stationery 82 Excess 15506 of paper to private printers 

534 Environment 83 implementation ए Environmental Acts and 

Rules relating to Water Pollution 

535 Enwvironment 84 Status of water pollution 

536 Enwvironment 85 Treatment of Industnal effluent 

537 Environment 86 Domeshtic sewage treatment plants 

538 Environment 88 Environment training education and 

awareness 

539 Environment 89 Monitoring and Evaluation 

540 Urban Development 90 Urban Employment Generation Prcgramme 

541 Rural Development 91 Loss of Central assistance under integrated 

Rural Development Programme 

542 Town and Country Planning 93 Non recovery of enhanced compensation of 

land 

543 Food and Supphes 94 Puferage of large quantity of wheat due to 

manipulation of weight 

544 General 97 Wrte off of losses 610 

545 Excise and Taxation 101 Arrears In revenue 

546 Excise and Taxation 102 Arrears | assessment 

547 Excise and Taxation 103 Frauds and evasions of taxes/duties 

548 Excise and Taxation 105 Results of Audtt 

549 Excise and Taxation 106 Evaston ॥ sales tax 

550 Exctse and Taxation 107 Non compliance of departmental istructions 

regarding crass verification 

551 Excise and Taxation 108 Under assessment of noticnal sales tax 

fiability computed on taxable turnover 

552 Excise and Taxation 109 Non levy of purchase tax
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Excise and Taxation 110 Non recovery of tax 
554 Excise and Taxation 111 Non levy of interest — 
555 Excise and Taxation 112 Under assessment due to excess rebate 
556 Excise and Taxation 113 Resuits of Audit 
557" Excise and Taxation 114 Short realization of passengers tax 

towards expenditure 
558 Excise and Taxation 115 Non recovery of licence fee 
559 Revenue 116 Results of Audit 
560 Revenue 117 Short levy of stamp duty on exchange of 

property 

§61 Revenue 118 Evasion of stamp duty due to undervaluation 
of iImmovable property 

562 Revenue 119 Evasion of stamp duty 
563 Revenue 120 Short levy of stamp duty 
564 Transport 121 Taxes on Motor Vehicles 
565 Transport 123 Short realization of permit/countersignature 

fee 

6§66 Transport 124 Lack of co ordination betwe/en Transport and 
Excise and Taxation Departments 

567 Transport 125 Non recovferv,n‘ wken tax in respect of Stage 
Carnage Buses 

568 Finance 126 Results of Audit 

569 Forest 129 B // Results of Audit 
570 Forest 130 7 Loss due to delay in harvesting of poplar 

trees 

571 Forest 132 Absence of physical verification of timer 
572 Forest 133 Loss due to excess unit cost 
573 Irngation 135 Resuits of Audit 
§74 PWD (B&R) 136 Utilzation of departmental recempts towards 

expenditure 
575 Co operative 137 Non charging of interest and penal interest 

60th Report 

§76 Medical and Health 3 Prevention and Control of Diseases 
5§77 Architecture 14 Fradulent drawals and embezzlement of 

Govt money by a Cashier 
578 Animal Husbandry 16 Non recovery of cost of land 
579 Co operative 17 Non responsiveness to Audit findings and 

observations resulting in erosion of 
accountability
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580 Education 18 Unutilized girls hostel 

581 Revenue 24 Fradulent drawal and embezzlement of 

Government money 

582 Revenue 25 Drawal of funds in advance of requirement 

583 Social Welfare 26 Fradulent payment of 010 Ahg&e Pension 

584 Town and Country Planning 27 Non collection of External Development 

Charges (EDCs) 

585 Town and Country Planning 29 Less recovery of plan scrutiny fee 

586 Town and Country Planning 30 Avoidable 1055 due to delay in handling over 

possession of piots 

587 Irngation 34 Formulation of Schemes 

588 Irngation 36 Implementation of Schemes 

589 Irngation 39 Land under unauthonzed possessions 

590 Irngation 41 Recoverable Amount 

591 Imgation 42 Store Management 

592 Imgation 43 Complaint Cases 

593 Imgation 44 Introduction of selection grade of Engineers 

594 Irngation 46 Recoverable amount from HUDA 

595 Imgatien _ _ 50 Incomplete project Hathmkund Barrage 

- Project 

5396 Irngation 51 Monitoring 

597 Imgation T~ 54 Wasteful expenditure on contstruction of 

\mgation channels 

598 PublicHealth 59 Huge payments made for unexecuted items 

of work —_— 

589 PWD (B&R) 63 Extra expenditure — 

600 PWD (B&R) 64 Non responsiveness to Audit findings and 

observations resulting in erosion of 

accountabtity 

601 Enwvironment 65 Implementation of Environmental Acts and 

Rules पा regard to Awr Pollution and Waste 

Management 

602 Environment 66 Environment laboratonies grossly 

underutihzed 

603 Enwvironment 67 Status of industnal pollution 

604 Enwvironment 68 Stone crushing units 

605 Enwvironment 69 Rice shelling units/solvent extraction plants 

606 Environment 70 Vehicular pollution 

607 Envirenment 71 Training/mass education programme
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608 Environment 72 Waste management 
609 Environment 73 Prosecution under Air Act 
610 Agnculture 74 Non recovery of extension fee from allottees 

611  Urban Development 78 Avoidable loss due to delay in utilization of 
loan 

612 Transport 88 General lack of accountability for the use of 
pubitc funds in departmental commercial 
undertakings 

613 Food and Supplies 90 Loss due 10 delay in supply of wheat 10 Food 
Corporation of India 

614 Printing and Stationery 90A Overpayment to private pnnter 
615 Excise and Taxation 95 Arrears n revenue 

616 Excise and Taxation 99 Outstanding inspection reports and 2001 
observations 

617 Excise and Taxation 101 Results of Audit 

618 Excise and Taxation 102 Recovery of sales tax in armrears 
619 Excise and Taxation 103 Non recovery due to delay in assessment 
620 Excise and Taxation 104 Non delay था raising of demands for the 

assessed dues 

621 Excise and Taxation 105 Failure (0 intiate follow up action for recovery 
of arrears 

622 Excise and Taxation 106 Disposal of recovery certificates 
623 Excise and Taxation 107 Demands under stay 

624 Excise and Taxation 108 Non inclusion of interest m the demand sent 
to the hiquidator _ 

625 Excrse and Taxation 109 Under assessment of notional sales tax 
lrability 

626 Excise and Taxation 110 Application ए incorrect rate of tax 
627 Excise and Taxatton 11 Non levy of purchase tax 
628 Excise and Taxation 112 Non recovery of tax 

628 Excise and Taxation 113 Results of audit 

630 Revenue 114 Results of audit 

631 Revenue 115 Outstanding inspection reports and audit 
observations 

632 Revenue 116 Results of Audit 

633 Revenue 117 Short levy of stamp duty on exchange of 
property 

634 Revenue 118 Short levy of stamp duty on plant and 
machinery
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635 Revenue 119 Short levy of stamp duty on lease deed 

636 Revenue 120 Embezzlement/evasion of stamp duty 

637 Revenue 121 Incormect exemption of stamp duty 

638 Agnculture 122 Results of Audit 

639 Agnculture 123 outstanding inspection reports and audit 

observations 

640 Agnculture 124 Results of Audit 

641 Agnculture 125 Non/short recovery of purchase tax and 
interest 

642 Agriculture 126 Non realization of lease money 

643 Agrnculture 127 Results of Audit 

644 Transport 128 Results of Audit 

645 Transport 129 Non/short charging of fitness fee (passing 
fee) 

646 Transport 130 Non realisation of fees 

€647 Home 131 Arrears In revenue 

648 Home 134 Arrears of revenue 

6849 Co operative 136 Results of Audit 

650 Co operative 137 Non redemption of Government share capital 

651 Forest 139 Outstanding inspection reports and audit 
observations 

652 Forest 140 Result of Audit 

61st Report 

653 Development and Panchayat 3 Non responsiveness (0 audt findings and 

observations resulting in erosion of 
accountability 

654 PWD (B&R) 7 Programme Management 

655 PWD (B&R) 8 Execution of Works 

656 Woater Supply and Sanitation 9 Tool and plant returns 

657 Water Supply and Sanitation 12 Shortage of matenal 

658 Rural Development 15 Allotment of houses 10 inellgible families 

659 Rural Development 16 Other iregulanties 

660 Rural Development 18 Swaranjayanti Gram Swarozgar Yojna 

661 Rural Development 22 Reclamation work not taken up for 2 ¥ years 

662 Rural Development 23 Idle wages 

663 Animal Husbandry 24 Non recovery of lease money 

664 Town and Country Planning 26 Non recovery of external development 
charges



4
 

145 

1 2 3 4 

665 Food and Supples 27 Avoidable loss due to delay in disposal of nce 

666 General 28 Misappropnations defalcations etc 

667 General 31 Lack of accountability 

62nd Report 

668 Excrse and Taxation 3 Arrears था revenue 

669 Excise and Taxation 4 Arrears in assessment 

670 Excise and Taxation 5 Frauds and evasions of taxes/duties 

671 Excise and Taxation 6 Resuits of Audit 

672 Excise and Taxation 7 Assessments ॥ arrear 

673 Excise and Taxation 8 frregularties in the grant of eligibility 
certificates 

674 Excise and Taxation 9 Incorrect acceptance of apphcations 

675 Excise and Taxation 10 Incorrect determination of zones 

676 Excise and Taxation 11 Implementation of the Scheme by Sales Tax 
Department 

677 Excise and Taxation 12 Excess availing of tax deferment 

678 Excise and Taxation 13 irregulanttes in assessments of exempted/ 
deferred units 

679 Excise and Taxation 14 Under assessment due to application of 
concessional rate of tax 

680 Excise आएं Taxation 15 Under assessment tax of due to irregular 
deduction 

681 Excise and Taxation 16 Under assessment of notional sales tax 
lrability 

682 Excise and Taxation 17 Non monitoring of exempted/deferred units 

€83 Excise and Taxation 18 Non levy of purchase tax 

684 Excise and Taxation 19 Non levy of tax on lease rent 

685 Excise and Taxation 20 Non levy/under assessment of purchase tax 
due to application of incomrect rate of tax 

686 Excise and Taxation 21 Irregular deduction aliowed against mvalid 
declaration forms 

€687 Excise and Taxation 22 Non levy of interest and penalty 

688 Excise and Taxation 23 Non raising of demands for interest 

689 Excise and Taxation 24 Non realization of tax 

690 Excise and Taxation 25 Results of Audit 

691 Excise and Taxation 26 Receipts of excise duty from auction of 
venders 

692 Excise and Taxation 27 Short recovery of licence fee and interest 

693 Excise and Taxation 28 Loss of revenue due to re auction of vends
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694 Excise and Taxation 29 Non recovery due to incorrect adjustment of 

security 

695 Exctse and Taxation 30 Loss due to late credit/realization of demand 

drafts 

696 Excise and Taxation 31 Improper fixation of minmum hcense fee/ 

reserve bid money 

697 Excise and Taxation 32 Short levy of excise duty on excess Ifting of 

additional quota of IMFL 

698 Excise and Taxation 33 Results ए Audit 

699 Excise and Taxation 34 Non/short realization of passengers tax 

700 Excise and Taxation 35 Non recovery of entertainment duty 

701 Revenue 36 Results of Audit 

702 Revenue 37 Results of Audit 

703 Revenue 38 Evasion of stamp duty due to under valuation 

of iImmovable property 

704 Revenue 39 Non levy of stamp duty on exchange of 

property 

705 Revenue 40 Evasion of stamp duty 

708 Revenue 41 Short levy of stamp duty 

707 Revenue 42 Inadrmissible exemption of stamp duty 

708 Transport 43 Non reahzation of token tax 

709 Agnculture 44 Arrears in revenue 

710  Agnculture 45 Results of Audit 

711 Agriculture 46 Outstanding mspection reports and audit 

observations 

712  Agnculture 47 Nonishort recovery of purchase tax and 

interest 

713 Cooperation 49 Non redemption of Government share capital 

714 Agnculture 50 Recovery from Patedars 

715 Agnculture 54 Internal 80071. 

716 Medical & Health 56 Manpower 

717 Medical & Health 57 Manufacturing and selling units 

718 Medical & Health 59 Statistics of prosecutions vis a VIS cases 

filed 

718 Social Justice and Empowerment . 90 Faciittes to handicapped persons 

720 Social Justice and Empowerment 61 Budget provision and expenditure 

721 Social Justice and Empowerment 62 Identification of persons with disabilities 

722 Social Justice and Empowerment 63 Non maintenance of record 

723 Social Justice and Empowerment 64 Monitoring
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724  Urban Development 65 Non enactment of Fire Force Bill 

725 Urban Development 66 Non collection of fire tax 

726 Education 67 CBIl inquiry 

727 Finance and Justice 68 Recovery regarding appomtment of daily 
wage workers 

728 Forest 69 Felling of Trees 

729 Town and Country Planning 70 Exemption of 58165 Tax 

730 Imgation 72 Non responsiveness to Audit findings and 
observations resulting पा erosion of 
accountability 

731  Food and Supplies 73 Recovery of amount from the Millers 

732 Sporis 74 Construction of Stadiums 

733  Public Works (Bulldings and Roads) 75 Stores and stock accounts 

734 Public Works (Bulldings and Roads) 76 Non adjustment of storage charges 

735 Public Works (Buildings and Roads) 77 Irregular/un authonzed expenditure of 
starage charges 

736 Public Works (Buildings and Roads) 78 Non recovery of difference of sales tax 

737  Industnal Traming and Vocational 79 Training of Audit Personnel 

Education 

738 Education 80 Delay ॥1 1ssue of Inspection Reports and 
settlament of old objections 

63rd Report 

738 Excise and Taxation 3 Arrears of revenue 

740 Excise and Taxation 4 Evasion of tax 

741 Excise and Taxation 5 Result of Audit 

742 Exctse and Taxation 6 Posrtron of collection of revenue 
receipts and arrears 

743 Excise and Taxation 7 Delay in finalization of remand cases 

744 Excise and Taxation Under assessment of tax due to incorrect 
deduction of subsequent sale under CST 

745 Exctse आएं Taxation 9 Under assessment of tax due to 
inadmissible deduction 

746 Excise and Taxation 10 Non levy of purchase tax 

747 Excise and Taxation 11 Non levy of interest and penalty 

748 Excise and Taxation 12 Non recovery of tax 

749 Excise and Taxatron 13 Other Tax Receipts 

750 Excise and Taxation 14 Non recovery of penalties 

751 Excise and Taxation 15 Non/Short realization of passengers tax
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Excise and Taxation 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Transport 

Transport 

Transport 

Agniculture 

Transport 

Transport 

Cooperation 

Cooperation 

Cooperation 

Cooperation 

Cooperation 

Cooperation 

Cooperation 

Cooperation 

Cooperation 

Fmance 

Finance 

Finance 

Finance 

Urban Development 

Urban Development 

Forest 

Power 

Power 

Mines & Geology 

Short/non recovery of entertainment duty 

Result of Audit 

Evasion of stamp duty due to under valuation 

of iImmovable property 

Short levy of stamp duty on exchange of 

property 

Evasion of stamp duty on release deeds 

Short levy of stamp duty 

Result of Audit 

Response of the departments to draft Audit 

Paragraphs 

MNon deposit of token tax 

Arrears था revenue 

Resuit of Audit 

Non recovery of purchase tax and interest 

Resuit of Audit 

Audit In arrears 

Trend of revenue 

Non reconcilation of accounts 

Short levey of audit fee due to ncorrect 

computation of profit 

Non deposit of Government share capital 

Non redemption of Government share capital 

due to late fixation of terms and conditions 

Non redemption of Govemment share capital 

as per terms and conditions 

Conclusion/Recommendations 

Result of Audit 

Incorrect classification/non collection of 

guarantee fee 

Government guarantees 

Conclusion/Recommendations 

Result of Audtt 

Non recovery of 832 supervision charges 

Result of Audit 

Arrears of Revenue 

Result of Audit 

Arrears of revenue
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808 

Minies & Geology 

Home 

Home 

Home 

PW (B&R) 

PW (Public Health) 

Imgation 

Medical & Health 

Animal Husbandry 

Industnes 

Education {Prathmik Shiksha 
Pariyojna Panshad 

Education (Prathmik Shiksha 
Panyojna Parishad) 

Education (Prathmik Shiksha 
Panyojna Parnishad) 

Public Work (B&R) 

Public Works (B&R) 

Public Works (B&R) 

Public Works (B&R) 

Public Works (B&R) 

Revenue 

Revenue 

Foed & Supphes 

Food & Supplies 

Food & Supplies 

Food & Supplies 

Food & Supplies 

Food & Supplies 

72 

73 

Result of Audit 

Arrears of Revenue 

Result of Audit 

Result of Audit 

Result of Audit 

Result of Audit 

Result of Audtt 

Result of Audit 

Result of Audit 

Resutt of Audit 

Mis utiisation of teaching learning 
equipment funds 

Irregular Purchase of matenal 

Payment of teachers and school grant 

Deficient agreements 

Execution of works without technical 
sanctions 

Cost of removing defects पा road work not 
recovered from contractor 

Loss due 10 failure 10 include sales tax clause 
हा the contract document 

Supply of Portland pozzolona cement mnstead 
of ordinary Portland cement 

Policy for recovery of beneficianies share not 
formulated 

Inadequate supply of drinking water 

(i) Food Secunty Subsidy and Management 
of Foodgrain 

(0 Financial arrangements 

Loss of interest due to delay in deposit of 
cheques 

Loss due to non adherence of the 
instructrons of FCI| 

Millers had not supphed the rice after milling of 
paddy 

Loss due to damage of wheat 

Suspected misappropnation/pilferage of 
wheat due to short accounting of 
moisture gain
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809 Food & Supplies 74 Supervision mechanism of PDS 

810 Food & Supplies 75 Conclusions 

811 Finance 76 Mismatch of expenditure data in OTIS 

database 

812 Home 77 Wasteful expenditure on creation of Haryana 

State Industrial Secunty Force 

813 Home 78 Unfruitful expenditure on Mobile forensic 

Science Units 

814 Forest 79 Nugatory expenditure 

815 Transport 80 Loss due to non receipts of lease money 

816 Transport 81 Avoidable expendriture due to non adjustment 

of insurance premium 

817 Imgation 82 Unfruitful expenditure on incomplete irrgation 

projects 

818 Irngation 83 Lack of response to audit findings and 

observations resulting था erosion of 

accountability 

819 General 84 Financial assistance to local bodies and other 

institutions 

820 General 85 Misappropriations defalcations etc 

821 General 86 Whnte off of losses etc 

64th Report 

822 Public Health 3 Non recavery of [oans and non contrbution 

of share by MCs 

8§23 Public Health 4 Recoverable amount from HUDA 

824 Public Health 5 Non completion of sewerage schemes 

825 Public Health 6 Yamuna Action Plan 

826 Revenue 7 Organizational set up 

827 PW (B&R) 8 Overpayment to contractors 

828 General 9 Financial assistance to local bodies and 

other institutions 

829 General 10 Misappropriations defalcations etc 

830 General 11 Write off of losses etc 

831 Agriculture 12 Arrears of revenue 

832 Agriculture 13 Results of Audit 

833 Agrnculture 14 Results of Audit 

834 Agrculture 15 Non/short recovery of purchase tax आएं 

interest 

835 Agriculture 16 Results of Audit
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836 Agnculture 17 Utitsation of departmentai receipts towards 
expenditure 

837 Transport 18 Cost of collection 

838 Transport 19 Resuits of Audit 

839 Transport 20 Replies to Inspection Reports 

840 Transport 21 Departmental Audit Committee Meetings 

841 Transport 22 Response of the Departments to Draft Audit 
Paragraphs 

842 Transport 23 Results of Audit 

843 Transport 24 Short reahisation of bid money on stage 

camage permits 

844 Excise and Taxation 25 Arrears of revenue 

845 Excise and Taxation 26 Arrears | assessments 

846 Excise and Taxatron 27 Evasten of tax 

847 Excise and Taxation 28 Write off and waiver of revenue 

848 Taxes on Sales Trade 29 Results of Audit 

849 Taxes on Sales Trade 30 Delay in assessments and their mpact on 

revenue and collection of sales tax demands 

850 Taxes on Sales Trade 31 Absence of provisions for finalizing 

assessments 

851 Taxes on Sales Trade 32 Recovery Certificates 

852 Taxes on Sales Trade 33 Absence of provision for finalisation of 
remand cases 

853 Taxes on Sales Trade 34 Delay पा 1ssue of demand notice 

854 Taxes on Sales Trade 35 Delay In finalisation of assessment 

855 Taxes on Sales Trade 36 Under assessment of notional sales tax 
hability due to incorrect deduction 

856 Taxes on Sales Trade 37 Under assessment due to incorrect deduction 
at first stage 

857 Taxes on Sales Trade 38 Non levy of purchase tax 

858 Taxes on Sales Trade 39 Non levy of interest 

859 Taxes on Sales Trade 40 Results of Audit 

860 Taxes on Sales Trade 4 Short recovery of licence fee and Iinterest 

861 Taxes on Sales Trade 42 Non/short realisation of passengers tax 

862 Revenue 43 Results of Audit 

863 Revenue 44 Levy and Collection of Stamp Duty and 

Registration Fees 

864 Revenue 45 Sale and utilization of non judicial stamps
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865 Revenue 46 Defects noticed ॥ Sub Registrar Offices 

866 Revenue 47 Indents for supply of nen judicial stamps 

867 Revenue 48 Short receipt of stamps 

868 Revenue 49 Non disposal of obsolete/damaged stamps 

869 Revenue 50 Evasion 0 stamp duty due to misclassification 
of sale deeds Into release 06605 

870 Revenue 51 Fallure to cross venfy the transactions 

871 Revenue 52 Short levy of stamp duty 

872 Revenue 53 Under valuation of immovabie properties 

873 Revenue 54 Short 18४४ of stamp duty due to incorrect 

application of rates 

874 Revenue 55 Non levy of stamp duty on exchange of property 

875 Revenue 56 Incorrect grant of exemption 

876 Revenue 57 Incorrect grant of exemption 

877 Revenue 58 Misclasstfication of instruments 

878 Revenue 59 Short levy of stamp duty on lease deeds 

878 Revenue 60 Short levy of stamp duty 

880 Revenue 61 Non/short levy of registration fee 

881 Revenue 62 Resuits of Audit 

882 Revenue 63 Failure of senior officials to enforce 
accountability and protect interest of 
Government 

883 Power 64 Arrears of revenue 

884 Heailth 65 Results of Audit . 

885 Industnes 66 Results of Audit 

886 Co operation 67 Non redemption of Government share capital 

887 Public Health 68 Short recovery of water connection fee 
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